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LOK SABHA

Thursday, April 8, 1965/Chaitra 18,

1887 (Saka).

The Lok Sabha met at Eleven of the

Clock.
[MRr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
fadsit
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Shri S. C. Samanta: May I know
whether the members of the commo-
dity committees to which the indus-

trialists belong are allowed to go
abroad for propaganda purposes also?

Shri B. R. Bhagat: I do not know
which commodity committee the hon.
Member is referring to. If he asks
about any specific committee I may
be able to say something about it.
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Shri Hari Vishnu Kamath: Has
any enquiry or investigation been
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made as to the correctness of the
widespread belief or suspicion verg-
ing on a charge that several indus-
trialists who had got foreign exchange
from here from the Government also
maintain secret accounts in foreign
banks, particularly Swiss, which they
operate when they go abroad; if sq
with what result?

Shri B. R. Bhagat: When any infor-
mation or complaint is received, that
is looked into; otherwise there is no
way of checking it.

Mr. Speaker: He wants to know
whether any instances have come to
the notice of the Government that
some industrialists after taking this
exchange from here have gone over
ang deposited that in their private
accounts in foreign barks, particularly
Swiss, if so, what action has been
taken,

Sari B. R. Bhagat: Not in this form,
that they deposit the same money
in their accounts. Complaints have
come that some of them maintain
such accounts.

Shri Hari Vishnu Kamath: Has
any enquiry been made; if so with
what result?

Mr. Speaker: He has only this much
information that some have their
accounts abroad. He has mnot got
further details as to where they are
and so on.

Shri Hari Vishnu Kamath: It is
clear that he has some information
about it. Has any enquiry been made
into the correctness of the charge; if
so, may I know what is the result of
that enquiry?

The Minister of Finance (Shri T. T.
Krishnamachari): In Switzerland in
the banks there are, what are called,
numbered accounts in which the
identity of the individual is not known.
Many foreigners deposit their money
in those banks. The complaint men-
tioned is about people in India; not
necessarily businessmen but even
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other people. Beyond that, we have
no precise knowledge, because there
is no method by which we can get
any idea of these accounts and how
they are operated. The Enforcement
Branch is constantly on the watch.
Any information that we get—and we
get quite a lot of information—is
being followed up.

Shri Daji: Has it not come to the
notice of the Government that some
of the industrialists who go abroad
live in a very grand style, grander
than would be permissible with the
foreign exchange allotted to them?
Has any enquiry been instituted by
Government in such cases?

Shri T. T. Krishnamachari: No, Sir.
We have no information in regard to
industrialists who live in a grand
style beyond that possible with the
allowance given by the Reserve Bank.
The Reserve Bank, if I may say so,
is giving fairly liberal allowance.

Shri Daji:
“liberal”?
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Assessment of Taxes

+
*191 / Shrimati Savitri Nigam:
" | “hri Yashpal Singh:

Will the Minister of Finance be
~eased to state:

(a) whether it is a fact that
assessment cases are kept pending for
long and not taken up soon after the
returns are filed; and

(b) if so, the steps Government
propose to take to simplify and ex-
pedite the mode of assessment?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) No, Sir.

(b) Does not arise.

Shrimati Savitri Nigam: May I
know whether it is not a fact that
in a number of cases where the assess-
ment has been made a long time back
the refund has not been made for
months together?

The Minister of Finance (Shri T. T.
Krishnamachari): I cannot accept a
general charge of that nature. If the
hon. Member gives me any particular
instance, I can look into it.

Shrimati Savitri Nigam: In how
many such cases has any enquiry
been made by the hon. Minister?
How many cases are still pending
right here in Delhi?

Shri T. T. Krishnamachari: I do
not understand which case the hon.
Member has in mind. Is she refer-
ring to refund or arrears?

Mr. Speaker: Are there cases where
even though returns have been filed
a long time back the actual assess-
ment has not been made?

Shri T. T. Krishnamachari: It is a
very general charge. According to
the figures that I have with me,
during 1964-65 the arrears were
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14,77,000 cases and the current cases
20,36,000 making a total of 35 lakhs,
out of which the disposal has been
15 lakhs, giving a percentage of 44.5
which is an improvement over the
previous years.

it o fag): #ar WA A
St & e § ag @@ W g fr we
F s wW g 5 3 F ftw ¥
awEt B fager =Y awdt 7 afz g,
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G Ay T T d

Colombo Plan

+
793, J Shri P. R. Chakraverti:
\_ Shri P. C. Borooah:

Will the Minister of Finance be
pleased to state:

(a) the extent to .which India has
provided technicai training assistance
under the Colombo Plan since its
inception;

(b) the subjectg covered by the
training facilities provided by India;
and

(¢c) whether India has also made
the services of experts available to
various countries in different fields?

The Minister of Planning (Shri B. R.
Bhbagat): (a) India has provided 2783
training places upto the 31st Decem-
ber, 1964 for the nominees of the
member-countries under the Colombo
‘Plan;

(b) Training facilities have been
provided in fields such as Agricul-
ture, Community Development,  For-
estry, health, statistics and various
‘branches of engineering and techno-
logy;

(¢) Yes, Sir.
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Shri P. R. Chakraverti: In the light
of the experience gained from the
operation of the Colombo Plan, may
I know whether Government has
devised any scheme of exploring the
possibilities of utilising this Plan in
the interest of India as well as in
the interest of the countries with
which it is in collaboration?

Shri B. R. Bhagat: That is one of
the objectives of this Plan and every
year when the consultative committee

meets all these questions are gone
into.

Shri P. R. Chakraverti: Is there any
specific fund allocated for this special
purpose in the Fourth Five Year
Plan?

Shri B. R, Bhagat: The Fourth Five
Year Plan is still to come up; but
every year we make some provision
in the Budget for this.

Shri P. C. Borooah: Which country
is the greatest beneficiary of this
technical training given under the
Colombo Plan?

Shri B. R. Bhagat: In terms of
numbers of trainees the country from
where India has received the largest
number of trainees is Nepal. The
number is 1,741,

Shrimati Savitri Nigam: May I
know whether any technicians and
experts have ever been trained in
occupational therapy, physiotherapy
or something connected with the edu-
cation of the handicapped?

Shri B. R. Bhagat: I will want
notice for that.

Shri M, R. Krishna: May I know
whether the Colombo Plan will also
include the exchange of equipment
for sports goods manufacture and also
sports teachers ete.?

Shri B. R. Bhagat: That is a sug-
gestion for action.



8363  Oral Answers
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Celling on Urban Land Holdings

+
Shri P. R. Chakraverti:
Shri Vidya Charan
*“194. J  Shukla:
Shri Yudhvir Singh:
)\Shri Jagdev Singh Siddhanti:

Will the Minister of Health be
pleased to state:

(a) whether the Inter-State Com-
mittee appointed by Government has
suggested fixation of ceiling on urban
land holdings;

(b) if so, the other major recom-
mendations of this Committee; and

(c) which of them have been ac-
cepted by Government?

The Deputy Minister in the Minis-
try of Health (Shri P. S. Naskar):
(a) The Committee on Urban Land
Policy set up by the Ministry of
Health at the instance of the 9th meet-
ing of the Central Council of Local
Self-Government and the 4th Confer-
ence of State Ministers on Town and
Country Planning held in New Delhi
in September, 1963, has recommended
that the idea of enforcing a ceiling on
urban land holdings should be imple-
mented in al] new allotments of land
made by the public authorities here-
after for residential purposes.

(b) and (c). A statement is placed
on the Table of the House [Placed in
library, see No. LT-4158/65].

Shri P. R. Chakraverti: In the con-
text of the experience gained from the
growth of slum areas in all big cities
of India, which indicateg the shifting
of the unemployed population from
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the rural areas to the urban areas, may
I know whether Government have
considereq the possibility of making
more employment opportunities avail-
able to those people who are running
to the cities for seeking employment?

The Minister of Health (Dr. Sushila
Nayar): The question relates to ur-
ban land policy. This question is very
important, but is separate.

Shri Hari Vishnu Kamath: How
does the Health Ministry come in
here? Why should she be burdened
with these matters?

Dr. Sushila Nayar: For the hon.
Member’s information, the Health
Ministry is also concerned with town
and country planning and urban land
policy comes under that.

Shri P. R. Chakraverti: Unlike Shri
Kamath, while appreciating the inter-
vention of the Health Minister in this
matter, I 2gain want to know really
whether this basic question of the
growth of slums in the citieg has been
considered and, if so....

Mr. Speaker: That is not relevant
here. If he has any other question,
he might ask.

Shri P. R. Chakraverti: I have got
two other questions; but, why are
they objecting to the Health Minister
butting in?

Shri Hari Vishnu Kamath: We did
not object.... (Interruption).

Shri P. R. Chakraverti: I could not
understand what you object to.

This is the main question affecting
(Interruption).

Mr. Speaker: I am not allowing it.

Shri P. R. Chakraverti: Wha! are
you not allowing, may I know?

Mr. Speaker: I am not allowing the
basic question of slums being cleared
or the rural people coming to cities
for employment.
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Shri P. R. Chakraverti: Very well;
then, I ask another question. In the
recommendations a lot of suggestions
‘have been made. May I know whether
adequate funds have been made
available for the implementation of
these development proposals?

Dr. Sushila Nayar: The concept is
that there may be some kind of a
;evelving fund for the development of
the land and if that land is used wise-
ly according to the recommendations
of the Committee, a good bit of the
development may be self-supporting.
For other developments, the moneys
provided under different programmes
may be dovetailed into the imple-
mentation of these programmes.

= gsiaTe weE 48 S HEA
3 gifte o difewr @ #1 faax
TR I AR
AR g&@R 7§y w7 @t fafe
fafes &t & 7

o g AT ¢ ST FE AT

4 ang g wifw d@fer m F
fagra @1 @@ & |

Shri Liladhar Kotoki: May I know
whether Government have accepted
the recommendations of this com-
mittee, which were commended also
by the joint conference of the Central
Council of Local Self-government and
also the State Ministers of Town
Planning?

Dr, Sushila Nayar: The report has
been passed on by the conference to
all the concerned Ministries of the
Government of India and the State
Governments and we are awaiting
their comments.

The Minister of Rehabilitation (Shri
Tyagi): Will you kindly rescue our
colleague, Dr. Ram Subhag Singh,
Arom the Opposition, because he is
sitting on their benches just now?
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Shri Hari Vishou Kamath: My
hon. friend is also welecome on this
side.

Mr. Speaker: These writs of habeas
corpus can be filed elsewhere and not
here.

M| ATAT : FAT AER FT W AR
W aw o @ f e st aw
Fq W RS ¥ FET FX qEA Wy
R TR T A I A A AE I
it & ag oY 7S T ¥ qry frer oy
& A I & Ig A faw ;T EwE IR
st @ g ?

T WERY : Ug 99 99 & 7
TR F AT TSI H IS &1 I
AN TR ST aFar g ?

Public Borrowing

*795. Shri Bibhuti Mishra: Will the
Minister of Finance be pleased to
State:

(a) whether it is a fact that the
Union Government have asked Bihar
State and other State Governments to
re-examine their entire public bor-
rowing policy to avoig increasing loan
loads; and i

(b) if so, the reaction of various
State Governments thereto?

The Minister of Planning (Shri B. R.
Bhagat): (a) No, Sir.

(b) Does not arise.

=it fanfa ot : o e & fafaw
w2 g ¥ 3o fema qer @
37 ¥ Frdy fraar s § =K 59 &5
o A &7

st qo To WA : T T HER &
IR @ e wiaedw o F91 § g
@ g AW g 1 T U §E &
I agei aaA g . ..
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Shri R. Ramanathan Chettiar: May I
know whether, as before, the Central
Government will take upon them-
selves the responsibility of borrowing
on behalf of the States, or whether
the State Governments will be asked
to go into the market for borrowing,
this year?

Shri B. R. Bhagat: Now, the (ecision
has been revised, and the States will
raise their own loans.

Shyi Sham Lal Saraf: When the
State Governments go in for borrow-
ings or for floating public loans, may
1 know whether there is any policy
laid down by the Centre under which
these State Governments have to func-
tion so that there is a proper draw
on the money available in the market?

Shri B. R. Bhagat: The programme
is drawn up every year in regard to
public borrowings from the market
‘both by the Centre and the States,
which is presented to the House along
with the budget estimates.
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Shri Harish Chandra Mathur: What
sense do these borrowings and loans
make when almost all the state gov-
ernments are presenting deficit bud-
gets? Do Government think that these
loans will ever be repaid?

The Minister of Finance (Shri T. T.
Krishnamachari): As a matter of fact,
in their budgets they have taken into
account repayment of the loans to the
Centre.

Shri Harish Chandra Mathur: By
state governments?

Shri B. R. Bhagat: Yes.
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Shri Ranga: It is jugglery.

froRrRm ¢ ¥ g S
g § & W awR ¥ S omw
A o § ST ¥ ¥ aw ¥ wfaw =
for TR TER I M EAR g ¥
¥ fow & 0w &

Shri B. R. Bhagat: I have to run
through this and find out. I have the
statement.. I can lay it on the Table.

Shri Ranga: Please do.

it gFR oy wEEw : § gg S
e § B fer fm ool & 3w
g7FR | fFaan feaem = far & ?
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Shri B. R. Bhagat: It is for the UP.
Government to decide,

Shri D. J. Naik: Are state govern-
ments repaying their debts regularly
and according to 3 phased programme?

Shri Ranga: How can they do it?
Shri B. R. Bhagat: All this is done.

Institutes of Higher Medical Education

+

Shri D. C. Sharma:

Shri L. N. Bhanja Deo:

Shrimati Maimoona Sultam:
Shri R. Barua:

Shri A. V. Raghavan:
Shri Onkar Lal Berwa:
Shri Rameshwar Tantia:
Shri R. S. Tiwary:

Shri P. C. Borooah:

Shri Shree Narayan Das:
Shri Subodh Hansda:

Shri S. C. Samanta:
Shri Kanakasabai:

Will the Minister of Health be
pleased to refer to the reply given tu
Starred Question No. 109 on the 21st
November, 1964 and state:

(a) whether any progress hag been
made in the proposal to set up four
more Institutes of higher medical edu-
cation and research in the eountry;
and

l
*196. LI
1

(b) if so, the detailg thereof?

The Deputy Minister in the Minis-
try of Health (Shri P. S. Naskar):
(a) and (b), It has been decided to
set up a Post-graduate Training and
Research Institute named after the
late Prime Minister at Pondicherry
and steps are being taken to get it
started by July, 1965. It has also been
decided in agreement with the Gov-
ernmentg of Maharashtra and Andhra
Pradesh to set up such Centres in
Hyderabad and Bombay. These In-
stitutes are also expected ip start from
the next academic year.

Shri D, C. Sharma: Now our medicat
practitioners go abroag for FRCS and
other degrees. Will these institutes



8371 Oral Answers
enable our medical graduates to avoid
going to UK or Canada for getting
these degrees?

The Minister of Health (Dr. Sushila
Nayar): That is the idea, that we
should provide facilities for the maxi-
mum number of doctors to have good
training in medicine, surgery and
other .subjects so that they get MD,
MS and other qualifications. May I
add that in India today we are giving
as much respect, if not more, to
our own degrees of MD and MS than
these foreign degrees.

Shri D. C. Sharma: Taking the cue
from the bold statement made by the
hon. Minister, may I ask her how
many persons who have our MD and
MS degrees have been preferred to
those who are holding FRCS and other
degree qualifications in the All India
Institute of Medical Sciences over
which she presides?

Dr. Sushila Nayar: Quite a sub-
stantial number of them. As a matter
of fact, many FRCS etc.,, are coming,
and they generally join as Regisirars
etc. We have a number of our own
people who are in teaching posts ail
over the country, including the All
India Institute.

st sifere | daw : F ag S
=7Ea § fF o1 senal § feaAr e
[T FTH T ATAE & 1

o FIHET AT : R AT
W A & oo g A ¥ awn g,
Fifs ot Fww oo feriw fafred
F O G W E 9T A A FEE
A S, A § e 2 A

Shri Ranga: Approximately.

i ST AT AT A R ¥
foas sum &1 s e R ?

Shri P. C. Borooah: In reply to the
previous question, the hon. Minister
indicated that some foreign institutes
have offered to collaborate with these
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projected institutes in respect of ex-
change of staff, May I know which
countries have made this offer, and
whether the offer has been accepted?

Dr. Sushila Nayar: The Canadians
have expressed interest in collaborat-
ing with Pondicherry. The British
have also expressed interest in colla-
borating with one of the institutes
which we might decide upon. All
these things are in the exploratory
stage.

Shri S. C. Samanta: May I know
whether any one of these institutes
deals with higher education of indi-
genous systems of medicine; if not,
whether other institutions will be set
up for this?

Dr. Sushila Nayar: One institute of
that type has already been set up at
Banaras, and it is doing valuable work.
In these other institutions also, the
departments of Pharmacology will
deal with any problems of indigenous
medicine that may be referred to
them.

Shri Basappa: The hon. Minister
was in Bangalore recently. A deputa-
tion from Davangere met the hon.
Minister and trieq to offer a donation
of more than Rs. 20 lakhs. The Chief
Minister wag also present. May I
know whether the Minister is think-
ing of making use of donations offer-
ed like that for setting a research in-
stitute or Tor medical education?

Dr. Sushila Nayar: If the Davangere
people offer this money, we will be
very happy to help the State Govern-
ment to utilise it for improving the
local hospitals, so that there can be
intern training and various other kinds
of training. So far as setting up of a
new medical college is concerned, we
do not approve of jt for the simple
reason that the facilities are not avail-
able there, and moreover, Mysore has
already got more than the due
number on the calculation of one
medical college for five million people.
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Shrimati Ramdulari Sinha: May 1
‘know whether there is any proposal
to establish a Jawaharlal Nehru In-
stitute to provide facilities for post-
graduate teaching in humanities and
science, and if so, what progress has
been made so far?

Dr. Sushila Nayar: 1 cannot say
about humanities and science, but as
my hon. colleague stated, there is a
proposal to have a post-graduate insti-
tute for medical training at Pondi-
cherry named after Pandit Nehru

Shri Man Sinh P. Patel: May I
know whether Government’s attention
has been drawn to the reporteq deci-
sion of the Maharashtra Government
to allow licenciate medical practi-
tioners’ schools again, and if so, what
is the reaction of the Central Govern-
ment?

Dr. Sushily Nayar: The Central
‘Government is guided by the Medical
Council of India, and the Medical
Council of India has strongly disap-
proved of restarting of licenciate
schools in the country. Moreover, the
Licenciates’ Associations have also dis-
approved of the idea in unequivocal
‘terms.

Shri Hari Vishnu Kamath: It has
been started in Bombay.
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Dr. Sushila Nayar: No, however, I
understand that what the Maharashtra
Government has probably in ming is
to offer some type of short training to
enable some of the boys and girls
who have come out of old D.MP.
Course and the integrated Ayurvedic
institutions and desire to become
doctors. After this shorf fraining,
they propose to hold the licenciate
examination for them.
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Shri Buta Singh: May I know many
of these doctors are not satisfied with
the service conditions and what the
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Government propose to do with the
service conditions of the medical gra-

duates who are going to complete
their studies in the newly coming
institutes?

Dr. Sushila Nayar: This question is
relating to opportunities to be pro-
vided within the country for post-
graduate training so that our young
doctors have no need to go abroad.
As for service conditions, that is a
different matter. We can take it up
separately.

Shri M. R. Krishna: May I know if
financial and other requirements have
been given to Andhra Pradesh and
other States which are to set up this
Institute to enable them to set this up
in time and also whether any foreign
collaboration has been arranged?

Dr. Sushila Nayar: The Institute
will be set up by the Government of
India in accordance with the recom-
mendations of the Mudaliar Com-
mittee. It was recommended by that
Committee that the post-graduate
education is rather expensive and
standards must necessarily be high to
inspire confidence among all circles.
For that purpose they have recom-
mended that post-graduate institutes
be set up and managed by Govt. of
India and the expenditure on them
borne by the Government of India.

Unaccounted Money in Ferozabad

*797. Shri S. N. Chaturvedi: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that searches
were made in Ferozabad by the In-
come-tax authorities for unearthing
unaccounted money;

(b) it so, the result thereof; and

(¢) whether Government have re-
ceiveq complaints that thesze searches
were carried out at the instance and
under the direction of an Income-tax
Officer who had been posted at
Ferozabad for four years to terrorise
those who were believed to have made
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complaints of bribery and corruption
against him?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) Yes, Sir.

(b) A large number of accouut
books, cash, jewellery, fixed deposit
receipts and prize bonds worth about
Rs. 1 lakh were found.

(c) Government received complaints
that the searches were carried out at
the instance of an Income-tax Officer;
inquiries show that there is no truth
in the complaints.

Shri 8. N. Chaturvedi: How many
premises were raided and what is the
total value of the seizures, apart frcm
the cash recovered?

Shri Rameshwar Sahu: Eight pre-
mises were raided; and the amount
seized is about Rs. 73 lakhs.

Shri S. N. Chaturvedi: May I know
if searches were made at the house of
any income-tax officer earlier as stat-
ed in the question and what action has
followed thereafter?

Shri Rameshwar Sahu: A search was
made in the house of an income-tax
officer and matter is still under in-
vestigation.

Credit for Commercial Crops

+798. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether at a conference con-
veneq in Bombay by the Agricultural
Refinance Corporation, it wag decided
to liberalise credits for commercial
crops, particularly for plantation
crops;

(b) if so, how far and in what way
such credits would be liberalised; and

(c) the impetus that would be given
hv Government to the banks and the
Agricultural Refinance Corporation to
pursue such a liberal credit policy?
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The Minister of Planning (Shri B. R.
Bhagat): (a) Yes.

(b) The Agricultural Refinance Cor-
poration has agreeq to consider, in
suitable cases, the question of waiving
the State Governments’ guarantees in
respect of the loans refinanced by
the Corporation. Funds will also be
made available, if necessapy, for the
construction of houseg for the workers
or for discharging old debts.

(c) It is not possible at this stage
to anticipate the extent to which com-
mercial banks may be in a position to
assist the plantation industries, as a
result of the facilities which may he
available to them from the Corpora-
tion.

Shri P. C. Borooah: May I know
whether it is a fact that the scheduled
banks have not taken any assistance
from the Agricultural Refinance Cor-
poration since its inception in July
1963 and if so whether it ig just lack
of interest or any other reason on
the part of scheduleq banks and
what steps have been taken to stimu-
late their interest in the Agricultural
Refinance Corporation?

Shri B. R. Bhagat: Only the other
day the Minister of Commerce an-
nounced the further steps taken in
pursuance of the recommendations
made by the Tea Finance Committee
in respect of the Tea Finance Corpo-
ration.

Shri P. C. Borooah: Despite the fact
that the decision of the Agricultural
Refinance Corporation is not to insist
on States’ guarantee in respect of the
loans to the plantations and yet there
is no improvement in the finances
that are forthcoming for the planta-
tions, why not the Agricultural Re-
finance Corporation be allowed to give
loans direct to the plantations?

Shri B. R. Bhagat: That is a sug-
gestion which we could consider,
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Shri Bishwanath Roy: May I know
the criteria for ascertaining the finan-
cial importance of the crops and whe-
ther sugarcane and oilseeds have been
included in that category?

Shri B. R. Bhagat: The criterion has
been given and is well-defined. Some
of the schemes which are available
for assistance from the Corporation
are, the reclamation of land, provi-
sion of distribution channel and other
facilities which may be according 1o
the importance of the crop, ang for
the special crops like arecanut, coco-
nut, cashewnut and cardamom which
are all export-based crops, and then,
orchards and vineyards, and planta-
tions like tea, coffee and rubber,
which are also important in respect of
export and so on. There are some
other things also.

Shri Ranga: The hon. Member ask-
ed about sugar and oilseeds, but the
hon. Minister has mentioned some
other products.

Shri B. R. Bhagat: Oilseeds are not
there, in the approved schemes.

Shri Ranga: Sugar and oilseeds
were mentioned by the hon. Member.
Mr. Speaker: The hon. Minister

says they are not in the list.
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Shri B. R. Bhagat: So far, they are
not in the approved schemes. But if
the hon. Member makeg a suggestion,
certainly we will consider it.

Shri M. Malaichami: May I know
whether it is not a fact that the Re-
finance Corporation is not sufficiently
helping the cardamom planters in the
issue of loans for replantation, which
is being affected by some virus? May
1 know whether it has come to the
notice of the Governmeit; if so, what
steps have been taken to help the
planters with adequate finance?

Shri B. R. Bhagat: That depends
upon the schemes. The Refinance Cor-
poration have approved certain
schemes, and a large number of
schemes are pending consideration. If
there is a scheme which is before the
Refinance -Corporation, certainly it will
go into it.

Shri Prabhat Kar: In view of the
experience that generally after the
crop comes in, the prices are low and
iy is being hoarded by the middlemen
whe get the benefit of the Refinance
Corporation, may 1 know whether any
scheme has been formulated by the
Refinance Corporation to grant fin-
ances to the cultivators and not to
the middlemen ag is done now?

Shri B. R. Bhagat: Actually it is
for the development and promotion of
these crops. In the case of these crops
1 go not think the middlemen come
into the picture.

Shri Daji: We want a clear reply,
Sir, to the question whether it will be
given to the agriculturists or the mid-
dlemen.

-Some hon. Members rose—

Mr. Speaker: Order, order. The
question is, would this credit that is
to be advanced, be to the middlemen
or the actual producer.

The Minister of Finance (Shri T. T.
Krichnamachari): The idea is that it
shoulg assist the agricultural pro-
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ducers. The Corporation enters the
field where the existing institutions
cannot fulfil their role, like the Apex
Co-operative Banks or the general
land mortgage banks. Whatever is
left over and cannot be covered by
their operations, is taken over by the
Refinance Corporation.

Shri Ranga: May I take it that Gov-
ernment would certainly try to extend
the protection of the Refinance Cor-
poration to the growers of oilseeds and
tobacco, which make a very good
contribution to our export trade, and
also see that the cooperatives of the
growers and also district cooperative
bankg which are interested in advanc-
ing credit to the growers in regard to
these crops would also be assisted by
this corporation?

Shri T. T. Krishnamachari: At the
moment they have restricted them-
selves to the categories mentioned. As
T have saig specifically, they exclude
from their purview anything that
would come within the operation of
the central land mortgage bankg or
apex cooperative banks who have to
look to the interests of the district
cooperative banks, But if it is not
covered, we can make a suggestion to
them.

Shri Ranga: What about the two
crops 1 mentioned?

Shri T. T. Krishnamachari: At the
moment, it is not within their pur-
view. It is a suggestion for action; I
can ask them for information.

Shri Ranga: Thank you.

Wt @8 : W AW F IW
e wer fe W AN wRde
S iGi
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Shri Maniyangadan: May I know
whether the government is aware that
the Rubber Board has submitted a
scheme for the development of rubber
plantations, whether the schemg has
been examined and any decision taken
on it for financing it from the Refin-
ance Corporation?

Shri T. T. Krishnamachari: If the
scheme is pending before the Corpo-
ration, I 'must ask for notice. But
so far as Rubber Board schemes are
concerned, there is a scheme for fin-
ancing under normal circumstances.
But if there is any pending case, we
will ask for information about the
case and give it to him if he gives
notice.

Life Insurance Agents Federation

*799. Shri Harish Chandra Mathur:
Will the Minister of Finance be pleas-
ed to state:

(a) whether Government have con-
sidered the demands of the Life Insu-
rance Agents Federation;

(b) if so, Government’s reaction in
the nratter;

(c) whether one of the demands is
to eliminate Benami agents; and

(d) if so, Government’s conclusions
on the subject?

The Minister of Planning (Shri B, R.
Bhagat): (a) to (d). The Life Insu-
rance Agents’ Federation of India
held a convention at Bombay from
30th September, 1964 to 3rd October,
1964¢. The convention adopted @
Charter of Demandg which included
inter alia the demand regarding eli-
mination of Benami agencies. These
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Demands are under consideration of
the Life Insurance Corporation of
India who are primarily concerned
in the matter.

Shri Harish Chandra Mathur: I it
not known to the government for a
very long time now that these benami
agents are a source of great corrup-
tion at the highest levels? May 1
know whether the governmment have
thought mbout it and given any direc-
tion to the corporation?

Shri B. R. Bhagat: The LIC did
take certain steps to discourage, if not
prevent altogether, benami agencies,
which may in spite of that be there,
in a surreptitious ‘'manner.

Shri Harish Chandra Mathur: May
I know whether the government are
aware of the demands made, which
are under consideration by the Cor-
poration, whether the demands have
been forwarded to the government or
not and whether they were represent-
ed to the government, because they
have not been attended to by the
corporation for a long time and they
are long-standing and affecting the
functioning of ihe corporation by way
of less ratio and so on? May I know
the government’s attitude in this
matter?

Shri B, R. Bhagat: The government
does not come into the picture at the
moment. The LIC is an autonomoas
board and they are considering this.
So, government cannot superimpose
themselves on the board which has
been created.

Shri Harish Chandra Mathur: May
I know whether they were brought tc
the notice of government or not?

Shri B, R. Bhagat: As I said, the
boarq is considering it. I do not know
exactly whether such a demand came
to the ministry, whether it was for-
warded or not. But thé board is
looking into it.
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Shrimati Renu Chakravartty: One
of the demands of the agents was that
there should be proper training of
agents before they are given agencies.
May I know whether the government
or LIC are considering to agree to it?

Shri B. R. Bhagat:
about it.

I do not xnow
I want notice,

Shri Ranga: Sir, the answer that
the hon. Minister has given raises a
point of pocedure and decorum. He
said, in answer to a question, that
they made enquires from the Life
Insurance Corporation and they told
them that they were considering this
particular matter. He does not even
know, after this question has been
given notice of to this Ministry, whe-
ther such a representation had been
made to his Ministry and whether nis
Ministry has given any consideraticn
to it or not. Ig that the way, Sir,
we have to be dealt with? (s it not
their duty, the moment this question
came to them, apart from whatever
reply they received from the Life
Insurance Corporation, to find out
whether they themselves had recetved
any such representation and whether
they had given any consideration
to this matter? What action has been
taken by them in this connection? If
even that information is not given,
Sir, what are we supposed io under-
stand here?

The Minister of Finance (Shri T. T.

Krishnamachari): The point about
this is this. The demands. .. (In-
terruption). Sir, it is very easy to

find fault with Government for some
demands being presented to a Cor-
poration in which the Government
has interest. The demands are 47 and
some of the demands are expropria-
tory. Naturally, we asked for a list
of the demands. The Ccrporaticn
will be examining such of those
demands which are reasonable. In
fact, some of them are very extra-
vagant, ang there are 47 dermands. I
would like to submit in all humility
that it is impossible for Government
for, a sort of, going into these 47
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demands, into the particular weight of
each demang and give an answer. All
that we can say is that the Life
Insurance Corporation is examin-
ing the demands. Of course,
the demands are not one, two, three
or four specific ones, they cover the
entire operation of the Life Insurance
Corporation.

Shri Sham Lal Saraf: Now that
two demands have been highlighted
here I would like to ask: One is about
trained personnel, particularly in the
management, in the top, middle and
lower management. The second is
about benami agencies. May I know
whether the Government will take
speedy action in the matter and see
that these are looked into?

Shri T. T. Krishnamachari: The
hon. Member’s interest in this matter
will be communicated to the Corpo-
ration.

Shri Indrajit Gupta: The hon.
Minister is surely aware of the fact
that these agents are largely responsi-
ble for the growing business of the
LIC. Is he aware of the fact that in
big cities like Bombay and Calcutta
many of these agents whose whole-
time occupation is acquiring business
for the LIC are not paid their com-
mission money for months together
and they are finding it impossible
to carry on and maintain their
family; if so, will any steps be taken
to see that the commission money is
paid to them promptly?

Shri T. T. Krishnamachari: This
is the first time I have heard of this
complaint. ’
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Shri S. C. Samanta: Is it not a fact
that as far back as 1958-59 the Esti-
mates Committee of Parliament in its
Teport recommended the elimination
of such benami agencies; if so, may
1 know what has been done by Gov-
ernment in this matter?

Shri B. R. Bhagat: The LIC had
issued instructions that relations or
persons connected with officers will
not be allowed to do that. Buf vigil-
ance ought to be exercised to see
whether such benami agencies exist
in 3 surreptitious way. The LIC is
going to be vigilant in that respect.

Shri Warior: May I know whether
the representatives of the Federation
met the authorities of the LIC and
discussed these demands sg ttnt gome
carly decision can be arriveg at?

Shri B. R. Bhagat:
meet the Board.

They have to

Mr, Speaker: Is the M:inisicr aware
whether they have met the Board or
not?

Shri B. R. Bhagat:
that.

I do not know

Wage Structure for Teachers

*860. Shri Rameshway Tantia: Will
the Minister of Planning be pleased
to gctate:

‘(a) whether it is a fact that the
Planning Commission proposed to
.set up a wage structure for teachers
" 40 be studied by the Commission on
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all-India basis to determine mini-
mum and maximum salary scaleg in
relation to qualifications and experi-
ence; and

(b) if so, whether any gecision has
been taken in this regard?

The Minister of Planning (Shri
B. R. Bhagat): (a) The Planning
Commission do not propose to set up
a Committee for this purpose. ‘The
question was, however, discussed at a
'meeting of the N.D.C. Sub-Committee
on Social Services held on the 27th
of February, 1965.

(b) The decision regarding the
appointment of a Committee is to be
taken by the Ministry of Education.
So far as the Planning Commission
are aware, no decision has been taken
by that Ministry so far.

Shri Rameshwar Tantia: There is
a statement issued by the Education
Ministry about the pay scales of
secondary school teachers all over
India and it shows that graduate tea-
chers in Kerala get 3 salary of Rs. 75
Per month, which is less than the
salary of a menial or sweeper. May
I know whether the Ministry will do
something to increase the salaries of
teachers to some extent so that it will
at least come to the level of 1the
salaries of equivalent posts?

The Minister of Education (Shri
M. C. Chagla): May I say & word?
1 entirely agree that we must lake
a comprehensive all-India 1nok at the
problem of salaries of teachers. We
cannot settle it State-wise. If we
settle it in one State, it will have
its repercussions in other States.
Whether it is a pay committee or pay
commission, the problem is the same.
We do not want to raise expectations
which we cannot fulfil. Education is
a State subject, primarily the respon-
sibility of States. But I dov agree that
we must not shirk our responsibility.
Therefore, in the Fourth Five Year
Plan we are trying to see what we
can do on a comprehensive all-India
basis.
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Shri Rameshwar Tantia: May I
know whether it is a fact that there
is much difference between basic pay
and dearness allowance of teachers in
different States? If so, what are the
reasons? Have they been considered?

8Shri M. C. Chagla: It depends unon
wvarious factors. Take, for instance,
Uttar Pradesh where the teachers are
very badly paid. There are other
States where the salary scales are
comparatively better. It differs from
State to State, depending on local
conditions and the financial resources
of the State.

Shrimati Renuka Ray: What is it
that prevents the Education Minister
from asking the Planning Commission
to set up a Committee? Because, if
the Planning Commission goes into
this question, it is quite Iikely that
when it discusses the problem of al-
location to the States, it will keep
this also in mind. It will also insist
on the States complying with cer-
tain minimum standards in the matter
of payment of salaries to teachers.

Shri M. C. Chagla: Even all the
States are not agreed on this. Ac-
cording to the information that we

have received, the States of Madhya
Pradesh, Maharashtra, Mysore, Punjab,
Rajasthan, Uttar Pradesh and West
Bengal have no objection to the set-
ting up of the proposed commission,
while Andhra Pradesh, Assam, Bihar,
Gujarat, Kerala and Madras have not
favoured the proposal. There is,
therefore no unanimous demand even
from the States for the setting up of
the commission.

Dr. Ranen Sen: In view of the re-
cent agitation started by the secon-
dary school teachers, which is gather-
ing support from the public, does the
‘Government think it necessary, or has
‘the Government taken any step to

163(Ai) LSD—2.
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give any interim relief, before the
Planning Commission or olher com-
mittees go into the details of a com~
prehensive scheme for the improve-
ment of the salary scales of teachers?

Shri M, C. Chagla: We are consi=
dering what we could do to tide over
the dffiiculties in the interim period

before we finalize our proposals for
the next Five Year Plan.
Shrimati Renu Chakravartty: As

the hon. Minister knows, thcre have
been tremendous agitations and sym-
pathy has been shown for tae cause
of teachers and these agitations have
been withdrawn on the ciear under-
standing that something is going to
be done for them at the beginning
of the Fourth Five Year Plan. May
we know what is the comprehensive
plan which the Planning Commission
and the Central Government are
thinking of implementing or ‘ntroduc-
ing in order to fulfil at least partially
the demands of the teachers in the
Fourth Five Year Plan?

Shri M. C. Chagla: There are many
schemes that we have considered: one
is to have teachers’ salaries outside
the Plan. Today we have matching
grants: we pay 50 per cent; but that
has not worked. Even today we are
prepared to pay 50 per cent, but the
States say, “We have no resources;
we want money outside the Plan”. If
we give money to one State outside
the Plan, the other States will say,
“We want the same”. The question
that we have to consider is that of
our resources; but, as I said, we are
considering this. For example, the
State pays its civil servants as a part
of the administrative expenses. I do
not understand why the State should
not look upon the salaries of teachers
to be as important as the salaries to
their civil servants. But they have
not done so; they look upon the
teachers’ problem as something dis-
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tinct from the problem of adminis-
trators and civil servants. In my
opinion, if you pay your civil ser-
vants well, you should also pay your
teachers well; but, that primarily is
the responsibility of the States.

Dr. Ranen Sen: That is where the
Central Government should intervene.

Shri D, C. Sharma: Frem the reply
which the hon. Education Minister
has given, I gather the impression that
while the teachers are suffering in
some of the States, in most States,
the Government of India is a help-
less spectator and the Government of
India cannot do anything because it
is a State subject. May I know if
the Government of India has any plan
to lift itself from that state of passi-
vity and helplessness so far as the
teachers of India are concerned from
the primary stage to the secondary
stage?

Shri M. C. Chagla: We are not in
a state of passivity. As I said, in the
present Five Year Plan we promised
50 per cent help and many of the
States have taken that help and raised
the salaries of teachers. Unfortu-
nately, States like Uttar Pradesh and
Bihar are in serious financial difficul-
ties. It is not as if the Centre has
gone into the state of passivity or has
not taken sufficient interest in the
problem of teachers. I have been
saying it over and over again that
we have got to do something for our
teachers.
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Shri M. C. Chagla: On principle T
agree that a person with the same
qualifications should be paid the same
amount; but, it is one thing to enun-
ciate a principle and another thing
to persuade the States to carry it out.

Shri S. M. Bamerjee: I would like
to know whether it is a fact that the
State Governments are unable to help
the teachers because they are not get-
ting anything from the Centre outside
the Plan allocations and that is one
of the reasons why nothing is being
done. T would also like to know from
the hon. Minister whether he is aware
that the teachers in U.P. Bengal and
Bihar withdrew "their agitation on a
clear assurance from the State Edu-
cation Ministers as also some assur-
ance of the Union Education Minister
and the Prime Minister that some-
thing will be done for them and that
if nothing is done, is he aware, there
is going to be an all-India agitation
again. May I know the steps taken
by Government to avert such a crisis?

Shri M. C. Chagla: I have persuad-
ed the Finance Minister to look at
certain cases which might be treated
as special cases in the States. The
view of the Government is, in which
I include the Finance Minister and
myself, that we cannot assume the
whole responsibility for payment to
teachers, which will be an impossible
responsibility for the Centre to take.

Shri S. M. Banerjee:
being given to them.

Nothing i3

Shri M. C. Chagla: But where a
special case is made out, I will cer-
tainly persuade the Finance Minister
to take a sympathetic view of the
teachers
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Women teachers have to spend on
eonveyance etc. So, while granting
increased pay, at least 5 to 10 per
cent more may be given to lady
teachers. I hope the hon, Minister
will consider their case sympatheti-
cally.

Shri M. C. Chagla: Lady teachers
have always had a priority on my
list, just as girls’ education has always
had, in my own mind, a priority,
because I feel that unless we educate
our girls, we cannot aducate the
nation.

WRITTEN ANSWERS TO
QUESTIONS

Increase in Electricity Charges

*792. Shri D. N. Tiwary: Will the
Minister of Irrigation and Power be
Pleased to state:

(a) whether it has been decided to
further enhance the rates of electri-
city supplied to consumers in Delhi;
and

(b) if so, the extent to which it is
being enhanced ang reasons there-
for?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
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The tariff for the year 1965-66 has
been revised by the Delhi Eelectric
Supply Undertaking with a view to
rationlizing the rates under various
categories, A statement showing the
existing tariff, the revised tariff from
Ist April, 1965 and the reasons there-
for is laid on the Table of the House.
[Placed in Library, see No. LT-4159/
65].

Tax Evasion

(Shri Hem Raj:
‘801.J Dr. P. Mandal:

7\ Shri Gulshan:

|_Shri P. L. Barupal:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that infor-
mation regarding evasion of tax by
certain Qil Mills at Jhansi and a
number of metal dealers of Morada-
bad was supplied to Government
sometime back by certain social
workers;

(b) if so, the action taken in the
matter;

(c) whether any prima facie case
has been established as a result of
the investigation in the matter; and

(d) the number of concerns involv-
ed?

The Deputy Minister in the Minis-
of Finance (Shri Rameshwar
Sahu): (a) Yes, Sir.
(b) and (c). Investigations are in
progress.

(d) Cannot be ascertained at pre-
sent.

Foreign Exchange to Sheikh Abdullah

(Shrimati Ramdulari Sinha:
802 % Shri Sidheshwar Prasad:
* ) Shri Raghunath Singh:
| Skri Braj Bihari Mehrotra:

Will the Minister of Finance be
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pleased to state:

(a) the quantum of foreign exchange
that was granted to Sheikh Abulah
for Haj pilgrimage;

(b) the basis on which the amount
in question was sanctioned; and

(c) the average amount of foreign
exchange that is sanctioned for such
pilgrimage to an individual pilgrim?

The Minister of Planning (Shri
B. R. Bhagat): (a) Sheikh Abdullah
was released foreign exchange equi-
valent to Rs. 1000 for Haj Pilgri-
mage.

(b) This is the normal scale on
which exchange is released for Haj.

{c) Rs. 1000.

Pollution of the Jamuna Water

#803. Shri Hari Vishnu Kamath: Will
the Minister of Health be pleased to
refer to the reply given to Starred
Question No. 10 on the 18th February,
1965 ang state:

(a) whether the Committee appoint-
ed to enquire into the causes of the
pollution of Jamuna Water has sub-
mitted its report on the 31st March,
1965 as required by the Government
Resolution dated the 5th  Fabruary,
1965;

(b) if so, whether the Report will
be laid on the Table; and

(c) if the reply to part (a) above
be in the negative, the reasons for
the delay in submission of the report?

Th> Minister of Health (Dr. Sushila
Nayar): (a) No, Sir.

(b) Does not arise.

(c) In order to enable the Com-
mittee to give full consideration to the
varioug points included in its terms
of reference, it has been found neces-
sary to extend the term upto the end
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of December, 1965. However its first
Report is expected to be received in
about a week’s time.

Pre-fabricated Houses

Shri Yashpal Singh:
Shri Kapur Singh:
| Shri Dharmalingam:
| Shri P. C. Borooah:

*804. -

Will the Minister of Works and
Housing be pleased to state:
(a) whether Government propose

to construct pre-fabricated houses
during the next two years;

(b) if so, the number of units pro-
posed to be constructed;

(c) whether these houses are nieant

for Delhi alone or for other cities
also; and
(d) the amount allocated for the

same?

The Minister of Works ang Hous-
ing (Shri Mehy Chand Khanna): (a)
to (d). The Technical Committee set
up by this Ministry in 1964, with
Prof. M. S. Thacker ag Chairman, re-
commended the construction of at
least 2,000 prefabricated houses on an
experimental basis in the next two
years. The recommendation of the
Committee has been accepted by
Government, The question of con-
struction of prefabricated houses in
the genera]l pool for Central Govern-
ment employees is at present under
consideration. However, the Delhi
Development Authority have decided
to entrust to the Hindustan Housing
Factory the construction of 3,000
houseg in Delhi at a cost of Rs. 4.48
crores. In addition, the Municpal Cor=
poration of Delhi have agreed to
award to this Factory the work of
construction of 1000 houses under the
Slum Clearance Scheme at a cost of
Rs. 45.65 lakhs.
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“Some Lessons from Five Year Plans”

( Shri P. R. Chakraverti:
*805 ) Shri Sidheshwar Prasad:
" Shri Subodh Hansda:
(Shri S. C. Samanta:

Will the Minister of
pleased to state:

Planning be

(a) whether Government have exa-
mineqd the note on “some Lessons from
the Five Year Plans” prepared by the
Planning Commission;

(b) how far the observations made
in the note are endorsed by Govern-
ment; and

(¢) if so, the steps taken to marrow
the wide gap between plan objectives
and policies?

The Minister of Planning (Shri
B. R. Bhagat): (a) 1o (cJ. The paper
on ‘Some lessons from the Five Year
Plans’ circulated to the National
Development Council contains sugges-
tions by Shri Tarlok Singh, Member,
Planning Commission, based on his
analysis of problems encountered in
the execution of the Five Year Plans.
They have been considered in a gene-
ral way in the course of discussions
in the Planning Commission and are
being kept in view in work now being
done on the preparation of the Fourth
Five Year Plan,

Finance Minister’s visit to States

*806. Shri Harish Chandra Mathur:
Will the Minister of Finance be pleas-
ed to state:

(a) the names of the States which
he visited during the last four
'months; anad

(b) the problems discussed and con-
clusions arrived at?

The Minister of Planning (Shri B. R.
Bhagat): (a) The States visited
during the period December, ‘64 to
March ’65 are Maharashtra, Bihar and
Madras,
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(b) The discussions in Maharashtra
were of a general nature.

In Madras, the relief measures
consequent on the cyclone havoc in
Rameshwaram were discussed. Fin-~
ancial assistance to the state Govern-
ment, in acordance with the existing
policy, was assured and it was also
suggested that the State Government
may take up advance action on
Sethusamudaram Project. to provide
employment opportunities, for victims
of the cyclone.

In Bihar, the main items that were
discussed are the industrial develop-
rent of Barauni area; development of
industrial areas; establishment of
Cement and Paper Plants; setting up
of an Agro Industrial Corporation, a
textile Corporation and consumer .
industries; construction of a bridge
across Ganga at Patna, acceleration
of work on Gandak and Kosi Projects
and the formulation of the Fourth
Plan. The State Government were
asked to send detailed proposals in
the light of the discussions.

Excise Duties

(Shri Vidya Charan Shukla:
Shri Uikey:

Dr. Chandrabhan Singh:
 Shri R. S. Pandey:

*807.

Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that the
rates of additional excise duiies on
textiles, sugar and tobacco fixed in
1957 under the Additional Duties of
Excise (Goods of Special Importance)
Act, 1957, have remaineq almost
static while the rates of basic excise
duty on the said commodities have
been increased considerbly from time
to time;

(b) whether it is a fact that while
the states have been raising the rates
of sales tax on commodities other
than textiles, sugar and tobacco since
1957, they have not been able to obtain
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vadditional revenues from these com-
modities by way of & higher rate of
taxation thereon; ang

(c) whether Government contem=
plate any steps to suitably compen-
sate the States due to the loss suffer-
ed by them on account of the fixity
of the rates of additional excise duty?

The Minister of Planning (Shri B.
R. Bhagat): (a) There have been in-
creases in the basic duties in some
cases in the additional excise duties
in some cases and in both in some
cases. In a few cases, however, the
increases in basic duties have been
proportionately higher than the in-
creases in additional excise duties.

(b) While it is generally true that
the States have been raising the rates
of their sales taxes, the question of
their obtaining additional revenues by
way of higher rate of taxation on
these commodities does not arisz be-
cause the sales tax on these commo-
dities has beep replaced by additional
excise duties.

(¢) The recommendations of succes-
sive Finance Commissions seek to en-
sure an equitable distribution of re~
venues between the Centre ang the
States. On an overall view therefore
no question arises of loss to the States
and of any need to compensale them.

Upper Krishna Project

+808, Shri P. R. Chakraverti: V/ill
the Minister of Irrigation and Power
be pleased to state:

(a) whether Government have con-
sidered the representation of the
Mysore Government asking the Centre
to treat the Upper Krishna Project as
a Central scheme; )

(b) whether Government propose
"to treat the Project on par with the
Nagarjunasagar and the Rajasthan
Camal Schemes; and
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(c) whether Government have
taken a decision with regard to the
immediate increase in the allocation
of the Krishna waters from the
present estimate?

The Minister of Irrigation and Pow-
er (Dr, K. L. Rao): (a) The 'matter
is under consideration.

(b) Nagarjunasagar and Rajasthan
canal are given cent per cent loan
assistance by the Centre subject to
the state ceilings. The specific request
for earmarked loan assistance for
Upper Krishna will be duly consider-
ed when received,

(c) No, Sir.

Demolition of Jhuggies in Delhi

2060. Shri Ram Harkh Yadav: Will
the Minister of Works and Housing
be pleased to state:

(a) whether it is a fact that in &
recent raid in the Capital, 100 Jhug-
gies on the Yamuna Road, Delhi were
demolished rendering homeless about
400 persons;

(b) if so ,the circumstances leading
to the demolition of the said Jhuggies;
and

(¢) the provisions, if any, made for
the rehabilitation of the alleged
squatters?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) to
(c). 144 unauthorised huts were
demolished in the Jamuna Bazar area
on the 13th March, 1965 to clear the
site for laying water mains. Many
of the hut dwellers returned and
squatted on the site of demolished
structures, They were removed from
there on the 20th March, 1965. All
the 144 squatter families were offered
alternative accommeodation under the
Jhuggi Jhonpri Removal Scheme.
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Contraband Gold in Bombay

2061. Shri Ram Harkh Yadav: Will
the Minister of Finance be pleased to
state:

(a) whether the contraband gold
worth 10 lakhs of rupees was seized
by the Central Excise Authorities in
Bombay on the 21st March, 1965; and

(b) if so, the details of the seizure
and its consequences?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b), In
the early hours of 22nd March, 1965
the Central Excise Officers in Bombay
intercepted a Vauxhall car and re-
covered 6,920 tolas of foreign marked
gold packed in four jackets wrapped
in gunny bags. The value of the gold
seized is about Rs. 4,32,000. Two per-
sons were arrested. Further investi-
gations are in progress.

Patel Study Team

2062, Shri Rajdeo Singh: Will the
Minister of Planning be pleased to
state the action taken on the recom-
mendations of the Patel Study Team
for the four Easterp Districts of U.P.
in regard to:

(i) setting up of Heavy Industry in

public and private sectors
separately;
(ii) Agriculture;
(iii) Transport; and
(iv) other items?
The Minister of Planning (Shri
8. R. Bhagat): A statement is laid
on the Table of the House. [Placed

in library, see No. LT-4160[65].

Grants to Medical Imstitutions

(Shri Dharmalingam:
Shri Sezhiyan:
2063.7 Shrj Muthu Gounder:
|_ Shri Ramabadran:

Will the Minister of Health be
pleased to state the Statewise parti-
culars of the grants (i) asked for (ii)

recommended by the State Govern-
ments and (iii) amounts paid by Gov-
ernment to various voluntary medical
institutions for 1962-63, 1963-64 and
1964-657

The Minister of Health (Dr. Sushila
Nayar): The particulars of the grants
sanctioned to voluntary medical insti-
tutions under the “Scheme of ad hoc
grants to T.B., Leprosy, Cancer and
other voluntary medical institutions”
are given in the statement at Appen-
dix-I laid on the Table of the House.
[Placed in library, see No. LT-4161(65]
Information gbout the requests against
which it was not found possible to
sanction any financial assistance for
various reasons is given in Appendix-
II of the said statement.

Tax Collection
J Shrimati Savitri Nigam:
* \ Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether Government are aware
that in spite of Section 23 of the
Income-tax Act, 1961, which lays
down that the annual value of any
property shall be acording to rent, the
Income-tax authorities have also been
given wide descretion in the absence
of any guiding principle to put any
high figure which causes unnecessary
harassment to the public; and

(b) if so ,the steps Government
propose to take in the matter?

The Minister of Finance (Shri T. T.
Krishnamachari: (a) and (b). Section
23(1) of the Income-tax Act, 1961,
states that the annual value of any
property shall be determined to be
the sum for which the property might
reasonably be expected t& let from
year to vear. According to the pro-
visions of the Act, the assessment of
income from property is done wn @
national basis and not necessarily
with reference to the actual rent
received or expenses incurred which
may be lower or higher.
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In actual practice, the assessing
officers determine the annual value of
property in one of the following ways:

(i) by adopting the annual value of
the property as determined by
the Municipal authorities for
the purpose of leavying local
taxes;

(ii) by adopting the figure of actual
rent received;

(iii) by estimating the figure of rea-
sonable rental value according
to the market rates.

The assessing officers are required
to take care to see that the annual
volve is determined at a reasonable
figure, The Government have alsc
not received complaints from any
quarter in this regard.

Evasion of Sales Tax in Delhl

2065, Shrimati Savitri Nigam: Will
the Minister of Finance be pleased tc
state:

(a) whether the sales tax provisions
enfored in Delhi to check evasior
are going to be made more effective
in the near future; and

(b) if so, when and the manner
thereof?

The Minister of Finance (Shri T. T
Krishnamachari): (a) Yes, Sir.

(b) A Bill to replace the existing
sales tax Act of Delhi by a new self-
contained legislation is being framed
and it will be introduced in the Lok
Sabha as soon as it is ready.

Tax Evaders in Indore

2066. Shrimati Savitri Nigam: Will
the Minister of Finance be pleased to
state:

(a) the number of tax evaders who
have been discovered in the Indore
range of Madhya Pradesh; and

(b) the number of new assessecs
who have been brought on the Regis-
ter and the old ones who have been
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found guilty of concealment during
the past six months?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) During the
period from 1-1-64 to 31-12-64, 11230
new assessees were discovered in the
Indore Range of Madhya Pradesh.

(b) Number of new assessees who
have been brought on the General
Index Register during the period from
1st July, 1965 to 31st December, 1964.
9527

Number of old assessees who have
been found guilty of concealment
during the same period.......... 324.
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Primary Health Centres

2063, J Shri Subodh Hansda:
* | Shri 8. C. Samanta:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that the
National Health Survey and Planning
Committee contemplates to establish
three Primary Health Centres per
block throughout the country;

(b) if so, whether this objective
will be fulfilled during the Fourth
Five Year Plan; and

(¢) the population which would be
covered per Cenire in case the above
objective is fulfilled?

The Minister of Health (Dr. Sushila
Nayar): (a) The Health Survey and
Planning Committee had suggested
that the new Primary Health Centres
to be opened should be on the pattern
of the recommendations of the Bhore

Medical Officers 2
Public Health Nurses 4
Nurse 1
Midwives 4
Trained Dais 4
Public Health Inspectors 2
Health Assistants 2
Pharmacist 1
Clerks 2
Fitter Mistry 1
Inferior Servants 15

The Primary Health Centres already:
opened should be upgraded by stages:
to reach the above-suggested level.
The existing Primary Health Centres
are based on a population of 60,000 to:
80,000 whereas the Bhore Committee
envisaged a population for each centre
between 20,000 and 40,000.

(b) and (c). Thé entire population
will be covered by Primary Health
Centres on the existing pattern as
possible in the fourth Plan. TUnder
the reorganised pattern there will bhe
sub-centres under each Primary
Health Centre.

During the Fourth Plan period it is
proposed to augment the staff at the

Basic Health Worker

Committee as stated Below in order Primary Health Centres as shown
to serve a population of upto 40,000:— under:
Existing Proposed
Main for the IV
Centre Pain
Main Centre
Medical Officer b¢ Medical Officers . 2
Sanitarnspector I (Sr) Sanitary Inspector I
Public Health Nurse X Health Asstt. (F.P.) .
Lady Health Visitor 1 Public Health Nurse/Lady Health
i Visitors . . .
Auxiliary Nurse
Midwives . . I Compounder 1
Compounder . . 1 Nurses . . 2
Driver . o 1 Extension Educator 1
Anciliary staff as required Laboratory Technician 1
Dental Hygienist I
Computor 1
Clerk . . . . I
Store-keeper-cum-Accountant . 1
Driver I
1
I

Auxiliary Nurse Midwife
Anciliary Staff as required.
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Flood Protection Works in Delhi

Written Answers

2069. Shri D. N. Tiwafy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that a
large number of works of flood pro-
teciion and other essential services in
Delhi amounting to very huge sums
have beep allotted to National Build~
ing Construction Corporation Ltd., and
National Project Construction Corpo-
ratin Ltd. by the Delhi Administra-
tion;

(b) if so, the number of projects
‘allotted to each and the amount in-
volved; and

(c) whether these Corporations hava
.experience of such works?

The Minister of Irrigation and
‘Power (Dr. K. L. Rao): (a) and (b).
Only the following two works of the
total value of Rs. 5:56 lakhs have
been allotted to and executed by the
National Projects Construction Corpo-
ration Ltd.

(i) Construction of Tail Regulator
of Najafgarh Drain Rs. 5 lakhs.

(ii) Construction of Hume Pipe Cul-
vert-cum-Regulator at Kakraula
on Délhi Najafgarh Road

Rs. 56,000.

‘No such work has been allotted to
the National Building Construction
Corporaion by the Delhi Administra-
tion so far.

(c) Yes; so far as the National Pro-
jects construction Corporation is con-
.cerned. The questin does not arise in
the case of the National Buildings
Construction Corporation to whom
no works were allotted.

Hyderabad House, New Delhi

2070. Shri Heda: Will the Minister
-of Works and Housing be pleased to
_state:

(a) the stage at which the proposal
relating to the purchase of Hyderabad
THouse in New Delhi by the Central
Government stands at present; and
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(b) what better use is planned for
the main building?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). The Government of Andhra Pra.
desh have not so far agreed to the
sale of the Hyderabad House in New
Delhi to the Central Government.
About two months ago the question
was again discussed by the Finance
Minister and the Minister for Works
and Housing with the Chief Minister
of Andhra Pradesh. He promised to
consider the matter but no final
decision has been taken as yet.

Investment on Export Promotion
Industries

2071. Shri Sidheshwar Prasad: Will
the Minister of Planning be pleased
to state:

(a) whether Government have
considered the possibility of shifting a
certain amout of investment from im-
port saving industries to export pro-
motion industries;

(b) if so, the steps proposed to be
taken in this direction: and

(c) its likely effect on our economy?

The Minister of Planning (Shri
B. R. Bhagat): (a) to (c). The Gov-
ernment consider the investment on
import-saving industries as well as on
export-promotion industries, equally
important in order to maximise the
availability of foreign exchange for
all essential needs. The question of
shifting any part of the ivestment
from one to the other, therefore, does
not arise.

States’ Share in Central Levies

( Shri P. R. Chakraverti:
1 Shri Sivamurthi Swamy:
Shrimati Savitri Nigam:
3 Shri R. G. Dubey:
Shrimati Maimoona Sultan:
LShrimaﬁ Ramdulari Sinha:

2012.
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Will the Minister of Finance be
pleased to state:

(a) whether Government have re-
ceived a new formula from Gujarat
for the States’ share in the divisible
pool of the Central jevies;

(b) if so, its particulars;

(c) the extent to which the impli-
cations have been found acceptable
to the Union Goverriment; and

(d) whether the States have been
asked to examine the formula and
give their reactions?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No formula as
such has been received, though views
on the existing arrangements were
expressed by the State Government
while dealing with State finances. The
matter also falls within the purview
of the Fourth Finance Commission
which has already been appointed.

(b) to (d). Do not arise:
Thirq Sex

2073. Maharajkumar Vijaya Ananda:

‘Will the Minister of Health be pleased
1o state:

(a) whether it is a fact tha! the
Medical Scientists at the Al] India
Institute of Medical Sciences, New

Delhi have undertaken a study of
‘Thitd Sex”; and

(b) if so, the result thereof?

The Minister of Health (Dr, Sushila
Nayar): (a) At the All-India Insti-
‘tute of Medical Sciences, some clinica]
and laboratory investigations have
been undertaken to understand such
cases.

In all animals—including man—the
sex of the off-spring depends upon the
following two important factors:—

i) The manner in which the female
egg has been Tertilized by the
male sperm. The fertilized egg
containing identical pairs of sex
'chromosomes {units determining

the heredity of the man) be-
comes female and with dissimi-
lar set of sex chromosomes be-
comes the male. This science is
called cytogenetics.

There are several hormonal
glands in the body like the
testes, ovary, thyroid, pituitary
adrenal gland, etc., the secrc-
tions of which regulate the
manly or womanly develop-
ment of the young child.
Because of this influence a man
develops hair on various parts
of the body and grows a beard,
while g woman develops
breasts, ‘can bear children and
nurse them.

(ii)

The above natural process some-
times goes astray and individuals
are born who show mixed sexual
features and characters. For example,
a male may develop breasts (Gynaeco-
mastia) and a woman may grow beard.
These are cases of ‘Inter-sex’. The
Hon’ble Member probably has this in
mind when  he refers to these cases
as ‘third sex’. Study of Cytogenetics
angd influence of hormones is a step in
understanding such cases of ‘Inter-
sex’ or ‘Third sex’.

(b) No significant results or fresh
contribution to the knowledge on this
subject has been achieved so far,
However, interpretations of such clini-
cal ovservations are being studied.

Harnessing of the Ganges Waters

( Shri S. C. Samanta:
2074,{ Shri M. L. Dwivedi:
" Shri Subodh Hansda:

{ Shri B. K. Das:

Will the Minister of Irrigation and
Power be pleaseq to state:

(a) the number of hydro-electric
projects investigated so far by the
Government of Ultar Pradesh tg har-
ness the waters of the Ganges, witi
the help from the Centre: ghd

(b) the number of more projects
proposed to be investigated?



Written Answers

8409

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) and (b). The
U.P. State authorilies themselves
are investigating all optential hydro-
electric sites in the Ganga basin. At
present, ten different sites are under
investigation by the U.P. authorities
ang four more sites “are proposed to
be investigated by them during the
fourth Plan period.

Thermal Plants for Delhi

{ Shri Heda:
Shri Naval Prabhakar:
Shri Rameshwar Tantia:

2075.

Will the Minister of Irrigation and
Power be pleased to state:

(a) the number
with their capacity
installed in Delhi;

of thermal plants
that are being

(b) the reasons for not tapping the
resources from Bhakra; and

(c) how the cost between these twu
compare?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) The following
thermal plants are being installed in
Delhi:—

(i) 15 MW set at Rajghat Power
House.

(ii) 3 x 62'5 MW sets at Indra-
prastha Power Station.

(b) This is being done subject to
the availability of power.

(c) The cost of generation from the
existing 36 M.W. unit in ‘C’ power
station is about 6‘0 paise per unit.
The anticipated cost of generation
from the LP. Station Extension Pro-
ject based on the project estimate as
sanctioned by the Planning Commis-
sion, DESU’s share of the cost of
Yamuna Barrage and the present coal
cost, would be about 4'80 paise per
unit, The import of power from
Bhakra system to DESU costs about
4:2 paise per unit.
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Drainage Pipes in Curzon Road,
New Delhi

2076. Shri Heda: Will the Minister
of Works and Housing be pleased to
state:

(a) whether it is a fact that the
Land and Development Office, New-
Delhi had committed to bear the ex-
penditure of laying drainage pipes in
Curzop Road and other areas upgraded
in the Master Plan for intensive com-
mercial use;

(b) the reasons for the non-fulfil-
ment of the assurance;

(c) whether it is a fact that the
Land and Development Organisation
would be the real beneficiary in col~
lecting the betterment charges from
these areas; and

(d) if so, the total amount involved?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and

(b). No such commitment has been
made.
(¢) and (d). The Land and

Development Organisation wilj recover
additional charges for permitting the
change of use of land from “residen-
tial” to “commercial”. These charges
are leviable in terms of the lease
deeds but it is difficult to indicate
their total amount at this stage.

Currency in Circulation

o470, J Shri Bibhuti Mishra:
" 7 Shri Kolla Venkaiah:

Will the Minister of Finance be

pleased to state:

(a) the total currency in  rupees
issued by the Keserve Bank of India
till the 16th February, 19€5;

(b) the total value of currency in
different denominations returned to
the Reserve Bank as spoiled notes till
the above mentioned date; and

(c) the total rupees currency in
circulation in the black market at
present?
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The Minister of Finance (Shri T. T.
‘Krishnamachari): (a) Total notes
issued by the Reserve Bank upto
February 19, 1965,_the date nearest
to February 16, 1965—_amounted to
Rs. 2564 crores.

(b) The requisite information is
being collected and will be supplied
as soon as it is available.

(c) The total of rupee currency in
circulation in the black market is not
known.
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Family Planning Centres

2079. Shri Bibhuti Mishra: Will the
Minister of Health be pleased to state:

(a) whether the Central Govern-
ment propose to open about three
hundred rural family planning centres
in various States;

(b) if so, the total expenditure to
be incurred thereon;

(c) the advantages likely to accrue
out of that; and

(d) the
thereto?

response of the people

The Minister of Health (Dr. Sushila
Nayar): (a) There is a proposal to
establish 750 rural family planning
units at Community Development
Blocks in different States during 1965-
66.

(b) Ag estimated expenditure of
Rs. 161'50 lakhs is proposed to be
incurred.

(c) It is expecteq that this will give
greater impetus to Family Planning
in the rural areas.

(d) Response of the people to Fami-
ly Planning is by and large encourag-
ing.
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Recovery of Gold in Lucknow

2080. Shri Vishwa Nath Pandey: Will
the Minister of Finance be pleased to
state:

(a) whether it is 3 fact that on the
6th February, 1965 a party of Customs
and Central Excise led by a Deputy
Superintendent recovered four pieces
of gold bearing foreign marks from
the possession of a Saharanpur bound
passenger at the Lucknow Railway
Station;

(b) if so, the total value of the
golg seized; and

(c) the action taken by
ment in the matter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) On 6th Feb-
ruary, 1965 a party of Central Excise
Officers  searched a  Shahjahanpur
bound passenger at Lucknow Railway
Station and recovered from him
466'640 grams of foreign-marked gold
in four pieces.

(b) Rs. 2500 approximately.

(c) The person was arrested and
subsequently released on bail. The
case is under departmental adjudic-
tion.

Govern-
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Revenue from Central Excise

9082, J Shri Ramachandra Ulaka:
"% 3_Shri Dbuleshwar Meena:

Wil] the Minister of Finance Dbe
pleased to state the amotiit of reve-
nue received from Central Excise
from Orissa and Rajasthan States
during 1963-64 and 1964-65?

The Minister of Finance (Shri T. T.

- Krishnamachari): The information
TUT TA-FT WA § AT required is given below:
Revenue Realised
(Rs. 000)
1963-64 1964-65
(upto January 1965)
Orissa ~ Rajasthan Orissa Rajasthan
Gross. 13,33,58 3,75,03 12,65,23 2,64,26
Refund. 34,66 (o] 7,55 1,18
12,98,92 3,74,53 12,57,68 2,63,08

Net.
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Major and Medium Irrigation Projects

{ Shri Ramachandra Ulaka:
2083, ! Shri Dhuleshwar Meena:
Shri Ramy Chandra Mallick:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the number of major and medium
irrigation projects taken up so far in
Orissa during the Third Plan period;

(b) the amount spent on them;

(b) the irrigation potential created
by these projects; and

(d) the land actually irrigated dur-
ing the same period in Orissa?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (d).
A statement giving the requisite in-
formation is given in the statement
laid on the Table of the House, [Placed
in Library, see No. LT-4163]65].

Rural Electrification in Orissa

[ Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
2084, { Shri Rama Chandra
L Mallick:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the amount of Central aid so far
granted to Orissa for Rural Electri-
fication Scheme in the State during
the Third Plan period;

made so far in
the

(b) the progress
Orissa in that direction during
same period;

(¢) whether any special preference
has been given to Orissa to popularise
use of electricity in agriculture and to
subsidise power supply for the pur-
pose during the same period; and

(d) if so, the nature thereof?

The Minister of Irrigation and Power
(Dr. K, L. Rao): (a) During the first
four years of Third Five Year Plan,
Central loan assistance amounting to
Rs. 71 lakhs has been granted to Orissa
by the Government of India for rural
electrification Schemes.

(b) 272 villages (i.e. localities with
a population' of 10,000 and below)
were electrified between 1st April,
1961 to 31st December, 1964.

(¢} No.
(d) Does not arise.

Village Housing Scheme in Orissa

2085 J Shri Ramachandra Ulaka:
* \ Shri Dhuleshwar Meena:
Will the Minister of Works and
Housing be pleased to state:

(a) the amount allotted to the Orissa
State under the village housing pro-
jects scheme during the Third Plan
period; and

(b) the amount spent so far during
the same period?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) Rs. 50
lakhs.

(b) The amount drawn by the State
Government Juring the first four
years of the Plan. (i.e. upto the 31st
March, 1965) is Rs. 16:92 lakhs.

Grants to Orissa

Shri Ramachandra Ulaka:

2086. 3 Shri Dhuleshwar Meena:

Will the Minister of Finance be:
pleased to state:

(a) whether any lump-sum grant
has been made to the Orissa Govern-
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ment for Centrally Sponsored Schemes
during 1964-65; and

(b) it so ,the details thereof?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) No Sir.

(b) Does not arise.
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Health Records of States

2088. Shri Rama Chandra Mallick:
Will the Minister of Health be pleased
to state:

(a) the State which possesses the
best health record free from diseases
and inhabitants having good physique
on the basis of the latest figures
collected by the Central Government;
and

(b) how Orissa stands in this be-
half?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). On the basis of
the figures relating to the expectation
of life at birth, estimated rate and
death rate during 1951—60 and the
infant death rate during 1960 estimat-
ed by the Registrar General of India
and the recorded death rates from
certain diseases in the various States
of India during the calendar years
1961 and 1962, the position of Orissa
in respect of the state of health in
comparison to the States of India is
in the following order:—

1. Kerala

. Punjab

. Rajasthan

. Maharashtra
. West Bengal
. Orissa.

DO e W N

Rajasthan Canal

2089. Shri P. C. Borooah: Will the
Minister of Planning be pleased to
state:

(a) whether Government have of
late decided to take the Rajasthan
Canal project out of the State Plan
and to allocate funds therefor;
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(b) if so, the quantum of funds allo-
cated for the project for the current
year;

(¢) whether Govenment have also
been considering to take over some
-other projects of National importance
which may be considered to be rather
too big for being executed by the
States concerned out of the State-re-
sources; and

{(d) if so, which other firrigation
projects of this nature are proposed to
be taken over and whether flood con-
#trol scheme in Assam is one of them?

‘The Minister of Planning (Shri
B. R. Bhagat): (a) The proposals are
under active consideration of the Gov-
ernment and the various @etails are
being worked out.

(b) A token provision of Rs. one
<rore has been made in the Central
Hdudget.

(c) and (d). Yes. No decision has
yet been taken in respect of any speci-
fic irrigation or flood control schemes.

‘World Bank Team on Coal Transport
[ Shri Subodh Hansda:

<{ Shri S. C, Samanta:
| Shri M. L. Dwivedi:

2090.

Will the Minister of Finance be
pleased to state:

(a) whether the World Bank Team
-on coal transport have completed their
study;

(b) whether they have
any improved methods; and

suggested

(c) it so, what are those suggestions?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) and (c). A summary of the sug-
gestions and recommendations, as
given in the report of the team, is
Taid on the Table of the House [Placed

163 (Ai) LSD—3.
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in Library, See No, LT-4164{65].
Copies of the report aré available in
the Parliament Library.

Kattampaili Project

2091. Shri A. K. Gopalan: Wilt
the Minister of Irrigation and Power
be pleased to state:

(a) when the work on the Kattam-
palli Project in Kerala began;

(b) whether the work has
been stopped;

now

(c) when it will be eompleted; and

(d) the reasons for the delay?

The Minister of Irrigation and
Power (Dr. K. L. Rae): (a) Work
on the project was started in 1958.

(b) No.

(c) The State Government have
yet to finalise the comstruction sche-
dule,

(d) Available funds are being uti-
lised more for completion of those
projects which are in an advanced
stage of construction in order that
benefits from them may start accru-
ing as early as possible.

M/s. Mcleed & Co,

2092. Shrimati Renu Chakravartty:
Will the Minister of Finance be
pleased to state the stage at which
the appeal of Mcleog & Co. in the
foreign  exchange under-invoicing
case, stands at present?

The Minister of Finance (Shri T. T,
Krishnamachari): The appellants have
complied with the order under gec-

tion 129 of the Customs Act, 1962 re-

garding deposit of penaity. The ap-
peal is now pending for a personal
hearing.
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Prize Bonds

Shri Subhodh Hansda:
Shri Rameshwar Tantia:
Shri Onkar Lal Berwa:
*2093. { Shri Hukam Chand
Kachhavaiya:
| Shri Y. D. Singh:

Will the Minister of Fimance be
.pleased to state:

(a) whether the first series of the
Five Year Interest Free Prize Bonds,
€965 has matured for refund;

(b) if so, when; and

. {c) whether the principal =amount
4hereof will be refunded to the hold-
ers and if so, when?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
Five Year Interest Free Prize Bonds,
1965 matured for repayment cn the
4st April, 1965.

(c) Yes; from 1st April, 1965 on-
wards, as and when claims are pre-
ferred. The Bonds will be received
and payment ‘made at:

(i) Offices of the Reserve Bank
of India at Bombay (Fort and

Byculla), Calcutta, New
Delhi, Madras, Bangalore and
Nagpur;

(ii) Branches of the State Bank
of India and its subsidiary
banks conducting Govern-
ment treasury work;

(iii) Head Post Offices;

(iv) Departmental Sub-Post Offi-
ces; and

(v) Non-banking treasuries and

sub-treasuries.
Water Logging in Orissa

J Shri Dhuleshwar Meena:
\ Shri Ramachandra Ulaka:

Will the Minister of Irrigation and
Power be pleased to state:

2094
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(a) the total area affected by water
logging in Orissa during 1964-65; and

(b) the nature and extent of Cen-
tral assistance given to that state
during the same periog for effective
treatment of water loggeq areas?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) There is
orly temporary waterlogging in cer-
tain areas due to heavy rains and
floods which is usually relieved by
clearing the existing drains. The
Orissa Government have reported
that the area so affected during 1964
was 4'28 lakh acres.

(b) No separate financial assistance
is given for treatment of waterlogged
areas. However, a loan of Rs. 45:00
lakhs was sanctioneq to the Govern-
ment of Orissa in 1964-65 for Flood
control and drainage schemes.

TR ® af W g oy

2095. oft WY TVEG: AT AR
wY g A A F S0 6 foee §
T T F T AR g @
A § et g ?

e wWet (¥ g Aw) -
faeeY AT WTw & A T A
I FAT F Ay T e F 5 g
wAT 2,000 UHe wiw faxfaq v
Y sgaedr § | {w wera wfafran 1894
F a0 4 F 7T a8 d7 whghaa
w2 faar mar §

Computor Supplied by Forg
Foundation

S Shri P. Venkatasubbaiah:

209. 3 Shri D. C. Sharma:

Will the Minister of Planning be
pleased to state:

(a) Whether it is a fact that an
I.B.M. electronic computor supplied
by the Ford Foundation lo speed up
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the processing and analysis of eco-
nomic and statistical data in connec-
tion with formulation of the Fourth
Five Year Plan is lying idle for a
long time; and

(b) if so, the reasons therefor?

The Minister of Planning (Shri B.
R. Bhagat): (a) The LB.M. electronic
computor and ancillary equiprient
gifted by the Forq Foundation for use
by the Planning Commission, the Pro-
gramme Evaluation Organisation and
other agencies were receiveq in con-
signments between the last week of
December, 1964 and the middle of
January, 1985. A section of the Unit
is expected to start functioning with-
in April, 1965.

(b) The installation of a Computor
Unit entails completion of numerous
procedural and codal formalities and
undertaking of different works. Ne-
cessary steps were taken well in ad-
vance. Bul the non-availability of
the requisite accommodation posed a
serious problem and slowed down the
preparatory work. This problem was
resolved sometime back and work
on the installation of the Unit is
making good progress.

Tax Concessions to Sugar Industry

2097. Shri Sidheshwar Prasad: Will
the Minister of Finance be pleased to
wtate:

(a) whether the effects on produc-
fion and price level consequent upon
the non-grant of tax-concessions to’
sugar industry in 1962 have been
studied;

(b) if so, the outcome therecf; and

(c) whether Government have given
another thought to this question?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir,

(b) Non-grant of tax concession to
Sugar industry had no effect on proe-
duction of sugar and consequently, on
its prices.
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(c) The situation is reviewed and
appropriate tax concessiong are given
whenever considered justified.

Gifts of Bookg from U.K,

2098, Shri Sidheshwar Prasad: Will
the Minister of Finance be pleased to
state:

(a) whether his attention haz been
drawn to a news comment published
in the ‘Opinion’ of the 9th March,
1965 of Bombay regarding gifts of
books from UK,

(b) whether the whole -question has
been reconsidered; and

(c) if so, the decision of Govern-
ment in the matter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) and (c). Books are free of cus-
toms duty. But at present, even free
gifts of books require an import{ licen-
ce if the value of any consizgnment
exceeds Rs. 250, In the case of con-
signments of books sent recently by
the Women’s Council, UX., where the
value exceeded Rs. 250, no import
licence had been obtained. The ques-
tion whether the existing import con-
trol regulation in respect of gifts of
books needs any modification is under
consideration,
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Relief in Corporate Taxes

2100. Shri Rameshwar Tanua: Will
the Minister of Finance be pleased to
state:

(a) whether it is a1 fact that a
nine-member delegation of the Fede-
ration of Indian Chambers ¢f Com-
merce and Industry met the Finance
Minister and requested him 1or some
relief in the Corporate Taxes;

(b) if so, the main points siressed
by them; and

(¢) the action Government prug-se
to take on their demand?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) to {(¢). A re-
presentative deputation met the Fin-
ance Mini-ter on the 21st March, 1965
and generally discussed the budget
proposals with him. They promised
to send a note later on.

Low and Middle Income Group
Houses in Delhi

2101 S 8hri Shiv Charan Mathur:
‘| Shri P. C. Borooah:

Will the Minister of Works and
Housing be pleased to state:

(a) whether it is a fact that 5 sam-
ple survey was conductedq by th2
Housing Department of the Deihi
Administration to find out as to how
many houses have been renied oui by
the beneficiaries of the Low and
Middle Income Group hodusing loans;
and

(b) if so, the findings of the said
survey and the action proposed o be
taken by Government against those
who have violated the rules under
such gchemes?

The Minister of Works ang Housing
(Shri Mehr Chand Khanna): (u) Yes.
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(b) The result of the siurvey is #s follows:

Name of Scheme

Mid1le Incom2 Group Housing Scheme

Low Income Group Housing Scheme

Houses Houses  Houses Houses
surveved wholly partly wholly
occupied rented let out
by out
owners
s 43. 45 30
197 116 42 39:

The survey did not reveal any violation of the rules.

Housing Schenmse in Madras

2102, Shri Dharmalingam: Will the
Minister of Works and Housing Le
pleased to state:

(a) whether the various housing
schemes sponsored by his Ministry
have not ‘nade any progress in Mudras
State;

(b) if so, the reasons therefor; and

(¢) whether there is any proposal
1o take special steps to accolerata the
construction of houses undey various
schemes in the State of Madras?

The Minister of Works and Housing
(Shri Mehr Chang Khanna): (a) and
(b). No. Out of a total allocatior. of
Rs. 625 crores for housing” schemes
in the Third Plan, the Madras State
have utilised Rs. 3-37 crores during
the first four years of the Plan

(c) It is being continuousiy im-
pressed upon the State Governments,
including the Governmert of Madras.
that they should provide larger tunds
in their Annual Plans for Housing
Schemes. The matter has also been
taken up with the Planning Commis-
sion.

Shri Sriram Durga Prasad of Nagpur

¢ Shri Yashpal Singh:
J Shri Yudhvir Simgh:
7 Shri Kapur Singh: .
LShri Hari Vishau Kamain-

2103.

Will the Minister of Finmance ba
pleased to refer to the reply given 1c
Unstarred question No. 12 on the 18th:
February, 1965 regarding the affairs
of Shri Sriram Durga Frassq of Nag-
pur and state:

(a) whether the investigations have
since been completed by Gevernment;
and

(b) if not, when these are likely to
be completed?

The Minister of Finance (Skri T, T.
Krishnamachari): (a) Not y2t, Eir.

(b) Vigorous efforts are being made
to complete the investigatiors as early
as possible, but in view of theis .com=
plicated nature, it wiil take 2 few
months more.
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12.01 hrs.
CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

(i) REPORTED PROPOSED VISIT OF PHIzO
10 CHINA

‘Mr. Speaker: Now, we shall take
up the 'calling attention notice. Shri
Hukam Chand Kachhavaiya.

| TR FE )
WHW  WEIRE, {H TW ST 800
9T oF W q9 ¥ faar 9w & q€
T IwHfomw s wr g

R WERT : T ST W A
& aFar #F wwr == W g
TR X T ¥}|W &

Ll
E4]

M TRAAAA : § oF FgaEw
F YW ISAT FREAT F )

weqw WEged 2 @A
FE oy !

o THATAR ¢ X A9 F AW
=g "W fern =wgan g 7 R sl
F Bl A TS FT HEAIF 9FAT
2 T <@ Aol 3 ol F ST AHTF
T TBET § I A qeATTH F
A W b 2T § AR AT @
AR T W ST T AT
wEaaE A YT S3 AT WK A
v fraar 2 @ & W9 ¥ ag S
g g 5 dea @ A s
N F TENF F qEEd daq

q7 AR

sqqEYqT

WA W oFi e g ? oW N
AT FY FAT AT 7
qoq| WP ;A FFA I

w5 |

- sdtgwm ww v (W)
¥ wfaevada aw wga & faafafen
froa % s RfeswE w0 w7
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wH  foomr § R aeEr s
ifF |wm ¥ o awamwd —

“sit o Tro st A d
TETET AT & UK auT 99 97
ARg g 7 gfifzar . 7

The Minister of External Affairs
(Shri Swaran Singh): The report in
the Indian Press is based on a news
item from the London correspondent
of the “Dawn” of Karachi.

Mr. Phizo has been in England since
1960. He has opted for and been
given British citizenship.

Our reports indicate that he has
received no encouragement in England
in recent months from official quar-
ters in his agitation for the so-called
independence of Nagaland.

Whether Mr. Phizo will be allowed
to go to Peking is a matter for the
British Government to decide, since
he is now a British national.

We would not be in favour of a
British national being given facilities
for travel to indulge in activities
which are against the interests of our
country.

g aw wEgAW K A0
e g 7 o awa st fiel w7t 97
g A ag AonaT Aoy EAarad ?
@ Ty o wifs Tl & @R
I FTIT & AT I HTHEI IO 7

Shri Swaran Singh: He does not
come to Nagaland. He is in England,
as I have already stated. As to what
the effect of the peace talks on his
mind is, I have no information.

Shri Daji (Indore): Get him
psycho-analysed.
st fg  (FwT ) 0 w®m

g am & & & wwr Am 6k
ufsm *# fafer & fwo feoit 34
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wify araf & |W T @ § AR awn-
W FT HE WEAT @ IOE § T TEY
o T & ool e F wAna
g 9 ogEE g A% fre fet adt
ey & 5 mfR ¥ dsrwaa@
L 5F AW § #T F G § 7

Shri Swaran Singh: The general
question of the peace talks that are
going on in Nagaland is a matter
which has been discussed here more
than once. That does not arise out
of this calling-attention-notice at all.

Shri S. M. Banerjee (Kanpur): The
hon, Minister has expressed the
anxiety of our Government not to
allow Shri Phizo to go to China. Since
India is a member of the Common-
wealth, may 1 know whether the
Government of India will make a
request to the Government of the
United Kingdom to see that Shri
Phizo does not get a passport for
‘China because that will aggravate the
situation and would be damaging to
India, and whether Brigadier Sen
‘who is one of the officers....

Mr. Speaker: The hon. Member
.should be satisfied with one ques-
tion. ...

Shri S. M. Banerjee: That is con-
-nected with this question.

Mr. Speaker: So many questions
should not be clubbed together.

Shri S. M. Banerjee: May I know
-whether Brigadier Sen, the Advocate-
‘General of Nagaland, has been sent
specially to England and one of his
-assignments is to see Shri Phizo in
‘this connection?

Shri Swaran Singh: We have asked
.our High Commissioner in London to
convey our views in this respect to
‘Her Majesty’s Government. He will
.certainly do that.

I have no information of the depu-
tation of Brig. Sen. But I can say
that there is no question of his going
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to see Phizo in any form on our

behalf. He has nothing to do with

Phizo.

Shrl Daji: In view of the well-
known hostile nature of Phizo’s actl-
vities, which will be multiplied if he
goes to China, and in view of the fact
that alreadly there is a 1ot of wrong
anti-Indian propaganda about Naga-
land going on—Dawn had put it on
its front page that napalm bombs
were used by us in Nagaland; this
was mentioned in the House—have
Government made it clear to the Gov-
ernments of UK. and China that
Phizo is persona non grata with us
and any such facilities given to him
to go to China would be treated as
an unfriendly act towards India?

Shri Swaran Singh: I agree with
the hon. Member that a lot of wrong
propaganda is being carried on. It is
entirely incorrect to say that napalm
bomb was used in any part of Naga-
land. That is a story which is entirely
incorrect and I would like to repudiate
it very strongly. It was never used
and any suggestion to that effect is
absolutely incorrect. I am glad that
the hon, Member mentioned it, giving
me an opportunity to state the facts.

1 have already said that we have
asked our High Commissioner in
London to clearly tell the UK. Gov-
ernment that we are totally opposed
to it and that they should not permit
a British national to undertake an
activity which is against our interest.

srart (fee) ]
afafafmt @R W@ {W ) ks
st wriaT ¥ favz I @ Wi
froit S S R A TE§ WA
N g g TFE . . .

werR wgwa ;W a ag g
R FEET I} 9, Y A AL
o T W R
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sWardy : F @A & s
ST T AT A 99 ¥ ager § gaa
a1 & gswfy g@en smar A
afia o 3w A 3w qF TE 2

-

TN WRAT : T FE qAA
FLAT EY AT AT A FL |

staeft ;o W oF oA
39 aE Fyevfs aawe #) gwa
R g Afrr g AT @ E @
& ferwa @ #¢ daT g1 WA
felt R w1 fF fegm &
TEfe®s  a@ § I RE a2
fegmm & fawe v #F fag
FIAT FTAT & AT FT GHIA WG GHTT
W T¥ gl FT AW A9 &1 fa=i<
@ §, T AW 41§90 ae
fmer fF W & faos R
g aFar § WX fReY ¥ 77 qea o A%
99 Ffag e g ? a
g W AR fiT w1 fRe §
fadwr €Y ST Wt a1 ag T@TE
T ATERE AT FWCHT TR H AT T
ITHFT T AW F faeg 7 qEdl
g ad ?

STAW WEEY : U9 ATIET e’
™ gEE w1 TR ¥ & 390 JAE
¥ T e ?

g @ifaT |

st Tt T memw wET,
UF aeqT T A ¢ |
" fEet # @A ar g oaE
e # dor § A I @ @
P o & A A 9w v
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TR FAT § AT A AR
far wafaaas o gaes aw
gL

WU W EY . wWT AT
AT Wy ¥ fr waAEz gz 9
Taay fw gw wa Wi sehmEy
F A9 F Ffee oF oA @Av
T TN FGT 7 W7 AT w1
ag AT fF ag ST ¥ qrag I
AT W fga ® g ? s wo wo
FET |

To TW wWAEY sfgm (v
AT) : WA WERY, A UF  SHAEAT
wHaw g1 & w9 &7 ae frevar
argar g f5 o ¥ gw ag wE S
wAET § fF orereew s ey
T T FH AFT T F A FTH
FET § FW VR 9@ TG 9T
ww JE e amn & @Y 9 3w
w Afa A wfar § o7 w7 ATy
T F gra AT S §FAT § q
o7 ¥ g TG I FE A HEAT &
A | AT T ARA W FO gL
# agg <7 wfaa Afa A @@

WeAw WEYEd 1 W9 39 GUHAT &7
@ A1 W T TG &) awdr @ |

o TW TG wfgar : K gz

T FY AT AT 7 A= e wr g

WeqW WERT : HH agq Wee
T dTRifF M T am s g

Mo TW wAEE Afgmn @ wE-
oHEGw  H A" gegear  WgAT At
foelt &1 gaTer TBAT &, A1 AW F
FFEY § 99 35 AT qga Anfawy
QIR WA TS AT A A
S HTHTT, WX 98 I F T 9%
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qM, @ AT A R, dAfET WK
swfaaa o Aifq 1 qare 8, 9 =«
¥ & wd A9 2 v oF aww Dfew
o7 g § A1 4T w9 wr g Wx
WO awE TART A7 fAama F
M §7 AT @Y, = QA& F AT
¥ fgx wE A Aif o guE @
2| R amsmEiw waE §
Afx 1 7 g8 T A 7@ wAH w7
TE AT gHd, A WfER 9 FT gaGT
| A g ! ¥ E faat
WA O Ty W 99 9T a9
AT @ S Sifgd—ar &t
7 5 g aw Wt el T @R,
T W X FEAT AT £ a1 9 99
TTH qEEANT AR L 1 A
T ¥ 99 % AT A qg a0
T w, a9 a5 fedY 9 el
® A oF wegeen w1, o fe A oar
AR FE gaw Isar @w | AR
agl 9T faegar AT #7 I W E
fr ¥ fegem & w@d &Y am &

Shri Raghunath Singh (Varanasi):
This is practically a short speech.

Shri Frank Anthony (Nominated—

Anglo-Indians): Long speech.

I0 TH  wAgT  Afgmr
afer WA @ AR fagg WY
1 fegmm & owwerm 4 qfw
fagras ot fear 3, (Interruptions).
w fan @ F A B Ay
JSMET T %\ ! (Interruptions).
afedr gw w1 fagm sk @,
w A TEEEl W e s
FJfgy |

Shri Raghunath Singh: This is
practically a speech.
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WOR RERA G 9ET F1
FETT TE FE D

Mo TW AAET Mfgar : X

T FFATE |

qeqeT wPEq
Ry |

To T wolge sifgar :  Fw
ag 12 0% § fr wg & 718 @Ew
FEIET E, I FHE AT qFEAT FT
A o@w T g W o A w
TH W E P w qF O awy
g wfFT g@d %1 G|t w9 & T
sfawrc F 7

q @ wT

(Interruptions) .

WS WP iR ag spae
;M 9F  Fg aw W ! &Y
ATET  FATH FA F IR AGY
€t | W9 Eer  # YW ISET
IR F HT T F T A fomr
WA FrI EEd w1 W AF Iear
g\ TEWw 93 @, atfhe & my
I qF |

o W wge Afgar : A5
g o WA feg ww derd
FE OB
Shri P. C. Borooah (Sibsagar):
Although Mr. Phizo has changed his
Indian nationality and embraced
British nationality, he has been des-
cribed as the President of the Naga

National Council in statements of the
underground Nagas. (Interruptions).

weww WEEw ;- FaT § Iue el
e W gF 7 A d oF 1 g
ar Y ¥ g ?

o W FAER Afgar . wemer
T, A% Ffed )
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Shri P. C. Borooah: He is directing
these activities from a country like
UK. which is the leader of the com-
monwealth of Nations. May I know
whether mere change of nationality
prevents our Government from taking
any action against his nefarious acti-
‘vities?

ww WREw 2 A 91
qqE F 1 G OF AR ATRE W
w0 o9 £ fF a|@ dm N
w1

Shri P. C. Borooah: Yes, I have
finished.

Shri Swaran Singh: In the state-
ment that I made, I have said that
he has not been receiving any
encouragement from the UK. Gov-
.ernment with regard his activities.

Shri Ranga (Chittoor): In recent
‘months.

Shri Swaran Singh: The hon. Mem-
ber said he was directing the activi-
ties from London. Our information
is that the hostile leaders who are
now functioning in Nagaland them-
_selves are doing whatever they want.
They are indulging in objectionable
activities, but there is not much evi-
dence that Phizo is directing their
activities.

Shri P. C. Borooah: He is described
as the President of the Naga National
Council in statements of the under-
ground Nagas.

Mr. Speaker: A part has been
answered. I will not allow the whole
thing to be answered.

Shrimati Savitri Nigam (Banda):
In view of the fact that our hopes of
success in our negotiations with the
Naga rebels have been dependent on
the efforts of the peace mission, in
this new situation when Mr, Phizo
has declared openly that he is indulg-
ing in anti-national activities, I want
to know whether Government is
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intending to change the policy or
whether it is still depending on the
peaceful negotiations of the peace
mission?

Mr. Speaker: Has he followed it?

Shri Swaran Singh: I may be per-
mitted to say that we have no inten-
tion to change the policy which, for-
tunately, has received the support of
the Members of Parliament of both
the Houses who visited those places
and made their reports.

sftwy famd : (FAR) : Feege
frat ¥ oF aaen wFew fear A,
fora® g g9 T F7 T fean av
iR 0 o 3 wg-faoia F wfaw
1 71 forar & A Ag wegean #1 0T
¥ s ¥ fag =ar fear € ) fee &
Tq g § g T A FE F ¢ fr A
anm 93w ¥ wa-fmin & s
Y 7Y 71 3T AR I 7 A T
¥ fw araa 3 9T AT A 39 @
faoiq & gvaed § & | $99 ¥ AF AT
Y aF QA 9T AW We(T
o= danfer gaen W EY wr § | gafae
77 wE-frei 1 q@ fegam d O
FiR A M@ ¥ g Ew F fAg
TR & FTET AT ) ST O AR
i, Fne, freadt HC T wwaT B
STATEY B G QT § qT S T T4
T &, gEd A fegam F OF

wER WEE : A T u
g w |

st wy fomd : wEAEw WEA, T
manﬁﬁawﬁqﬁﬁ'@ﬁu
ﬁ;—«iwﬁ%agamm%tgr
g | W AT T AT T | T A 5
g A AT TR |
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wg-frofa & AR A gk AW
F uw UF ey 97 3w ¥ wowr w9
FT AR T THAT FY ITA FT 979
F WY & ag AT wrgar §
TSR 19 F 9 T ACHRT
ATHAY T F1% 3 FR AFFAA TqT
A a1 IR [UAT N TEAE AqEF
AT &, IaRr g gAY 97 A7
g g
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Shri Swaran Singh: It is wrong
for him to use such adjectives with
regard to this policy and I take strong
objection for using such expression.

Mr. Speaker: I agree.
ot vy fomd : & 99 &1 gAESATQ@

L@ § f5 9w # A7 faege agaw
ﬁﬁ% I (Interruptions).

TR TERT : A, WET |

TF AT G @ THF] QFREST
< fr s

atwy fomg : gEdS FW W
e ¥ 7 9y wew A wEady 9
E"f % ! (Interruptions).

o AR : AT, AR | AT
TN SEE gaaT ?

st o fomd 2 @AW

weaw WER T A, /1 5
R § §3 9y | =1 ghd

12.18 hrs,

SUSPENSION OF MEMBER
(Shri Madhu Limaye)

Shri Raghunath Singh (Varanasi):
The word ‘napumsak’ should be
expunged.
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Shri Kbadilkar (Khed): May I ask
one question? Will it be proper to
use that expression?

o gvR =T TERW : (J[W) ¢
3T ¢, 78 faegw 1w == £

st wg femd : (FA%) : ww Sw
TEF AT ¥ ¥ & 1 7w G5 ey
(Interruptiony. & wrarq 1 T E |

wouR ERT : § g7 AF Far
wag o 78 A arem, o vy fod,
T a0 grEfew R sEegTe w3
NafmFTIEMNM P TA T
MAINITawm g e
e fr sda adi @, T Aw Y
FEATET § | 98 FAE 7 IW a@
UF F T W § 5 g0 %) et adf
ST 3 § 1 F g somad w€ 2 awan
# agm 5 =9 19 | 7 e
¥ X 5@ AR ¥ A T dwaT g
T q99 § TAFT 479 T FY, GFR 5,
wean § 5 o amex 9% w7

st fm wwE  (TEegR)
g FF & awar &

stay fed ;. & s s
AT AT A, A qF o wd
s Afedr

WA WEIRT ¢ HE WY T ATZY |

=t ey fomd: A T T @
qifsewe ot 2 R ¥ 1 F oY s g
T oar |

IR WG [ 6] T A1 |

ot few qeeaw: 59 a3g Y qrar
FER A A e F E AR g A
s, I R oI R Em
FIX T AT I & T Ag a9 grwn
g o §
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it QR @ (FIATA) © qEAR
HERA, . . ...

sywg faAl : g W A
i\ wrawr agaa g, fasra difadr
agasar &1 Afq g IR, A Y
AT |
[Shri Mﬁdhu Limaye

House]

e W : ag W T I
fr fog Jra 7t w37 9w f§ g
B *T qET IA WY, qF AN AW
fT Y weg Fgar § o AAMET TG
# | gre| ¥ g FgAT & W ;@ AR
SOTET geE H1 dTSadr & 1 AT &t
aE AW Y FH FL A FA TEA

Ffpa og ST @1 Y dA R

then left the

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
1 beg to move:

“That Shri Madhu Limaye, a
Member of this House, and named
by the Speaker, be suspended
from the service of the House for
a fortnight.”

s gen W A ¥ zawr

fa<ia w71 § 0
= TRTATA : T4 "R . .

seay WERW : Gy 3§ 9% fAu
@1 o afaw

st @ (memig) o W 9EH 6
qz favig & f Aqas mex arwaEed
g oar Al g

Mr. Speaker: Order, order. I have
to put the question, (Interruption).

=i gFe AT XPAIT | TEg U
& fon @ w7 wfgw 1 g FW
¥ gHT AT & | 97Eg U & aga
gax ZET £ |
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st WY gw =y £ oo oag
Fad f& oz @ifead=d @z g ar
& & 1 Agas Aifa o aifenEed
FMUS H wE@T AT Ag WA 2 )

TF WA WEEY  TAFT TEHA
& e T @war §

YeqA WEIEW : §ATH 39 UF Wl
T 7€ & | TAT ATH TA AF B AW
T JF | A AT TTIH qOEA &, S
F o F | ) e ¥ TEAWE F
ar & 7g 9 AG w0 AT R )

Y TRTRTA 0 AT 9T A T

weaw WEEW : UEY A WAl 4
g Jx Dfer | 7w d3 IE

ot TRTACARE . AT sAaEgT &
TF T 2

Shri Raghunath Singh: The motion
is before the House.

weas WEgtew Ty S seer

A SATET Tou FIATE | e @R
st #1% 27 gFT | WO § a7 e aa
g 5 M7 39 a § &% & 7 awEr
we 7 F¢ faar #3 1 W9 q7 qwq @
g2 g 9 § AR S aE #T A
# 5itT ¥ I AL Fg T A AL A
& | 7g T O | AT WL H AR
& TR TWAT F@T F 9AA wAEr
mad FAT | AR 3 OAN
X AT ZTAAT SATET g7 A F S F agt
F1 ot fefafem § ag +ft & 7 @@
sy aga &< d w7 § At AW
g-9-g3 @S @ FX [ H wEC
WWW’IWW?TEW
T8 & | SR 5 AT A T & S A
# 9T To9T FIAT g, TAlwd & @A
g | g o)
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s} TRTEATAR ;AW W9 Bad §
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Shri Surendranath Dwivedy (Ken-
drapara): You were pleased to
observe that you had issued several
warnings to the hon. Member. Since
he did not listen to you and obstruct-
ed the proceedings of the House, you
asked him to leave the House and he
obeyed your orders and has gone out.
1 do not think further action on this
matter is called for at this moment.
If that hon. Member again behaves
in that manner, then the House may
consider about taking any further
action. At the moment, I would plead
with all hon. Members of the House
and I will urge upon even the Minis-
ter of Parliamentary Affairs not to
press that motion but withdraw that
motion.

Several Hon. Members: No, no.

Shri H. N. Mukerjee (Calcutta Cen-
tral): I would like to submit that
when you took the decision in regard
to Shri Madhu Limaye, none of us
here had the slightest inclination to
object because it would not have been
proper to do it, but what I discovered
to my consternation was that the
Minister of Parliamentary Affairs
who does not come to the assistance
of the Chair......

Shri Ranga (Chittoor): Nor the

Leader of the House.

Shri H. N. Mukerjee:...at a time
when it should be done, comes up
at a time when no help is necessary
and quite gratuitously makes a sug-
gestion about another hon. Member
who perhaps ill-advisedly had made
certain observations. You took that
step after your patience had been
tried for a very long time. You have
said yourself that it has been con-
tinuing from day to day and you have
taken that step. We naturally bowed
down to that. But there was no point
in the hon. Minister of Parliamentary
Affairs suddenly getting up to move
a motion with regard to another
member, who had ill-advisedly made
certain observations? To propose a
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[Shri H. N, Mukerjee.]

punishment against that other mem-
ber, which was a great deal more
serious than the punishment which
you in your wisdom had already
metled out to Shri Madhu Limaye was
an act which has no relation to the
facts of the situation.

Suspension of

Mr. Speaker: He has referred to
the Parliamentary Affairs Minister
making a motion about another mem-
ber. What does he mean?

Shri H. N. Mukerjee: That was
about Shri Kishen Pattnayak.

Shri Surendranath Dwivedy: He is
mistaken. The motion made by the
Minister of Parliamentary Affairs was
about the same member.

Shri H. N. Mukerjee: My submis-
sion in that case is, when you have
taken that step against the member
and askec him to withdraw and that
member iras withdrawing, there was
no reason at all for him to be given
another pinishment. A person can-
not be givan two punishments for the
same offeace. Either the Speaker
calls upon a member to withdraw or
there is a motion requiring that some
member be suspended from the ser-
vice of the House for a certain period
of time. In this case when you have
given the punishment it is wrong for
the Minister of Parliamentary Affairs
to come forward proposing a second
punishment.

Mr, Speaker: I must submit to hon:
leaders of the opposition here whe-
ther they do not realise that this is
happening every day and the House
is held to ransom for some time each
day. It is the occurrence not on one
day alone. I have been warning for
the last few days that it is accumu-
lating and the total effect on me
would be very bad. I have been ask-
ing those one or two hon. members
to avoid it. But they have been
taking the pitch to a certain point—
99 per cent—and then when they
found that cent per cent was just
coming, they would sit down. I have
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been experiencing it and finding my-
self in a very difficult position. I have
been warning those members—one of
them was Shri Madhu Limaye—not to
do it. At least there are occasions
when some interruptions can be
made and I always allow that. Maybe
I am charged that I am not exercis-
ing that patience that ought to be

done. But I have given them every
facility for discussion and every
opportunity for expression. Where-

ever I find that there is a legitimate:
occasion, I give that opportunity.
Rather—though it may be disparag-
ing to myself—I have been accused
openly that I have been too soft, too
gentle, too weak in not taking any
action and therefore much of the time
of the House is wasted in that res-
pect. Don’t the leaders of the opposi-
tion realise how much time is wasted
every day in that respect? As res-
ponsible leaders of opposition groups,.
they must realise it.

Shri Surendranath Dwivedy: No-
body has questioned what you have
done.

Mr. Speaker: Again it is not being
appreciated that when I told him to
go out, then also he made certain
remarks that were objectionable:
Therefore, I appealed to the House at
that moment that demeanour of
his. (Interruptions). It is another
question. You do not hear, but I hear
everything that is uttered. That is
the difficulty. When he was going
out, he uttered certain words that
were disparaging to the whole House
and to all the members. That is why
the suggestion came and the question
is before me now,

oft femm qeaTaw : TeAE WEIET,
fog feew Y wFEE TN F FTW
off ay fomd A A9 fer o § Sw
e Y Ta fad gwTr 49 & A
T, TRAT F AT ¥ & A T
o § afed wEE W S oI §
IR AE T A AR FHg AT AE A
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T AAET GI€ ¢ TG qG |

ot fom @TAwE : 98 SEST
AT & | T A F Y A qE A
wWEe T ooy § 0

sft aEt g TR

st fena qeamw @ frew W

¥ for owfa ¥ Sy § 79 ST
T, MY A IEA # qET, O AT
& aTeht &, 5% 7w dw ¥ g A Ay

woqw wERg R wER g
T & Fifs w7 Wy D § AW
& @ % Hifaw s g & wow Saw
it % g | 9 T W Y s W
SqIET T AWEY § | wEE W FHY
o o <@ § e et = & 7 e,
WY W O®E

o, A TN TF 9T <&@ 4T
¢ 1 qF 9Y WR A F AT @A

g &1 SATEr g 59 A 9§ R

& @ fas @ & T W fF oA
AR I I, AN A IR AT LT
foar @, ag e wrfee gEI @

Shri Ranga: Sir, I thought you
would be good enough not to pro-
ceed with that suggestion made by
my hon. friend, the Minister for
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Parliamentary Affairs. Now, if you
are going to place it before the House,.
I will have to submit to you, as my
hon. friend here has already said,
that one punishment is enough for the-
same Member and to add to it another
punishment may not appear to be
reasonable. Just at present, after the
well merited admonition that you
have administered today, I think we
ought to be content with the action
that you have taken.

1 will tell you why. You named
us, all the leaders of the Opposition
groups. You could easily have, in
the same breath and with the same-
weight, named the leader of the ruling
party here. He is the Leader of the
House and he is so rarely present
here especially on these difficult occa-
sions. He should have, in his own
wisdom, appointed a Deputy Leader.
He did not do it. Well, that is his
own concern. But they have already
named my friend, Shri Satya Narayan
Sinha as Minister of Parliamentary
Affairs. He also takes pleasure in
being absent as much as possible,
although he is with us sometimes
when, of course, we enjoy his pre-
sence. Therefore, it is not only we,
but much more so, the Leader of the
House, whose duty it is, instead of
allowing things to go to such a pitch
that you yourself were obliged to
take this initiative, to have taken the
initiative and helped you He did
not do it. Therefore, under these
circumstnces, we deserve to be
excused, if he deserves to be excused.
For God's sake do not inflict a second
punishment on the same Member on
the same day and on the same occa-
sion.

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastri): I am extremely sorry that
these remarks should have come from:
Professor Ranga.

Shri Ranga: Very well deserved.

Shri Lal Bahadur Shastri: I wholly
resent it and strongly repudiate it.
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Shri Ranga: The records will show.

Shri Lal Bahadur Shastri: I am
_here in the House whenever it is
«essential. I am always present espe-
cially at this time when hon. Mem-
bers create a special situation. And,
-of course, I have met the Leaders of
the Opposition and I have requested
them that we should try to have some
kind of a decorum. Though it was an
informal talk and discussion I felt
that it would have some effect. We
-are entirely—of course, on behalf of
‘the Government, I need not say that—
behind you and you have our fullest
support. In regard to this particular
day, to this situation, I think what
‘the hon. Minister for Parliamentary
Affairs has proposed is perfectly cor-
rect and it should be placed before
ithe House (Interruptions).

AUANQIT F gLUF 1 F AT
[FATE | AT AT 5 AT |

A 98 wnfay f& & ow
AT g THTAT v g S e A A
Mg ol ¢ FF o & e S &
=l | S A qFWT A av F F @|r
foatq FrTawFT g1

I have tried to make it clear that

" his behaviour, after he had been
directed to go out, was very objec-
‘tionable. Then he uttered certain
words and that is more actionable
than what he had done earlier
(Interruption).

A foa aski F1 99w IE |
fear, SR & A gm 1 & q@war
wEET g fF S mT A W
g IR w3 & HAmow w1 A
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AT § | TR 34 weE) FT eI
forar qr :

‘zw AgEE AT 9T I FT Tw AT
FATT GG gHAT | Fg IAH
T ¥

Shri Raghunath Singh: What was
his gesture when he was going out-
side? He has called the whole House
impotent including yourself.

wEH QAW g A ged
& fod wgr 91
Shri H. N. Mukerjee:

means ‘“‘importent”
unparliamentary. . .

Napumsak
which i35 not

Mr. Speaker: I have not taken
objection to that. Again and again I
am being reminded of that. I am
only taking objection to his beha-
viour when he was directed to go

out. Now the only question before
me fs. . .

ot 7 (@TTi ) ¢ 3 T ag
§ fr o afarie ® TgEw @
Fg & 1 W & 2| Afad

Mr. Speaker: I have been warning
him. It is not a question only of
t-day. I shali now put th¢ motion
that is before me.

The question is:

*That Shri Madhu Limaye, a
Member of this House and named
by the Sp2akar, ha suspended
from the service of the House for
a fortnight.”

The Lok Sabha divided:
Shri S. S. More (Poona): Sir, I have
wrongly voted for Noes.

Mr. Speaker: That will be record-
ed.
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Division No. 9] ¢

Achal Singh, Shri
Akkamma Devi, Shrimati
Alva, Shri Joachim
n11y1y, Shri Frank
Bajaj, Shri Kamalnayan
Balmiki, Shri
Barkataki, Shrimati Renuka
‘Barman, Shri P.C.
‘Basappa, Shri
‘Baswant, Shri
Bhagat, Shri B.R.
‘'Bhagvati, Shri
Bhakt Darshan, Shri
Bhattacharyya, Shri C.K.
Bist, Shri J.B.S.
Boreoah, Shri P.C.
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri
Brij Raj Singh, Shri
Chands, Shrimati Jyotsna
Chandfabhan Singk, Shri
Chaturvedi, Shri S.N.

Chauidhry, Shri Chandrameni Lal

Chaugdhuri, Shri D.S.
Chaudhuri, Shrimati Kamela
-Chaudhuri, Shri Sachindra
- Chavan, Shri D.R.
Chavda, Shrimati Joraben
Chuoni Lal, Shri

Daljit Singh, Shri

Das, Shri B.K.

Das, ShriN.T.
Deshmukh, Dr. P.S.
Dighie, Shri

Dipesh Singh, Shri -
Dubey, Shri R.G.
Dwivedi, Shri M.L.
Ering, Shri D.

Gaijraj Singh Rao, Shr:
Ganapsti Ram, Shri
Guha, Shri A.C.

Gupta, Shri Shiv Charsa
Harvani, Shri Ansar
HMeda, Shri

Hem Raj, Shri
Himatsingka, Shri

Igbal, Singh, Shri
Jadhav, Shri M.L.
Jamir, Shri S.G.

Joshi, Shri A.C.
Jyotishi, Shri J.P.

Kabir, Shri Humaywn
Kajrolkar, Shri

Kamble, Shri
Kannamwar, Shrimati Tai
Karni Singhji, Shri
Kéishing, Shri Rishang

163 (Ai)LSD—4.
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Khadilker, Shri

Khan, Dr. P.N.

Khan, Shri Osman Ali
Khan, Shri Shahnawaz
Khbanns, Shri Mehr Chand
Khanna, Shri P.K.
Kindar Lal, Shri

Kotoki, Shri Liladhar
Kripa Shankar, Shri
Krishna, Shri M.R.
Krishnamachari, Shri T.T.
Kureel, Shri BN.

Lashtan Cheudbry, Shri
akshmikenth o
Lalit Sen, Shri

Laskar, Shri N.R.
Loniker, Shri

Mahadeva Prasad, Dr.
Mpyjithis, Shri
Malsichami, Shri
Malaviys, Shri K.D.
Mathotrs, Shri Inder J.
Malliah, Shri U.S..
Manaen, Shri

Mandal, Dr. P.

Mandal, Shri Yamune Prasad
Maniysngadan, Shri
Mantri, Shri D.D.
Masuriys Din, Shri
Mehrotra, Shri Braj Bibari
Mehta, Shri J.R.

Metita, Shri Jashvant
Mengi, Shri Gopal Datt
Mirza, Shri Baker Ali
Mishra, Shri Bibhuti
Mishra, Shri M.P,

Misrs, Shri Shyam Dhar
Mohsin, Shri

Morarka, Shri

Mukerjee, Shrimati Sharda
Musafir, Shri G. S.
Muthish, Shri

Naik, Shri D.J.

Nands, Shri

Naskar, Shri P.S.

Nayak, Shri Mohan
Wayar, Dr. Sushile
Nesamony, Shri

Nigam, Shrimati Savitri
Niranjan Lal, Shei

Oza, Sbri

Pande, Shri K.N.

Pandey, Shri R.S.
Pandey, Shri Vishwa Neath
Pandit, Shrimati Vijay Lakshmi
Panna Lal, Shri

Parashar, Shri

Member

4]

Patel, Shri Man SinL P.
Patel, Shri Rajeshwar
Patil, Shri S.B.
Patnaik, Shri B.C.
Pattabhi Raman, Shri C.R.
Pillai, Shri Nataraja.
Prabhakar, Shri Naval
Raghunath Singh, Shri
Raj Bahadur, Shri
Raja, Shri C.R.
Rajdeo Singh, Shri
Raju, Dr. D.S.
Ram, Shri T.
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramdbani Das, Shri
Rane, Shri
Reo, Dr. K.L.
Rso, Shri Krishsamoorthy
Raeo, Shri Rajagopala
Rao, Shri Thirumala
Rattan Lal, Shri
Ray, Shrimati Renuka
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Sahs, Dr. S.K.
Sahu, Shri Rameshwar
Seigal, Shri A.S.
Samants, Shri S.C.
Sarms, Shri A.T.
Satyabhama Devi, Shrimati
Scindia, Shrizati Vijaya Raje
Sen, Shri P.G.
Shah, Shri Manabendra
Shakuntats Devi, Sheimeti
Sham Nath, Shri
Sharma, Shri D.C.
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri
Siddansnjappa, Shri
Siddhanti, Shri Jagdev Singh
Siddiah, Shri
Sidheshwar Prasad, Shri
Singh, Shri D.N.
Singh, Shri K.K.
Sinba, Shrimati Ramdulari
Sinha, Shri Satya Narayan
Sinhasan Singh, Shri
Sonsavane, Shri
Subbaraman, Shri
Sumat Prasad, Shri
Swaran Singh, Shri
Thengondar, Shri
Thevar, Shri V.V.
Tiwary, Shri K.N.
Tiwary, Shri R.S.

845 2

[x2.41 hrs.
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Tyagi, Shri

Upadhyays, Shri Shiva Dutt
Vatvi, Shri

Varma, Shri M.L.

Alvares, Shri

Bade, Shri

Bagri, Shri

Banerjee, Shri S.M.

Barua, Shri Hem

Basant Kunwari, Shrimati
Berwa, Shri Onkar Lal
Bhattacharya, Shri Dinen
Bheel, Shri P.H.

Buta Singh, Shri
Chakravartty, Shrimati Renu
Chaudhuri, Shri Tridib Komar

APRIL 8, 1965 proposed visit to China

Varma, Shri Ravindra
Veerabasappa, Shri
Verma, Shri Balgovind
Vidyslankar, Shri A.N.

(C.A)

Vyas, Shri Radhelal
‘Wadiwa, Shri

Wasnik, Shri Balkrishna:
Yadav, Shri Ram Harkh-

NOES
Gokaran Prasad. Shri Raghavan, Shri A.V.
Gulshan, Shri Rameshwaranand, Shri

Kachhavaiya, Shri Hukam Chand
Kakkar, Shri Gauri Shankar
Kamath, Shri Hari Vishnu

Kar, Shri Prabhat

Rangs, Shri

Reddy, Shri Narasimha.
Sezhiyan, Shri

Singh, Shri A.P.

Krishnapal Singh, Shri Singh, Shri Y.D.
‘Manoharan, Shri Singha, Shri Y.N.
Misre, Dr. U. Solanki, Shri

More, Shri S.S. Swamy, Shri Sivamurthi

Mukerjee, Shri H.N.
Murmu, Shri Sarkar

Vimla Devi, Shrimati
Vishram Prasad, Shri
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Deji, Shri Nair, Shri Vasudevan ‘Warior, Shri
Dhson, Shri Pattnaysk, Shri Kishen Yajnik, Shri
wivedy, Shri Surendranath Pottekkatt, Shri
Mr. Speaker: The result of the FPhizo, who is a British citizen, for

division is:*
Ayes 183; Noes 44.
The motion was adopted.

sit o qeAmw ;@ S @
FT qg AqFF FATIX |

o A ;A OE A g A
AW WA |
weTw wgEw o Ag |

Order, order. I am not allowing
him.

Shri Bagri left the House at this

stage.

1243 hrs,

CALLING ATTENION TO MATTER
OF URGENT PUBLIC IMPORTANCE
—contd.

REPORTED PROPOSED VISIT OF PHIzOo TO
CHNA—contd.

Shri Hem Barua (Gauhati): The
progress of the Naga Peace talks has
been very slow and sluggish and an
‘impression has gained that it has
‘become slow and sluggish because the
Naga hostiles are contracting Mr.

guidance. In that case, mav I know
what steps Governmen: have taken
to disrupt the contact of the Naga
hostiles with Mr, Phizo and stop it
altogether?

Shri Swaran Singh: We arz not
doing anything in that context. If
they are in touch with him, or writing
to him, or doing somzthing of that
nature, I do not know how we could
prevent that. But we are anxious
that these peace talks should not be
delayed. We are doing everything
possible to see that the peace talks
conclude soon.

Shrimati Renuka Barkataki (Bar-
peta): In view of the fact that
though he is a British national, Phizo
still claims top be the leader of the
Nagaland Independence Movement
and in view of the fact that the hos-
tile Nagas and their so-called Gov-
ernment still draw their inspiration
from Phizo, and are under his influ-
ence, does the Government propose
to instruct our delegation at the
peace talks to raise the question of
this declaration of Mr. Phizo with the
leaders of the Naga hostiles and insist
that the Naga hostiles should unequi-
vocally dissociate themselves from
Phizo’s plan to seek Chinese assist-
ance, or face the consequences that

*The name of one Member could not

be recorded under “Ayes”.
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will follow from their implicit confes-
sion of collusion with China, which is
an enemy nation?

Shri Swarap Singh: In the first
place, none of the leaders of the Naga
hostiles who are carrying on these
talks has ever suggesied that they
want to seek any Chinese help. It is
not for us to suggest that they should
do this or do that. We are interested
in finding = satisfactory solution so
that the misgivings that the Nagas
have been feeling and having all this
time may disappear from that sec-
tion of the Naga people.

1244 hrs.

PAPERS LAID ON TIIE TABLE
ANNUAL REPORT OF INDIAN CENTRAL
SUGARCANE COMMITTEE

The Deputy Minister in the Mimis-
try of Food and Agricellure (Shri
D. R. Chavan): Sir, I beg to lay
on the Table a copy of Annual Report
of the Indian Central Sugarcane Com-
mittee for the year 1963-64. [Placed in
Library, see No. LT-4155{65].

NOTIFICATIONS UNDER Sea Customs
Act AND Sart Act

The Deputy Mimster ln the Minis-
try of Finance Rameshwar
Sshu): I beg to lay on the Table:—

(1) a copy each of the following
Notifications under section
159 of the Customs Act, 1962
and section 38 of the Central

Excises and Salt Act, 1944,
making certain {urther
amendments i{o the Custems
and Centra] xcise Duties
Export Drawback (General
Rules, 1960:—
(i) GSR 437 dated the 20th
March, 1965.
(ii) GSR 438 dated the 20ih
March, 1965.

CHAITRA 18, 1887 (SAKA)
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[Placed in bibrarﬁ, see No.
LT-4165[65].

(2) A copy each of the following
Notifications under section
296 of the Income-tax Act,
1963:

(i) S.0. 1002 dated the 29th
March, 1965, containing
Corrigenda to Notification
No. S.0. 2567 dated the 28th .

July, 1964.
(ii) S.0. 1003 dateq the 29th
March 1965, containing

Corrigenda to Notification
No. S.0. 591 dated the 15th

February, 1965. [Placed
in Library, see No. LT-
4157/65].

12.45 hrs.

COMMITTEE ON ABSENCE OF

MEMBERS

TWELFTH REPORT

Shri Khadilkar (Khed): Sir, 1 beg

to present the Twelfth Report of the
Committee on Absence of IMembkers
from the Sittings of the House.

12.45-1/2 hrs.
ESTIMATES COMMITTEE

SIXTY-SEVENTH REPORT

Shri A. C. Guha (Barasat): Sir, I
beg to present the Sixty-seventh
Report of the Estimates Committee on
the Ministry of Transport—Calcuita
and Haldia Ports.

12.46 hrs,
'RE: SELECTION OF SPEAKER
sit fagraw fag (MEqR) < F E

AIAH UF oA A 97 | A A A
a1 9@ T frow foee ¥ AT
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[st fagw= Tag]

U A I FIGAN G IveT F
darag g fr gfv o gem A A
FT FUT @AY § , T FW qg WY
@A Ao g, o 9w g & A
A AT § § 9 97 §3H H A I
£ | TSR a1 ag gT Anfeq fF s
aTeq Jufeqa €, SA A I AT
IR EFIGE A, AR TN Y g =y
A YA g Y | T T § &
T 350 Hag fear gy

‘“When a member rises to speak,
his name shall be called by the
Speaker. If more members than
one rise at the same time, the
member whose name is so called
shall be entitled to speak.”

A EA 358% AT §

“Order of speeches and right of
reply”.

FaF g A ag feargn &

“After the member whpo moves
a motion has spoken, other mem-
bers may speak to the motion in
such order ag the Speaker may
call upon them.”

# Q@ FT TF I FT AL AGHT
sqm faern argar § ) w@ifs faee
o1 F 919 I ey @, TAfAw g5
@ T TR AR TAF IS @R
A I F ATH FT IR FT W §,
W FATFA § Y¥AC g9 A IO-
feqa 7 @@ T am @ S
$ 1 gz w wedi & fag e amfa F
a5 g8 g oA gwlEa T
FT F U 99X T F gAART F IH
ae fF g AT }E A T
ggdg g Ffasg R i@
e F fAag oy gfee grefea s
aifgq | Q@1 yEE W § gaT |
fora @ wrg & qra ArS g et
#1781 Y Py S A FAMF
faad am ¥ g T g | W @A
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IR TAN & WR T 99 F waran
I A NI E o @ W
ogamag ¢ fF ol ywr ww F
qag Wt 99 wifge 1 SEeT afv-
g g fF oaga ¥ wrei |
T FIEF §, AR TARPFAN
g Ifen Y sFRUrawENEE d 9w
I 9@ AR FQ@ g1 31 Sfag A
FAAA, 9T A gfe wrive s
Ty § 9vF wrfaw Em AR
I7er qfaq 7€ ST g€ oAy
g A aIfm e §

YIEF ARG G H1 A Tooq
T @AM E AR @ GSA FT TS
FT AW § W IR F TR TR
TEAFT AT AT &7 99 AT
G TQAFRIATAT A I AAT §
fF o) g ' A A F W
FA TOTT FT @ AT & 1 T
1 QAR qEt g9 o & #E
fATAm IR A I TR AFI LT
AfFw ag am 2 &A1 &Y 9 faiw <@
gy a9 F fog sewms @ o,
IAT LATAT AT FAT Y A AL
wrerfea 7€) g e ST vy et &y
iR yeiE Nfaaa far maw
tafr A o AR
gTr RN N FMEH F9
o Sy famramET | SRR
g ITIA TF TE! R &6 7097
NaR Faear g & swa i
| wEfae FAFTA™ WA
HHET FETATRAT §

ft fow AW

(wreY): oW

WAW WEET : TR AGE I AT
Ie@ TG & !
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o fowr Tomw : uw wEw o
Y I ¥ Y | TGN A
uw giw et § 9w ¥ ww
AR Iw ¥ g AR Y oo W wifwe
t e fFomowr w20
i gz & fF aw fom faw e
T F " § 97 ¥ wafug
. freml A @ W @ ¥ @,
. Foz fomrmm 3 sx A fy aore feainm
¥ o e wT A fre o &
T W { AW ¥ e e v oag
FRA gH AW T 919 & @ ;9 F FAT
FF qie fame #7 awg qF S ¥ fag
g fear @ | S ¥ ag dww wrow
AT & 4 19N F1 waw T8 faw g
t | oMYA W frogew @
- qH IRy § aga o ¥ 2,
§ S QY g frer Y wifew 1 o
faa e s19 weagw ww-
Az §) 99 i fgw o ag weTE X
fs fm e srgemn 2 afm =
UF qaaE 9T S a9aF § fee
el W AMI O oger o
Ay wm sfaw @ 2, W g
AR A auE F 4G g o v e
S AR wr oA fer osmo, gw
TF F6AT # 9% W &, zafeg #
Tt e owwag e & oA
TR I @F: A AR WTE FY
Y RPQawIEE |

W g fag (e )
TR E B w9 F e wy S ¥ fag
o F arw fefewaa s w01

FIHF 4 qoHE g AT_T
AT 1w FTOr ag  fF =g
g WA O @ st wEw ae,
g e oragdmd i s
T fae F QT I ag A AX gaw
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M Ty R AW R E ATy
gow ¥ T A A wravawar @
AT E | WY ag S efwT Ay
AE FIFQ BT afeure oy 3
fE & dere FoT aifew afr e ¥
T=gF afra R R wik ¥ saaw
W A wwr A A ow@ W
FfwFA G | A fae F Frow
g % ot o ' @ aw A
AT IR E | A A gew &
FRA  T@AT § A R S s
sfew 1 Gere swrafgy  aife
BT UF AR Fagh 9T AT @A
¥ feaeeft @

8460

Shri D. C. Sharma (Gurdaspur): I
pray to you with due humility and
with entire submissiveness of feeling
that ycu give us only one privilege
in this House and that is that we
should be able to catch your eye. If

-we are not able to catch your eye,

we will sit content; but, what is hap-
pening is that there are some persons
who sit here from 11 o’clock till 6
P.M. and they do not know what they
are doing here. So, I submit to you
very respectfully that these lists are
creating a lot of confusion. I do not
know from where these lists come.

Shri Inder J. Malhotra (Jammu and
Kashmir): From heaven.

Shri D. C. Sharma: Whether they
come from above or from below or
from space, I do not know. All I
would say tfo you is that you
know the capabilities of 2ach one of
us; you know, for what we are good
and for what we are not good. There-
fore you should dispense with these
lists and depend entirely on your own
judgment. We trust your judgment
and if we are not calleq iipon to make
any speech on any subject according
to your judgment, we will be con-
tent; but, vou save us from the other
kind of degradation.
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Shri Surendranath Dwivedy (Kend-

rapara): It is really against the

tyranny of the Congress whip.

Shrimati Yashoda Reddy (Kurnool):
Although catching your eye is a good
method and most probably the best
method, sometimes you are not there
and the Deputy-Speaker is also not
there and some member on the Panel
of Chairmen is there. Then, the
difficulty of discretion arises. But, as
far as our party is concerred, I feel
that there is some meaning in the
‘party whip giving a list because it
does happen that we have more people
than can be accommodated. But
there is one thing that I would like
to submit. Sometimes, it happens
that one Member, fortunately or
unfortunately, tries to speak on more
than one of the Demands for Grants
and just because he has spoken once,
just for that matter, the Chair should
not disallow the Member. That is the
only thing that I appeal to you. Our
party is being quite right in giving
a list and, of course, ultimately the
discretion lies with the Chair and we
have always been satisfied with you.

Mr, Speaker: I really have all the
sympathy with hon. Members. I agree
that on very many occasions time is
not equitably distributed among Menm-
bers and some Members are left cut.
I do realise that.

Shri Inder J. Malhotra: Specially
Congress Members.

Mr. Speaker: Congress Members
are left out. That is right. I agree
there also. But, because they are in
such large numbers, they have to
sacrifice also.

Shri Hari Vishnu Kamath (Hoshan-

gabad): It is their fault, Sir, that
they are so many.
Mr. Speaker: They do feel that

they constitute about 75 per cent of
the strength and yet they get only 50
per cent of the time if the time taken
by Ministers is taken out.

Shri Raghunath Singh: That is our
maip difficulty. We get only 50 per
cent of the time.
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Mr, Speaker: That is the difficulty.
Sometimes there are two or three
Ministers also who have to intervene;
therefore, Congress Members do suffer.
But these things that they have
brought to my notice at this moment
ought to have been discussed in the
party itself. That would have been
much better.

The Directions by the Speaker are
very clear jon ‘this point and Shri
Sinhasan Singh hag probably read
Direction No. 115A. Has he read it?
It is very clear.

Shri Sinhasan Singh: Rule 350.

Mr. Speaker: I am tialking of the
Direction. I will read it out and it
would be very clear. I will try to
act upon that to the best of my abi-
lity and would also request the
Deputy-Speaker as well as the mem-
bers on the Panel of Chairmen that
they should also follow that. It
reads:—

“Any one of the following three
methods may be adopted by mem-
bers who desire to notify the
Speaker of their intention to take
part in a debate or discussion: —"".

The first isi—

«“The names of members who
wish to participate in a particular
debate or discussion may be sup-
plied to the Speaker by the par-
liamentary Parties or groups.”

The second isi—

«“A member who prefers to
write direct to the Speaker may
do so without having to go through
the machinery of parliamentary
party of group.”

Directly also he can write to me. The
third is:i—

«A member who may not like
to give his name to the Speaker
through his party or to  write
direct to the Speaker’—

he may not like to do either of these
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things, then too—

“but wishes to adopt the well-
known parliamentary practice of
catching the Speaker’s eye may
stand in his seat whenever he
wishes to take part in a debate.
Unless"— '

this is forgotten and we are not
acting upon it perhaps; Shri Sinha-
san Singh too would be satisfied with
it—

“Unless a member rises in his
seat and catches the Speaker’s
eye, he shall not be called upon
by the Speaker to speak, irres-
pective of whether he has sent his
name through his party or group
or written direct to the Speaker.”

So, we will try to follow it. Every-
one, who has to speak, whether his
name is contained in the list or not,
will have to stand.

Shri Hari Vishnu Kamath: Cne
more method may be permitted. it
he cannot catch your eye, he may
catch wour ear.

Mr. Speaker: So far as the Oppo-
sition groups are concerned, there is
no difficulty at all because the time
is divided and apportioned to them.
Allotment of time is made to them,
they choose their own speakeTs and
send in only that name. Therefore,
nere there is no difficulty at all.

Shri Sham Lal Saraf (Jammu and
Kashmir): But they also leave the
House. . .

Mr, Speaker: That is right. It is
correct that as soon as a Member
completes his speech, he just goes
away. He is not concerned and does
not feel interested in listening to the
reply at all. That is not fair. A
Member should be here after he has
made his speech.

Shri Surendranath Dwivedy: We
wre always there for the redly.

Re: Selection  CHAITRA 18, 1887 (SAKA)
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Mr, Speaker: I find, most Members
go away; they do not care to listen
to the reply even. There are some
who have taken care to write to me
when they cannot be present that they
would not be present; but, there are
others who just finish their speeches
and go away. That happens cn both
sides.

13 hrs.

Dr. Ranen .Sen (Calcuita East):
Sometimes, the Ministers also are
absent when the speeches go on here,

Mr. Speaker: In such cases, my
attention is drawn at once to it, and I
always ask the Ministers to remain
present.

The over-riding factor would
always remain catching the eye of
the Speaker.

Shri Hari Vishnu Kamath: May be
the ear also.

Shri Ansar Harvani (Bisauli):
There have been cases where the
names of Members have been taken
by the Chair, and they have not been
present here, but when they come
back they have been allowed to
speak; and there was To question of
catching the eye of the Speaker also
in their case.

Mr, Speaker: That might have hap-
pened, but I have said ithat we shall
try to follow this.

e

13.01 hrs,
DEMANDS FOR GRANTS—contd.

MINISTRY OF INFORMATION AND BROAD-
CASTING—contd.

Mr. Speaker: Now, we shall take
up further discussion and voting on
the Demands for Grants relaiing to
the Ministry of Information and
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Broadcasting. Shri Hem Barua might
resume his speech now. He had
already taken 10 minutes yesterday.

D. G—Min.

Shri Surendranath Dwivedy (Kend-
rapara): Yesterday, he came to the
rescue of the House.

Shri Hari Vishnu Kamath (Hoshan-
gabad): The House would have been

adjourned if he had not spoken yes-
terday.

Shri Hem Barua (Gauhati): I volun-
teered to speak.

Shri Warior (Trichur): I have to
make one request to you. Yesterday,
we were not able to move our cut
motions. I hope you may kindly be
pleased to allow us to move those cut
motions now.

Mr. Speaker: The hon. Member may
kindly send me the chit indicating the
numbers of those cut motions, and I
shall treat them ag moved.

Shri Hem Barua: Yesterday, I said
that I did not want the Al] India Radio
to be a glorified institution of insipid
programmes, for no other medium
reaches the people as it does. I wanted
the All India Radio to be a living insti-
tution, not a moribund one, one capable
of stimulating the creative impulses of
our people into significant responses.
But has it been able to do so? It has
not been able to do so. And why? It
is because the All India Radio is a
mouthpiece of the Government wedded
to the stereotyped principles of mana-
gement and control, and because it is
bureaucracy-oriented and not mass-
oriented, T would say that there should
be a greater variety of programmes
or there should be more of regional

. programmes, because our country is

" wvast. But is that possible unless a
certain measure of independence and
initiative is given to the directors of
.the regional stations, which the All
India Radio is not giving at present?
1t would not be possible without that
measure of initiative and independence
given to the station directors of the
xegional stations.
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Now, I would say a word about the
staff artistes. As Shrimati Indira.
Gandhi would agree, the staff artistes
are the backbone of the All India
Radio, but for their contributions, the
All India Radio cannot function even
for a day. But what is the treatment.
meted out by our Government to the
staff artistes of the All India Radio?
The staff artistes are treated almost
like pariahs without any security of
service or anything of that sort. I do
not understand why Government can-
not absorb the staff artistes into the
permanent cadres of service? Can
you tell me of any democracy in.
which its citizens are treated as our
Government are treating the staff
artistes today? No country has ever
done such a thing, ang I would say
that this is a fraud on human con-
science. 1 hope and trust that
Shrimati Indira Gandhi who has
imbibed and inherited so many ster-
ling qualities of her father will do
everything possible in her power to
reverse this gorry scheme of things
entirely,

Government have appointed the
Ashok Chanda Committee on broad-
casting. But I would say that this is
not enough. They should appoint a
commission of inquiry, just as they
appointed one for the press, and
another for the filmg some years back,
to enquire into the working of the All
India Radio, not to witch-hunt but to
suggest measures towards the improve.
ment of itg working. I am quite con-
vinced in my mind that if the Al
India Radio is converted into a corpo-
ration or it is converted into am
institution like the BBC with a similar
measure of initiative and indepen-
dence, much of the bureaucratic
malady which plagues the All India
Radip today will go. May I point out
that year in and year out this sugges-
tion to convert AIR into a corporation
has been made on the floor of this
House, and year in and year out our
Government have brushed this sugges-
tion without any plausible argument
whatsoever to buttresg their rejection
of the suggestion?
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Shri Khadilkar (Khed):
reasons.

For good

Shri Hem Barua: What are the good
reasons?

Shri Khadilkar: I shall tell my hon.
friend later on.

Shri Hem Barua: The only reason
is this, and I can tell this to my hon.
friend just now. This deepens the
suspicion in me, that Government do
not want to convert AIR into a cor-
poration, because Government go not
want to lose their control over AIR.
That is the only reason and there can
be no other reason. When they say
that if it becomes a corporation,
Parliament will lose its control over
it, it is not so, because we have so
many other corporations about which
questions are raised on the floor of
this House and Government answer
those questions. Therefore, that argu-
ment does not hold good.

Dr. Ranen Sen (Calcutta East): It
is a Government monopoly altogether.

Shri Hem Barua: It is a Govern-
ment monopoly. That is what I have
said. It is the mouthpiece of Govern-
ment, wedded to the stereotyped prin-
ciples of Government control and
management. I have already said that.

Sir, I come from a border area.
But what do I find about the achieve-
ments of the Ministry, so far as
broadcasting is concerned, in the
border areas? 1 would suggest that
transmissions in the border areas
should be strengthened forthwith in
order to counteract the mischief of the
Chinese; the Chinese in the border
areag are regularly beaming their
broadcasts and by repetition, I am
afraid, these broadcasts might have
an impact on the mind of the people.
This mischief has to be rooted out,
and, therefore, I would wurge that
Government should strengthen the
transmissions on the border areas.

India is a vast country, and in a vast
country like this we need more than
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one news agency. As I feel that the
UNI is coming up, I would request
the hon. Minister to see that more
facilities and more financial assistance
are offered to this organisation or at
least as much as is offered to other
news agencies in this country, for
India is a vast country and the demand
for news is growing every day.

Coming to the press, I would say
that when our Five Year Plans
embrace everything under the sun
from steel to child-birth, unfortunately
enough, the Indian press has the
unique distinction of not finding a
place in any of the country’s Five
Year Plans. Whenever there is
foreign exchange difficulty, it is the
Indian press that is singled out to
bear most of the brunt. And what is
happening as a result of it? I would
tell you that quite a few of our news-
papers are today facing the imminent
threat of closure, and that too, at this
critical juncture of our democracy,
and critical juncture of our develop-
ment. Why is that so, and why has it
been so? The question can be asked
pertinently like this, It is because
the restrictions that our Government
imposed on newsprint import in July,
1962 still continue and they are having
a crippling effect on the industry as
a whole. Our democracy is develop-
ing, and because of the Chinese
aggression. and because of the wvast
construction plans and works under-
taken in this country, our people are
hungering more and moré for news.
At a time like this when our people
are hungering for more and more
of news, because of these exigencies,
because of literacy spreading all over
the country and because of education
spreading all over the country, we
find that the size of the newspaper is
forced to be maintained at the level
of 1957, because of the Government
policy of restrictions imposed on news-
print import. Just think of it. And
what is happering today in the coun-
try? The situation is deteriorating -
every day. During 1962-63, the import
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of newsprint slumped from 124,000
tonnes to 99,000 tonnes. Then it fur-
ther slumped from 99,000 tonnes in
1963-64 to 96,000 tons. This is the
.position today in the country. 1 say
.this must not happen, and that is
-why I ask the Minister to re-examine
.the entire policy concerning import of
newsprint according to the demands
of our democracy, and also to re-exa-
-mine the likely foreign exchange in-
.volvement in the whole operation.

My own information is that an
additiona)] allotment of Rs. 2 crores
-annually for another two or three
years would help the papers not only
1o maintain their existing circulation
Jevels but also to provide a reasonable
margin for growth. If it is so, why
is it that our Government cannot take
care of it? I hope and trust that
-Shrimati Indira Gandhi would bring
some new thinking into the problem
and try to resolve it with sympathy
ang according to the demands and
interest of our national needs,

Now, there is an organisation called
PIB. I do not know what it does
-except doling out a rich repast of the
dull, drab and dry speeches of the
Ministers and Deputy Ministers for
consumption by the people, by the
-public. That much it does,

But it does another
actively . . .

thing very

st awd :(faare) @ gd g

Shri Hem Barua: There are instan-
.ces of its officers actively canvas-
sing pressmen even in the Parliament
Press Gallery not to publish certain
proceedings of this House,—those
-proceedings might belong to the
Opposition, whatever that may be.
~That is a thing they do very actively,
and there are instances of it.

Coming back to the All India Radio,

1 ‘want to say a few words about the.

_staff artistes who are denied the pri-
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vileges of government service, the
amenities secured to government ser-
vices. They have formed their asso-
ciation. It is a pity that on the one
hand you deny them the privileges
and rights of government servants
because they are not government
servants, according to you; and on the
other, you do not recognise the asso-
ciation of staff artistes, because you
do not want to. This is the anomalous
position in the country. This anoma-
lous position should go.

About language, I would make a
very humble suggestion. In Israel,
where they have accepted Hebrew as
the national language, I found their
radio station called Kol-Israel broad-
casting news in easy Hebrew. I would
like our All India Radio also to broad-
cast news bulleting in easy Hindi. Or
else it would be difficult to spread the
language, and without spreading the
language or generating affection for
that language, if the language is
superimposed on the people, the reac-
tion naturally would be very violent,
as we have witnessed today in differ-
ent parts of the country.

Mr. Speaker: Cut motion Nos. 22 to
44 to the Demands for Grants in res-
pect of Ministry of Information and
Broadcasting may also be moved.

Shri K. K. Warior: I beg to move:

“That the Demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by
Rs. 100.”

[Need to improve the working of the
ALR., (22)1

“That the Demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by
Rs. 100.”

[Need to come to a final decision re- |
garding the strengthening of A.IR.
with super-power transmitter. (23)]

“That the Demand under the
head ‘Ministry of Information and
Broadcasting' be reduced by
Rs. 100.”
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[Need to improve the service condi-
tions of A.IR. Engineering staff.
(24)]

“That the Demand under the
head ‘Ministry of Information and
Broadcasting be reduced by
Rs. 100.”

{Need to eliminate frequent frictions
between field staff and management.
(25)]

“That the Demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by
Rs, 100.”

{Need to better the working conditions
of ALLR, staff. (26)]

“That the Demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by
Rs. 100.”

{Need to extend installation allowances
to ALR. staff. (27)]

“That the Demand under the
head ‘Ministry of Information and
Broadcasting be reduced by
Rs, 100.”

{Need to give more advertisements 10
language papers. (28)1

“That the Demand under the
head ‘Ministry of Information and
Broadcasting' be reduced by
Rs. 100.”

{Need to reduce the space hired in
English newspapers for advertise-
ments of Government Departments
and autonomoug bodies. (29)]

“That the Demand under the
head ‘Ministry of Information and
Broadcasting be reduced by
Rs. 100.”

[Need to take steps to nationalise the
Press Trust of India. (30)]

«That the Demand under the
head ‘Ministry of Information and
Broadeasting' be Teduced by
Rs, 100.”
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[Need to allow more newsprint to
language papers. (31)]

«That the Demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by
Rs. 100.”

[Need to give more encouragement to
tudents to get training in the Film
Institute of India. (32)]

«“That the Demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by
Rs. 100.”

[Need to allot more time for Parlia-
ment and State Legislatures in AILR.
broadcasts. (33)]

“That the Demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by
Rs. 100.”

[Need to improve the service condi-
tions of staff artistes and casual
artistes. (34)]

“That the Demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by
Rs. 100.”

[Need to improve the quality of news
commentaries of A.LR. (35)

“That the Demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by
Rs. 100.”

(Slow progress to purchase a 1,000
K.W. transmitter from the Soviet
Union. (36)]

«That the Demand under the
head ‘Ministry of Information and
Broadcasting’ ‘be reduced by
Rs. 100.”

[Failure to utilise funds allotted for
development plans, B3N]

“That the Demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by
Rs, 100.”
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[Need to replace the present trans-
mitter at Trichur Station by a high
power transmitter, (38)]

“That the Demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by
Rs. 100.”

{Need to have phased programme to
establish a nation-wide television
network within the period of the
Fourth Plan. (39)]

“That the Demand under the
head ‘Ministry of Information and
Broadcasting” be reduced by
Rs. 100.”

[Need to give facilities to Opposition
Parties in Parliament to broadcast
especially when Parliamentary elec-
tions are on. (40)]

“That the Demand under the
head Ministry of Information and
Broadcasting’ be reduced by
Rs. 100.”

[Need to improve the standard of
broadcast talks. (41)]

“That the Demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by
Rs. 100.”

[Need to produce cheap radio trans-
mitter sets. (42)]

“That the Demand under the
head Ministry of Information and
Broadcasting’ be reduced by
Rs. 100.”

[Need to subsidise establishment of
more Tural listening centres. (43)]

“That the Demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by
Rs. 100.”

[Need to expedite the work of the
Evaluation Committee set-up to
‘inquire into the working of AIR.
()]
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These cut motions are not before the
House.

et Twgerd feegr (ve)
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# Qar awwat € 5 ey o sigs &
A § S ARfAETE gRn SN wme
et e & W fad go @
afe agt X & wg TR 5 9w W
1948 # § AU FaX AWATE-
Jw ¥ fagia &7 ¥ a7 e o g
mr f faaw § wiv fwaw aF,
A qF qE F T F g, a1 77 o<
# g1 ar Sieft A Y, ddw F I ¥
gt fawwar 4 W wWfed 1 1@
T JUF WAl HGIAT FT AT AT AT
wifgd | § @ o WA fE

“ag fodt T ], 98 dnfow A §,
7g s e ¥, st faeey #7 )
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T W TURT F FL I3 FT A
T F T F AT I §, @i T
Wiw A} faww mfa &1 a_w ¥ <
s @ fofy F oS F
IfEas AT A HF @ En
wgt gH ey #1 T & qag 9
TEAT N A AW FY S AR qE"
wafe ¥ fag, st g wifv #1 -
T qAE @Y & fAw At o9
IAAT gF TF AT [T gow o Afww
@ A T S & arforty ¥
fawwmT =t A § )

# s SR gaTa & fawwr &1 &
FTEAT &Y | ST 99 T § | 99
wify F1 s wrafw o) g@r F
W W A F B gu E, afE ww
FT dFe QU AT F 9@ A WA FI
FITAT § AT GAIR I F I TR
anft ¥ wfas & wfas A0, faas,
i, weE oY, mfs  wEges
#r w2f & 9 Gg TEELT o oA,
R Wow W fag, wews gad, uw
sz fafera, @ aeta ag g fag,
;E F7 A Fqer arE Wil A wET-
frat o g AR & 1 wify &
¥ wd § wwEn § gy fv o
G A AR AT A,

qF ag WA ST T,
TE ¥ W R @
FO N F g Ay |
AfFT T8 §6e A @ F gur Wk
T & TF AT AT A0gar & fn
“Ftrat oA IO B 3QY,
W mfrat
UF T aggy T A,
o g 6t afe,
LESHEEICIE LT &
T @ bt
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& ag ot #gm Igh fr oA
ag qErd I &7 7 A e fa-
My wrer gfear ey 7 & 1 o
g . ey Rvw Wil F1 N
FETEENT a9 T & aw Sefg-
a9 KEL F Y S § 9 NI > Tiah
e ¥ e @ F iy
ﬁﬁ:ﬂ&ﬂﬁmﬁﬁﬁiﬁﬁ%
FCoaga & @it o fF fage & W
Iefeaa dax F faqw s =t
¥ wafa 53 o @ €1 Ffew =&
arew g aifed fF sl o -
fegas qreT ], veaT & 1 g v Fra-
= q@ fFrmam 1 afhe Wik osex
fage ¥ oWl I fa € 1 wTe-
frgie A9gA #T K g, AT H
g WUF &, ad  AEE  HTETET
g\ woge AW e faem & SR
fer o &% gu &1 = fa¥
Gfgae fawas s qem ¥ W
T FET ORI I9GR GNT
g i waw famr aRd g
i off #t 9@ SR @ Farew w71
FTATT EATAT 47 qY 3 F A TF
SFIST @1 AT | 98 A A7 A FMT
Haw wg | @Iy F A
R W e aheh wweE g o

“gg fawmT a9 gEAT TN AT
& fawmr =i & afer =g
St F fa=rl # fufag
F wT oY fwrr &)

o= § § OF "I I FgAT ATRAT
EIAWE 11 7N 9@ AR AW &
o w1 fawwr mfr & =, ofeq
TR AGE g FI BT FL IA
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[t wrgaret faver)
M Afer WTe oy w9 s,
g o= W) e 3 WA gu oA
TS AIHTET ¥ w9 gfeq o st
A SaT H, I F w9y wedy F
TR 3 F 90T F wfiy, sevir
& wfy, sromda 3 vt ¥ why, s
b # gfg ¥ wfy, faeg w3
wfq, dee ¥ wfa, gert ¥ s %
FE 5@ F g S Ry Ak
IFIe R T &, T G Y g A
o afe g7 T W wgEw ¥
AT Y A AT § 7BT A |

= gEE F W ¥ sftwd iy
F1 6991T A § AR I=hT wA
& St 3o 72 W i gt §
Ex kR R il il

o9 ¥ § ¥ e § fe ooy
FT FY FRIRAT #7747 9 | Fgia
T F X {IFHRAT B FLA T
EAR I § fir fafew aremfeen
ATRERIA ¥ §eH 9T 75t 97 0F F-
R €Y | AT 37 w7 R
wifs & fef & g 7 wEwwar 2
&9 A F folr @ Ry #1 AT |
HS IF g7 UF fawe d®he 7 afc-
feafs & o ® & & gweEl w
AFEAT FAT §, TEAT F g TARK
BT AFTGAT FT &, I FT M99 A7
% 39X 9 fmr ® qER w7 W
HR wiowr o sfaard 1§ s
wEt ¥ FgAr AEEt g & g9 wiw
1 FE F W qV SYIRT HBT FR |

3T WA F W ¥ oswey iy
1 B7ETE A § W A FEAT AT
R ag R aad gf E A 3
o afas g A €

TR WQAE ;. HG a1 AT
[RY BT GATT FAT & 00T |
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hrelt g faemy ;& s
wfa w1 g7 dfodll & Iy T w7
g
‘M g q, T TR A,
T AT ¥ @ §,
fFg geames wawmR @7
frr wFe & ¥ §

IF & AW A AT 5T ge-
TN IR N 3o oarfmai § 9w @

o # 97 Y gay A S v
arfer
& wo wo fE: (miRg)

A ARy, ¥ W HY wegEIE A|T
g fs = ¥ 19 dow o< qF e
&1 #au< faqr |

a9 ¥ g § wow 7w fawwr &
w1 @R w3ar § R ager
TR AET A feaa ¥ g AR e
AT F TR B gEATAT & ) & St
g v o =it 1@ fawwr & Q@ v
X FT 73 TG fow arm § ) 3
Tga 9T T gw & ) gafad faed
AT fawrT 59 Hards F weaia € F
T FT HEAAA FI F I T AL F7
T g g AR qF fawre
fe afs @ w1 9 #7 @ AR =W
N @ A fawuwil § wmeea gac
T | Faw AT Y T8y afew
forawy =< fawmor € 97 & e Wy
EAui il

13.28 hrs.

[MR. DEPUTY-SPEAKER in the Chair].

W & o ¥ fad o faw
F= fF 79 wraew § A §9g F wey
g fafew ol 3, § <= & 9™ qwAw
T ATH IS FT FAT FX, {ifw o5
# Q¥ Y 5ug awww § S ArwHE
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1 78 afes fafw Tl 9= 9T 0w
WX §, AT M I gy § ) afy
& I Y EE FT F FH G0 A
7# favw @ fF 1 fase 97 & w9
¥ E S AR =i A AT | S
W FY weafa ¢, S guR Aw W
&, ¥ &, 7 o faw faw a9 & o
FT FATEN IH AATAT F A @@l
& TR AW ¥ AT IT FT @
21 7R favam & 5 3 g9 F00 A
WIT T&T 477 337 |

% 9Egl IT T W@EE P, 7
ag fawmw = 5 qaew ¥ sy
¥ TO AW gH AW, 3 AE I A
AFAT i FY gfee § 7 Sy =
ATAHATHT &1 g | 9% 0 aug
# I FT A FIAIAT FT & TG FHAT
iR I F1E 17 g A qw T8
fear & 5 fow 1 sretsar & o
| A FeA TF FH AT @ W I
¥ A H TV I FT AAHTY & A7
T IE T YA F ag T fami 1Y
e 5 | W FW e ag @
|

# @ ¥ | TFE faumr 9k
fRm & 9 gt qefafedt w1 wf
AT & 99 F1 AR e feemar sgan
g | ol gy W WeET A
R AT ¥ g fe R oA
wa1T 7Y faeqar<t @ gAeT 9T g,
wfFT A8 AT § B q=ar A1 T
Harerg #1 wd i fRel F ger w7
w1 %17 Adf fear war & | =« foew
feftam $Yus The’ & S @i T
NE § foew a1 FT Fadwr v G
AT E, MY AN gATR Iarary faRwr
7 & § 37 feent F1 femm & fag qua
IUR T W & | T I T FT I
163 (Ai) LSD—S.
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foea & g 7 & @war | 9w ow
e darery & @ 91w g
tfr 9w ¥ ool iRl & g
o ot & T A9 foar ) ¥
TFR ¥ w09 ¢ fF fReY & e
1 & W AT F wwd g
aifge foad fr ag a9 gae = 7
& & R o fReY F g wy w
TR faeg 99 @ § 99 # W=
wifq #12 M & 8%, WK = F I
¥ gHg AT G | W faRw ¥ y=r
¥ W fRw v & w=e @
& 1 98 FTE TEIK A T 9@ | wR
w9 faRw foamr 7 7t agw ¥ ave
Ty § 91 g% A ST 93 99y fae
oa FW & TR FT wEAr 99
a9 WY S g IaT § | &< A AR
g @ 97 37 fawrr 2w § sew
FT F F@T ¢, a1 fa3mi 7 g o
W F g A W ww ¥ 3@ A Her
T gaE A G oawar | s F
FHAT § i o ¥ 9w g 5 waew
7 qX fa= S oY g 3@ R
faRwit ¥ s w1 o N oA R
fegr @ 31

THEE ¥ e ¥ T 3
FETRAR A g 5w A A
sfoaew @7 ¥ @ aw fear § wad
FamT AT § B @ ¥ S 93 aga
¥ gafrex @@ § ok foot & Y
T 9waT @ 99 & fR ¥ s
foFar s & g A & fag ) dfew
I B8R BR giafwex & #1¢ oF fra-
I F &, I qiF FT &, N NG w7
g, F¢ qar feelare &1 & 1 ot =
froarE &1 § 9z Faw foeelt A ¢
™ R fadm § Y9 w1+ wwg
T 3 Y T W I Afew
7 9 gH AT WE §F 9 G A w7
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[#fy /o @To feTEN]
Wl fogam ¥ wR A9 g
qgar & R faww W F g gAv 9w
® o w9 ¥ fazg faw aww #@n
¥ | T R wifemm ¥ e F aw
WY mast § 1 Fagn g &
T qd! TERAT T AR R =
7 fom & g g AW F TR F FE
g e g sfem @ ¥ W
Syl

{3 FT AW @9 AR ¥ 3 9
# o foomn g § & oo IR
s fRwl & §, ssmew & fou
sl 1w g § & a1 wdww #
ar AT ¥ a1 ofer & gEl faei W
g S & Am #1 e Ag gAe
gear | & ¥ f @ mefear o)
forstt & &g A maw o1 ) A/ T W
#1 Ifeat & gAY asar | §© A
ﬁ%ﬁﬁwﬁzmwm,w

ag WY g wTgan g fF gz dwT W
i A E 9 F foo sww o
gwa 7 yarfa ffu @d f& § 37 #1
g gog g T w | o aww rEn
U Aar & 39 femw ¥ Sww s &
fau warfi feqg od 1 ag A8 5 a8t
¥ 11 99 T T AW EIRG TT
faar RS W @ ¥ WAl @
FifF 99 q90 S F AN I qWT
qE Ay F AN F AR @ §
w7 ¥ sww wafw feg s A
e § 5 foedll &, waw & @ wawq
g I & fau o9 § . A
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g S ¥ fog 39 s ¥ qnew wuy
et X vaaw foq 9 fF § g
ST g &% | & Aol AgEar & FgAr
agar § 5 13 & @ Aw F wwa
Iz 7w N gy foemg
HET F G AT €9 F g7 AR
e Jufead &€ |

TTHTIHEATON F G TH AT v
F am & gfe § N Ty ST F
T T HHAT FT @I g | AfHT AT
A d N ol W aw ¥ T
aF 4 & a1 9 T v §, =
afte &1 W X T F T @ §
IGHT F19 3 ¥ AT TfF0 3w AT
e fear s, 9 a9 1969 H =z
WY Sy FY AT wATT ST TEOE,
R § 913 § 6 55 w1 3w
¥ e oY F StEA w39 Sy fearar
T f 99 & @7 W wfgEn # fagr,
I &1 TAdaar umw, favw & foo
wmifT M 99 FT aR_W JEaT ASGT
G @9 §F | gH ST AN w@aaar
I F gE A X T & 7T g3 AY
) & W S 7 9 § 3w ey off &
fagrai & ofdam 7@ &

T owE ¥ AT ogEE g fF
AgE ST F FEEy A S ATHTICETOY
¥ s AgE afte onfaw e srar
wifgr foa® gra 99 & SNaw 1 oy
arelt N F GIEA @I AT AF | THE
fog fawva F=7 F gEwEa I8 §
AR gfe ey oo faoew g § @Y
g HfemE o1 @ TR g AT faaw
T qafe aoe 99 W E | W™ 4wE
Y W wfar ww @wR s
w1

Rl a@ @ AT F Sqy
% ag wEht &, MR W ¥ & ¥ wa
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Mifrera, TRt
AFWEATT F N A I AT
T& ¥ N P a0 I AR £ F
grafaa &a & v ¥ ofvfag 4
& Ew & fou afww are § o
Tt S oeiEfes § dfA ag
fad T wET, S WA ¥ S
weiafer @ ag Aewe a@ ST
T S IR WA ¥ ag Rl Ay
STAQT | AT g & a7 Sy e
e o s € ag St T@ e
qFaT i I9 § FAwar F; WA
1 wfafafraa 7 fear o a@war
afeq & § St 57 wvavw ¥ g feray
91 99 # W A o faar i w71 e
a7 A g T g79T T8 @ W W
¥ wfeargar § | & wfoarsat #1 wraar
g | E9 9 e & T T B BIE FuiT
¥ T EN S 1 gH AT &, 5 T
qeg i AW gl § FW AR
¥g M W FT N &, W W@ a1 Fay
g9 @ F F7T ) T U gE
& & 5 o st #Y sy frerer
i i gmuagm g e s ar At &
I T F 9T K @y Y ey F
ﬂtwwﬁ%ﬁa#tﬁ?waﬁ
qrgAT AR & A IT F1 39 G §
mmmﬁwam%él
A1 ST T FEE A AT A, Faw
A FIH FT A L

g FT A1 Al axfaw farer
AT foeelt # § 9y ey & Hedw
F TR MW A § 1 afe gw
Ty g mmEEh ¥ oo
FurARedl ¥, | faewt ¥ a9 ey
g W@ ¥ fadw ¥, 97 W e aE
& o ogw afm ¥ SemT W
wifgw, =R oY wika faOd) g fadwi
¥ Wi & 9@ % a9 HeEr 9T e
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fFer W afs s 9w wEn
F FE A g g% 1 @ A @b &
ARG FF I IEGT F gAY ARG owr
aret A fadel A o oW oA 20

e & faeae & www &
T sfedeT & #1§ w@ww T fea
T &1 & grar 3 v ag faareT
g, @fFd sravawar @ T A &
TAR WM w i o O @ &
& g W W 5w wraew ¥ owm
il

Tafie ¥ a ¥ I g fAdew
& % o A ¥ w@aErd whw F 99
ferra & 1 & s § 5 oz W H
fa=elt 7z % wfenE om0 F Ay 2
A o /AR 97 HT g mw f
FAST wAT WO Seficafawew &Y
faewt F o ¥ fou fRe @@ & =
T E w ¥ 9 R § 5o a1
TeAl & GG T HT et F w9 T
IR T FAE | IR § sOER &
fag & g @t M T W@ E ™
qTh A1 79 azg faely w@n & o1 @
g o @ avF mewrd § fAw o
fF 2w § ST A% g & 9| Ay
9EAN §, WX ST gE ST § e ¥
fou o a@ & S ) R gEe §
fF a=@r @i ¥ fao s
F fou afus fady @@ Y amen
Lol

ST IF O FUiE 1 gEEy
2 7w fraew & fF o & gfawiw @
AT TR AT § | 3w F A Wy W
&, S e, wafan, sfear sv sy
w1 m F @l fagw A & faw
T § F @ Wi § ww e
& T Y qNET A € I FT wASAT
F w1 T § AR 9 SN W=
qal 1 W fegr o & 1) 9w ¥ aw
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[’f’ﬂ'of-ﬂ'n ﬁ:&ﬂ]
fet o= gfel 7 AR gmd
o & g w1 F awE fAe
& fom =1 weiom ag dar @ fF A Wt
3 g faere & fawd § w9
w2 o faea § 1 g 3w ¥ 98 Wfa
o T wuwr § afcfag @ & 0 ogw
Igy & & entd wwEt & s oW
e 99 g1, WX WL g9
Ffuev@ag, s I FAQ
q&w w.ATH, A A T F T
3t w57 qhaz FTaw 7 T00 97 fLewt
T &y &3 1

JUTET A : AT G BT
UG GAUTH F T ]

st Wo o f@AdY : Faw =T
fotz § & qar feg 3am § 1 FET AY
¥q AW qga FO W AR AT
§ wifs o waw 9 fawr = awar
g

T TR ¥ g Wl WREAT &Y
7 wrearas faamn g g 5 ag g
I F A g 5 I A QU qwdA
1 AQ I Y Iae 9 e R fF
I qET HIT W FT AEATN & q
¥ T&d gu F W F | § 3% 99 g
E I
Shri Solanki (Kaira): Mr. Deputy
Speaker before I begin my speech I
would like to welcome and congratu-
late the new Information and Broad-
casting Minister who has taken over
charge of this department. What I
have to say today concerning this de-
partment is a story of the past and I

hope that the present Minister will rot
take offence at my remarks.

The history of shortcomings and
sufferings of the All India Radio is
due to the failure of planning and ad-
ministration of Ministers who handled
this department in the most dictatorial
fashion. There is one department in
this democracy which functions in a
a manner which reminds of a small
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kingdom where monarchs come, take
possession and rule that little kingdom
anyway they want and then go. I
hope that the hon, Minister who has
taken over charge now will make
changes and save this department
from near disaster.

The Most welcome feature
to my mind is the appoint-
ment of the Chanda committee.

For the last thirty years the public
of this country wanted to know what
is happening in the All India Radio
and the Information and Broadcasting
Minis'ry. We have been deprived of
that valuable information. We want-
ed to know the plight of the people
who work there, what is the income
and expenditure of this department,
what are the developments that are
taking place. Buti besides the reports
we received during the budget deba'es,
we were told nothing. This is the
first time that the Chanda committee
had been appointed. But before it
could say anything about this, there
was another historical event which
has taken place, that is, a book written
by Mr. Awasthy, an ex-employee of
the All India Radio. He has publish-
ed a book, Broadcasting in India. I
think this is the most important book
ever written of a department so far.
It was very unfortunate that for
writing this book he wanted to take
some assistance from the All India
Radio library and some other informa-
tion, the AIR refused him permission
and he was left alone to do his re-
search without any help. But he
being an employee of this department
for fifteen years, he had some know-
ledge and with that knowledge, he
wrote this book. The Chanda com-
mittee might present it report in due
course but before that he has present-
ed a very sorry tale of the ALR. I
shall read some extracts about it so
that it will give the correct picture of
the department as it wa: run so far.

“Tt is a sad s'ory of the dete-
rioration of a once-proud profes-
sional organisation, of bad plan-
ning, of the personal whims of ig-
norant, arrogant and interfering
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ministers and Directors-General
with  pretensions to culture, of
pet:y bureaucrats wreaking havoc
in what should have been an orga-
nisation manned by professionals
and intellectuals. A state of
deterioration where the top offi-
cials, willing clerks have ground
the intellectual underfoot and not
even kept up a modicum of good
administration; so busy are they
with intrigue and nepotism more
reminiscent of a mediaeval court
and its courtiers. A far fry, in-
deed, from those early days when
Lionel Fielden could talk on equal
terms to the Viceroy and cut
through red tape.”

This is the sorry state of this depart-
ment so far. Talking to people out-
side. I can assure the Minister that
they are gaining confidence that here
is a Minister who has come to power
and who could do a lot about it and
change the whole pattern of this de-
partment.. But I would like to advise
the Minister on a very important
point; please take a trip abroad and go
to London and Paris and study the
pattern of BBC or any other that you
can. ...

Shri Daji (Indore): He is offering a
pleasure trip.

Shri Solanki: It is not a pleasure
trip. Only if you know the pattern of
administration in those places and
study the pattern here also, you can
cut down the red tape ang cure the
administration of evils here.

The Minister of Information and
Broadcasting sits in the House, in
Parliament and some great amount of
power and influence is in the hands of
the director general sitting in the
ALR 1t is a parallel government run-
ning there. The Minister knows no-
thing about it. Flattering people
come around and tell the Minister; this
is right and that is wrong. Unless you
know the department well, unless you
know the inside of it,—I do not mean
the technicalities, I mean the adminis-
tration part of it—you cannot cure it.
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For that reason you should make a
thorough study of this department.
Only then you can remove the faults.

Many Members recommeded that a
corporation on the lines of the BBC
could be established and Dr. Keskar in
1952 assured us that in due course a
Bill might be brought before the House
which will establish a corporation.
Zven today, I believe when the
persons are recruited, they have to
sign a declaration that in case a cor-
poration is formed and government ad-
ministration is removed, he would be
willing to serve in that corporation.
I think such a system is still there.
Then, why is there this delay in the
formation of a corporation? If we
want to survive in a democracy ang if
there is to be freedom of the press and
speech, then this department should
not be under the total control of gov-
ernment. To day the ruling party—
I do not say fully—but in a major way
exploits this department. Most of the
ministers are allowed to make speech-
es. I will just refer to the report
which had been given to us ang ask
the hon. Minister: how many Members
of the Opposition or how many other
politicians who hold different views
than the Government were allowed
to hold discuisions? There are a few
discussions or talks which are of
national interest. There are some
'series of five lakhs entitled ‘Indian ex-
periment jn socialism through demo-
cracy’. How many people have you
allowed to participate in this discus-
sion, people who hold different views
from those of the Congress? ........
(Interruptions.)

An Hon. Mémber: We have allowed.

Shri Solanki: Who are they? I am
asking the Minister and let this ques-
tion be answered There were a geries
of five talks: focus on co-operative.
Did you allow any discussion eontrary
to the view of the Government. There
was a series of eight talks: Nehru and
the foundation of modern, India. Was
any other person allowed to speak on
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[Shri Solanki]

this? There are other controversial
subjects where a different view could
be presented justifiably.

Coming to the external services of
the AIR, I would like to draw the
Minister’s urgent attention to one pro-
blem. In the Kutch border, there is
no transmitter working today. The
time that will be taken to provide one
is said to be five years. In five years’
time, Kutch will be overrun by Pakis-
tani propaganda. If nothing is done
immediately, there is that danger.
That is why we have to erect a power-
fu]l radio station there. There were
no transmitters in most of our border
areas and during Dr. Keskar's time
they removed the one that was there
in Assam. They have had to install it
again now; there was thus a lot of
waste of time and money. I do not
know what will happen in the next
five years if Kutch is not cared for
from this point of view. A lot of Guja-
rati population is residing there and
Pakistan radio broadcasts Gujarali
programmes and they are having quite
a good audience. Pakistan is fully
exploiting this position and the whole-
Gujarati culture of Memons, Khojas
ang Nohras had come under the pro-
paganda influence of Pakistan.
Pakistan transmitters are so power-
ful that their broadcasts are as power-
ful as our broadcasts from Ahmadabad
or Rajkot in my State. Unless we
coun‘eract this, I am afraid we are
losing a large number of audience and
they will always be under the in-
fluence of the propaganda of Pakistan.

In East Africa, 85% of the Indian
population  there is Gujarati-spea-
- king—859% is from Gujarat. What is
the manner in which the External
Services  broadcasting is done—90
minutes of Hindi programm: and 4%
minutes of Gujarati programme. Now
Hindi is the national language and we
want to give importance to the nation-
al language. But we cannot create
interest for these- Hindi programmes
in these people. They just don't listen
to the Hindi programme and they
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turn to Radio Ceylon. Our Hindi
programme for these people is not at
all popular. These people keep on
asking us for more Gujarati program-
me ang they have been writing to us
also saying that the programmes
should be increased in Gujarati and
decreased in Hindi. Our aim should
be to attract more listeners to our
programmes. If we wani to attract
the intelligent there, we have to
give them popular programmes in
Gujarati. The present position s,
Hindi progammes are given 1nore time
and Gujarati programmes are getting
less time. This zhould be reversed. In
fact, Hindi programmes may even be
discontinued and more time should
be given to Gujarati programmes be-
cause of thig fact that 85% of the
Indian population there is Gujarati-
speaking.

There are External Services broad-
carts in English, French and many
other languages which have been
given in the Report. We are also
fortunate in having large audience
abroad. But we want to release the
same English programme, which we
relay to England, in African countries
also. The population there may be
able to understang English. But cul-
turally and socially they are not in-
terested in the same  programmes
which are relayed to Britain. Simi-
larly, it is not necessary to release the
same French programmes in Africa
which we release in France.

Shri Joachim Alva (Kanara): The
most important thing is, we have to
counteract the chinese propaganda in
Africa.

Shri Solanki: Our aim should be to
cater to the needs of African audience
and we should attract larger audience
abroad to our programmes. This
should be our criteria. There is one
more point about the news releases in
Gujarati. One set of news is released
from Delhi and another set of news
comes from Bombay.
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Shri Solanki: This news release
from Bombay in Gujarati is sent by
telephones and the trunk call bills
for that comes to about Rs. 2 lakhs
every month. This is waste of money.
Besides, the news release from Bom-
bay contains items of local importance
in the State of Maharashira in which
the Gujaratis abroad have no interest.
If the transmitter in Delhi can broad-
cast both the news releases this un-
necessary expenditure of Rs. 2 lakhs
<ould be saved. This should be at-
tended to immediately.

Coming to Television service, this is
a very important media and the
masses of our illiteraie population can
benefit much through this media. But
it should not be at the cost of public
money. We cannot afford to tax our
people any more for this purpose.
Television project is going to cost 2
lot of money and all that money should
come from commercial firms and
through foreign assistance, which, I
think, the Government is contempla-
ting to get from Germany. If it suc-
ceeds, it is all right; otherwise, we
can keep on trying for foreign assis-
tance for this field of development. We
shoulq invest only foreign money in
this field or we should get assistance
from commercial firms. We should
not at any cost tax our people for this
purpose.

We have another problem also “h
this television service. Wc have not
got enough rccciving setr. A receiv-
ing set costs not less than Rs. 1,500
here. But in Pakistan and in various
other countries, a receiving set costs
only Rs. 500. In Pakistan they have
adopted a system by which any per-
son going abroad can bring in a tele-
‘vision set and he is not taxed on that.
He can bring a set as his personal be-
Jonging without any tax. This means
that the cost of the receiving set be-
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comes low. We should also adopt
some such procedure. No middle class
family can afford to have a set costing
Rs. 1,500; leaving alone ihe Teievision
set, they cannot even afford a Radio
set.

Shrimati Yashoda Reddy (Kurnool):
How many middle class people can
go abroad?

Shri Solanki: We should try to re-
move the scarcity of receiving sets. A
person who goes abroad should be al-
lowed to bring a receiving set as his
personal belonging, which would re-
duce the cost also to a considerable ex-
tent.

Coming now to staff artistes, I have
to read -one extract from the book of
Mr. Awasthy.

“Worst of all js the case of the
staff artistes who have earned
neither wealth nor prestige nor
even a pension for their old age.
To them have fallen the crumbs
from the bureaucrats’ tables and
on these they have been expected
to build their happiness.”

Mr. Hem Barua in hig speech gave a
very pathetic picture about them and
I have all sympathy for these people
who are doing a splendiq service for
All India Radio. Some of them are
employed there for the last 25 years,
but upto this day nobody has cared to
look into their service conditions. They
were given low wages and they con-
tinued to serve there because they had
no other place to turn to. They had
no other alternative chances anywhere
else. Many of the good artistes who
went away are doing well now. But.
most of them are handicapped because
they cannot find any better jobs and
they are carrying on. They were not
given any benefits which the Govern-
ment servants were getting. The
present Minister has taken up this
question and something is being done
to them. Instead of giving them 5-
year contracts we could adopt a
scheme which would give them pen-
sionary benefits on the scale of Gov-
ernment gervants. At present they
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are emp.oyed in the All India Radio
for 25 years, but still they are not en-
titled to pensionary benefits. The
argument put forward by the Depart-
ment is, if they lose their voice after
4, or 5 years, they become useless and
how can they be given the pensionary
benefits. That is no argument. There
are many artistes working for 25 years.
They have not lost their voice ang still
they are doing well.

Shri Daji: If they lose their voice, it
is a professional loss and they should

be compensateq under Workmen’s
Compensation Act.
Shri Thirumala Rao (Kakinada):

Their voice could be insured.

Shri Solanki: I am happy that the
present Minister is trying to improve
their lot. I wish her all success and
I am sure she will receive spiendid
co-operation from the department I
hope there will be definite improve-
ment in their lot.

Coming to advertisements and the
newsprint, many Members have stres-
sed the importance of newspapers in
this country. The news bapers are
serving this democracy ang we should
do our best to help them. We have
to look into the advertisement rules

and the newsprint restrictions. I am
glad that the advertisement rules
have been withdrawn. But the In-

formation and Broadcasting Minister
may have to be very carefu! that some
news measures are not introduced angd
some modified rules are not brought
in, which will again take away the
freedom of the small journals. If the
advertisement rulés are re-imposed,
the small journals Wwill have been
finished. This should not be done.
It the industrialists or the people of
this country who are doing business
want to sell their goods through ad-
vertisement, they should be free to do
it. In fact, we should start a com-
mercia] service like Radio Ceylon,
because that would help these p<ople
to push up their sales. So, there may
be no restrictions on néwspapers re-
ceiving their advertisements ammd es-
““pecially small journals whose very
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existence depends on advertisements.

We should allow them to carry  on
with their work. The newsprint res-
triction must go. We must do our
best to help the newspapers to get the
quotas, and there should be no restric-
tion. We should take newsprint on
the same level ag we deaj with the
food problem. This is food for thought
that the newspapers are giving us.
Just as food is for the stomach, the
newspapers are fooq for thought and
hence they are equally important for
our masses and for our democracy.

Sufficient newsprit should be given to
the newspapers and they should be al-

lowed to survive,

14 hrs.

An hon. Member It is a matter of
finance also.

Shri Solanki: Then 1 come to the
film festival which I call the Fias:o
Festival. Here, I should like to draw
the attention of the non. Minister to
what has been said in the repori at
page 18. It is stated as follows:

It was felt that it would be in-
appropriate to holg the Radio
Sangeet Sammelen at a time of
widespread distress caused by
floods and shortage of essential
commodities.”

This Sangeet Sammelan would have
cost just Rs. 10,000. But this Sangeet
Sammelan would also have culturally
given a sort of gift to the country. It
would have helped the integration of
the country on the cultural ground.
But this Sammelan was not held be-
cause of this crisis. Yet, in the same
year, we held the international {ilm
festival—the fiasco of a festival—cost-
ing Rs. 13 lakhs. On the one side, there
was the consideration of Rs.  10,000.
On the other side, we spent Rs. 13
lakhs and still we did not get any
restige, but only a lot of criticism.

An hon. Member:
national festival.

Shri Solanki: It was an inter-
national festival, but we have gained
criticism at international level. = The
international film festival was a fiasco,
It was a fiasco because ma txcket.-
holders, including even Members of

It was an inter-
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Parliament, who went to see certain
shows had to return. Some of them
even received beating. In the Vigyan
Bhavan, incident where a show was
held a vcocktail varty was thrown in
the evening and everything was buri-
ed. It was an incident in the Vigyan
Bhavan and this incident was buried.
But nobody can forget it, at least those
people who have had the experience
of it.

An hon. Member: Did the hon.
Member get a beating? (Interruption)

Shri Solanki: Then, I well remem-
ber that a documentary film was made
of this film festival, and I still remem-
ber, when it was shown in the audi-
torium, the scene came where the
Britich delegate thanked the Govern-
ment officials for having done a splen-
did job. Believe me, everybody
started laughing. The entire audience
roared with laughter, because there
was a sarcasm, not from the Briiish
delegate but those who must have ex-
perienced the difficulties and the fail-
ure of the festival could not forget,
and  they started laughing. This
festival had cost us so much money,
and the Sangeet Sammelan which
would have cost us a little, was  dis-
carded. I cannot understang it. The
Sammelan would have cost us only
Rs. 10,000, but we would have bene-
fited a lot from it.

Then I wish to refer to the PIB, to
whichh Shri Hem Barua also referred.
I have got to say something about the
PIB. The functions of the PIB in res-
pect of pressmen and publicity are
sometimes of the nature which give
personal praise and personal publicity
to the Ministers. There is nothing
rea] about it. In many cases there
are instances where they are giving
hand-outs which are useful, but most

of the time, the news given is such
that it only mentions so and so, so
#nd so Minister, and gives a few
headlines. 'This shoulq not be the

case. They should give news which is
useful.
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When newspapermen are selected to
visit certain areas, we are forgetting
one thing. Suppose a newspaperman
comes from that area, he must also be
included in that team. The journalist
who belongs to the area must accom-
pany the group. The others might
get things through the information of
the Government, but the man on the
spot, the man who belongs %o that area
would know much more about that
area, and through local publicity and
loca] papers he coulq write much more
about those areas and give publicity
and education to the masses. There-
fore, when the tours are plan-
ned, they shouldq not forget that
some journalists who come from
the very area should also be included
in that group which tours the area. In
that way, they will benefit and also
give their knowledge and experience
io the people.

On the whole, after the coming of
the new Minister, many things are
beginning to change. I wish her well,
and I would like to say that she must
always keep in mind that this admi-
nistration still has not lost its old
habits and it will be a very tough
job to remove those old habits. For
that, she will have to be very, very
careful. She must keep her ears
closed, and eyes open, not listen to
any gossip or anything, and try to.
achieve most of the ‘things from her
personal knowledge, be an expert in
this department, and only through
that she can remove these faults and
mistakes and make the AIR a real,
contributory  organisation in this
country.

Shri A. N. Vidyatankar (Hoshiar-
pur): Sir, the whole Héuse would
welcome the budget demand present-
ed by the new Minister, Shrimati
Indira Gandhi which happens to be
her Brst budget demand, and the-
whole House will wish her success.
This department is most important
department. So far, this department
had beéen tréhted as a  second-class
departmént, beécause, this is the Brst
time after a long time when a hill-
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fledged Cabinet Minister has taken
charge of the department. Earlier—

An bon. Member: What about shri
Satya Narayan Sinha?

“Shrj A. N. Vidyalankar: Yes; he
was also a Cabinet Minister. Thank
you for the correction. But his ten-
ure in this Ministry was shortlived, I
think. We are waiting for the im-
print of the dynamic personality of
the Minister on ‘the administration of
this department. I know that she
has the earnestness and vigour and
she wants to change many things. She
wants improvement, and the Wwhole
House will be behind her in improv-
ing matters.

1 feel the mere appointment  of
comm 'ssiong and committees will not
help much. Sometimes we suffer from
a false sense of complacency because
of the appointment of commissions.
We begin o await reports and advice
of the commissions and in the mean-
while we cannot make much improve-
ment. So far, two committees have
reported. Two are still to report so
far as 1 know, and one commission

has just staried its work. I would
request the Minister and the Go\{-
ernment that they should not wait

for the report of thee committees be-
cause there are many fields where
improvement is urgently needed. 1
feel that there are Vvery few matters
on which you need an expert opinion
Pbefore you start any new line. There-
fore, 1 think that where the things are
apparent, we konw where improve-
ment is needed, these things should

be taken up.

1 feel that the department needs
a lot of streamlining. First of all,
we should know and perfectly under-
stand what is the purpose of govern-
ment publicity. I am not - one of
those who just follow the principles
adopted in certain other countries:
that government should not do any
publicity or the government publicity
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is merely meant for imparting infor-
mation. I think that in a country like

ours, the (Government should own
the whole publicity and they should
conduct the publicity work and they
should manage publicity: what for?
It is in order to create a climate and
a national feeling in our country.
There are so many problems. We have
to create a national climate on certain
matters. I do not mean to say that
publicity should deal with controver-
sial matters over which various par-
ties might have different views and
different outlook. But there are
certain fundamental things for which
we have to create a climate, a na-
tional climate, and 1 feel that our
publicity should create that climate.
The purpose should be that the peo-
ple should be properly educated, pro-
perly informed and they should be
persuaded to take part and participate
actively in the national develoment.
They should feel inspired. At present,
our whole publicity should be such as
to inspire the people. I cannot say
that at present, whatever publicity is
being made, it fulfils the whole need.
Therefore, our purpose should be
very clear. ~ When the purpose is
clear, when we know what is the
object, and the people whom we are
addressing, it becomes easier. At pre-
sent, the publicity goes on, and some
improvement has recently been made,
but sometimes our publicity is -such
that everything is just broadcast,
without much purpose, Papers and
printing material are thrown out just
jndiscriminately in every village and
to every person. This should not be
so. Every time we should know the
target as to whom the publicity is
directed, to which class of people,
workers or peasants; or educated
classes or uneducated classes. Then
we should know the technique. At
present there are various media units
and 1 admire their working. The Di-

rectors of various media units are
competent men. They are earnest
also. But the difficulty they are

suffering from is that these media
unitg lack central planning and cen-
tral direction. There should be some
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co-ordination among the departments
and there should be co-ordination bet-
ween ‘the Central publicity and State
publicity. At present there is no
such coordination between State pub-
licity and Central publicity. Publi-
city means that Government are ap-
proaching the people and therefore
publicity should be done well. It
should be properly organised. It
should be organised in the form of a
campaign on certain national issues.
If we have {o crganise it in the form
of a campaign, there should be the
element of simultaneity. There is
no simultaneity now. One media
un‘t is taking up one topic; the other
media unit is taking up another
topic; the third unit is taking up yet
another 'topic. That is why I say that
central planning is necessary. You
take up a topic which is uppermost
in the minds of the people or a topic
to which people’s attention has to be
drawn. Then the whole media units
should take u pthat question. They
should act and organise the publicity
in the form of a campaign. That is
why I say that Central planning is
very much needed. There should
be some co-ordinatian. Either
you appoint a committee over which
the Minister should preside. She
should co-ordinate because so far as
the departmental officers were con-
cerned they were only technical ex-
perts. But the inspiration should
come from somewhere; the motive
force should come from somewhere.
That is what I feel is very much
needed in order to make this publi-
city successful.

Then there should be periodical
-evaluation to find out the impact the
publicity is making. Periodical evalu-
tion is very necessary. Since the
time at my disposal is short, I should
not go into this very much in detail.
‘Having made these general observa-
tions, I will now take up a few points
to which T wish to draw the Minister’s
attention as well as that of the
House.
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Mention has been made about tele-
vision. It is generally stated that
television is a very costly affair. Re-
cently I had been in England and I
discussed with some of those who are
managing television. I also got an
impression that ftelevision is a very
costly affair, perhaps beyond our
capacity. Thereafter I visited Egvpt
and there I was told that they have
taken up television and they are popu-
larising it. Theq are manufacturing
cheap sets and they told me certain
things which I have no time to go in-
to. They promised me to give me
some facts which I could not get be-
cause I came earlier. I want to sug-
gest that the question as to how UAR
is organising television and how
cheaply they are getting television
sets manufactured should be properly
examined.

We are now distributing commu-
nity radio sets because we want ‘o
popularise radio. On the other hand,
we have imposed a heavy licence fee
on radio sets. This appears to be very
much inconsistent. If we want that
radio sets should be popularised, there
is no reason why we should impose
a licence fee making people deposit
this fee, etc. I think the licence fee
should be abolished and we should
encourage people top have radio sets
ag well as television. Television
should be brought into our country.
Nowadays, in this modern age, tele-
vision has become very popular.

There is a suggestion and I have
listeneq to certain whispers that we
should start television on a commer-
cial scale. Also there have been sug-
gestions that All India Radio should
introduce commercial element in it.
I am very much opposed to the com-
mercial element ° being introduced,
specially in our country. Even in
England the BBC has always resisted
this move, they have been opposing
introduction of commercial element.
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The ITV the element of commercia-
lisation had been introduced There
the authorities told clearly that be-
cause of this commercial element
they hag to look %o those who adver-
tised and not to the public. There-
fore, the public interest suffers. I
am, therefore, very much opposed to
the introduction of commercial ele-
ment in this.

With regard to films, I admire the
way in which film festivals and other
activiiies were organised. I am not
opposed to these. But I should say
that in films and in our publications,
in our literature, .newspapers, etc.
there is some kind of obscenity. It is
not sometimes, but it is increasing.
I would like thai in order to protect
our morale and in order not to mis-
guide the young generation this ob-
scenity should be avoided. Obscenity
is not the art. If people say that in-
crease of obscenity is increase in the
art, it is a misunderstanding. It is
vulgarisation of art and i is anti-
thesis of art.

In our country also this system of
Chain-newspapers and monopolisa-
tion of press is increasing. In this
matter 1 should say that the Ministry
should take action. Recently, in
Eng'and the Labour Government has
taken up this matter seriously. They
are irying to fing out methods how
to check thig tendency. I think this
matter should also be taken into
consideration.

I think our news agencies like the
PTI etc. should be nationalised. I do
not want to go into detail for want
of time. In these matters we should
take a national view. I know occa-
sions when even our late Prime Mi-
nister’s speeches and statements were
blacked out by certain agencies be-
‘eause those statements conflicted with
the interests of certain vested inte-
rests, and these elements did not want
them to be mpublished. Therefore. I
feel thai news agencies should be na-
tionalised.
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One thing more I would like to say
on this matter. There are already
proposals that some kind of training
institute should be there. In order
to impart proper technique in the
publicity it is very necessary that an
institute of training in the use of
mass media should be established. At
present in the field Publicity Organi~
sation, there are only 86 units. For the
whole country this is very 1nade-
quate. You cannot increase this num-
ber because of paucity of funds. But
if you want mass publicity and if you
want your department and this Mi-
aistry to come in contact with tne
masses, it is very necessary that some
kind of new administrative system
should be evolved. The present sys-
tem is not adequate and it has mnot
worked well. Only with the co-ope-
ration of the States you can evolve
a new system. The present system
will not work and will not succeed.

ot arergew qafaw (i)
JqTETET ST AT ST XA AT
# wiy w1 gwg A F F foF ¥ agi
qXEIT EAT § | W AR HT TG AT
& f =g warem & fog oF OH JET
farely & o o< @ W FY JIAE A
gE ¥ | 7 AW I@ HAT F A
* graey § 79 9 W AT A AR
I gueard § 9 9T gEers &Y
¥y gU N 77 IO A T qATH
£y frem & 9a Y a4 dw ady
ST ¥ @ W& | WK AT 9 91
1 o @ § 5 97 ¥ T wa™w B
T e e § o9 & g9 Aaww ¥
TF AT AT 5§, OF T G
a7 T &, W e A @Y O
Am gfeedn W smar @

TF JAET A7 AT FIE I HAHL
¥ 2 ff § &7 o § qwed) Sy
&, A% ag gawr o q1 fF W
WY gUTT FT AWR AE  HEEIERAT
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are ¥ ag gar sy & wawe w7
#W ¢, IuF waw fawmit 1, I9H
TGT T'© GAT 7 T FEwawHAT E |
o FHE AT AT TE ] | 1 WAL
1964 #1 Wl WRAT ¥ TF WEW
foar a1 | § I9% T Weg TG TW@HL
FATT AEAT | I FGI AT

“ ., Much should be done to
improve the ALR. as well as the
other sections of the ministry, But
perfection is a state which few of
us, if any at all, can hope to attain.
No matter what we do, how much
we do, there is always room for
more to be done and for greater
perfection.”

g W afcfeafy €1 arafawar &1
e #Y fgrwa wdt wgEAT A aaTE ]
Fq W W0 F1 aga W U WY
fi5 g St warag &, THE N FE A AT
wF g, W1 ge W arRal g,
IR qTF areatadar F gfee ¥ @
ST WX I arfEy S gL A A
wifre &1 JTEAr )

ST FaT £ & FF O 7S | aarr
3fwﬁﬂaa"aia’mﬁaﬁmau
ag wdY 3§ fF aga & A A1 AR
@ 2, S Far gare fegr S s
g1 & miem s g f5 ag w4
Fedy & T fte Gur FT M AR
ﬁﬁ?ﬂ%{q#mm,wmﬁﬁ
T® HeBTE W WA |

4T 39 qaAT™T 71 F4 §, Ig G
HgeEq § 9T qF w1 § | IV
7 gaT & IEN A 7 g e fr
TR a9 F=T AWIT 93, I
aF 7% we frer # ©F A T
YT TF a1 IATE g9 AW FITEY |
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g F1 Ay e &1 gean famor faa
T qTEHIAT dgT § FEwAI A, A
Fgl F FHAICE! T FTET AT Ay
aral # faery & 9g AedEar 9 g1
7~ faw FT ST ®T gH F1 @A
T &Y SATIT FEST G, TAT gH IR
3, s q@ favare § f g wat w@-
T ¥ @ gE T g8 FAR W -
Fa A wavm g )

Jar f& o I §, g W
g faReft sewaor gan, A arfsem
ot = @1 FTH TOW FE@T @aT
£ 1 39 1At F 3@ Y FATA TAN
g wWga AR A9 g afRe
TG AT TR FF A HAT 9T AE
sg I Y &, AR wfuw a2
TITFAT§ | TfFea FT FAK /R
Fifr T T 3T A9 F MRIET
N AN & 5 = aw g7 IIAT Y
HEHT § A TIF § T@ 4G A,
q9 aF §W IAFT qHEAT 5F ¥ T
FT T, Gay gasht aar § 1 39 faw
yrawEs § fF S F J9R
& et wfars wridaarTet gaTaT STy W17
it FTEHA FATC fHY IR § 9 FA-
i F 5@ Ifw ¥ @y o R g
el FY ¥ gAY ATEF A | FEAA
q A & AW §, TG AN A A
afs § goa 9EF T AW a1 Q¥ Fr-
FAI FT AL GH AT T @A G
@ gfe § ok g saEr few-
Y AW FT e A A R F
Wera ¥ FEHH A § g7 ITHT
G | & ATYH OF IIEOT AT ATEAT
g & fem s s T s € )
we A f qTEE A6 gl a9
EIEE WY ATTHIEE FATE | G ATt
Y 9 FEFA qga feer=ew awET §
IgH TN I QAT &, wAEAwr
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[=Y aragey arafar)
T faard wv 7 & a2
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U 959 WI I gAR are
AR aga kA ¥ agrgw 3 1 sw AW
Y as F w1 Wt agEa s
HIHTq FAT AGATE. | a8 T €75
micez #1 & 1| #% g9R =16 T
g ITHR FAT WM IT FH Y A
gad ad & 3 O &9 ¥ frife o
faftga aft & | o g gT
& T §, oy W g ¥ 97 g
T oA & 5 7 S FE g wamw
AT § ITH! FET TR F AT
FH AT F qg 67 TG aw=w 9w,
afs IAFT GEIT FT FHAT quET
ma‘ragaaﬁmmz“rmm@vﬁ
qar a2 1

qE gEY a9 78 o ¢ fF afe
FH F1% AW fawrad &Y, 99 frwr-
7T F @ F 9 9% o 18 dar
WA TG & AT T wEg IqET qar
T qAN T g & o @
FET AW F ST gl AT ¥ 9
FHAMET T aT HA¥ o wAw
gasq s §, fERy & FHur au
o § B Fr T  arR wartaE @
& gfaad fawai §, 7 I79 g
AT Y g faerdt §, R 59 For
©ITE A 9gA I 8, F qrEe F gy
5" @ & o wifgy swdn g At o
IR € | 9g WEEEE § | AW F
St fedt FT =waT g 97 39 @6 -
fez & % @ swar 2 W
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F1 afe g ama Y #% o AR
IR T wA A feafa ¥ aw g
W oa™ § A e § oW
I IAV AT FH Y ATEAT A T
T qA 5 ogw Iy ¥ oW @
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A I AZTE | AT UF WA HIE
7 Hear F samae fawmr % wfy sgew
fadis wefmm e o | Sfe o=
& zer rd A A T AN AR
gar 9 e Fozm oww wT
iy &= % #1¥ @ @z g7 1
THY OAF T § | UF FIRO ¥
7% & 5 a9 e &1 o oF ww
T AT gY 1T | 7wy eqy wy wrw
FqE AT B A § | W W
s faamr F1 fafqw et &1 5@
7 faar sTg A O oHeAT 1 wifar
garard | ST I R E 3
I G W@ AT 5, Ty fafa
W F Ay s fawm w1 A
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§ o7 drdr A a1 A ST B
o W F gww <@Ar SgEr g |
agﬁﬁa‘f%agammm@éff
WTEATI | KGR &7 ITF W
uF eWy @€wAq  Fwar S|
w7 Ffeareat § gad § W A,
afsw gar a1 fF Agat WA 2
§ a7l ¥ 9g WM IEE TG LT §
ST A & W F AR ACARTE
w1 o & e gutaw agt Wedt &
Td a7 wwaT, e @ qEe &
T g awg e e @ fe T
fradt &1 ¥ WoE £ SifF e A
AT & e & 02 o § 1 awd W
T & I o <A v A w1 FE
F AfRT 1 T I FT AR gEd
qTE F Feg o7 AT § @ AR § IS
O ¥ a®ar § | safww g 100
T #7 AT BT G FTIW ARG
FAT IR AT NEER F 0F F7%
ofrg T 3T afgw 1 wmaTR
¥ gfrcfady WY o g €, wiesla®
FTaf FT 9F TF qgq AT I A g
& o afedt ¥ wr § Tafw @t ©
ot Ay Iz A 1 F AFC FAT
g | ¥ Wl ¥ W9 3@ "awd A
St gd F wiE F 3w & R e
FE@IE |

ot faamm yE@ (FWAT) : I0-
saeqy A3l&g, FAF HTAT 56 THET
T FIAHAT T TG T AFT g1, AW
F T § 7 I FAT T FA
TR § |
Mr. Deputy-Speaker: Hon. Mem-

bers must be here and give the indi-
cation within the time.

Shri Vishram Prasad: Some other
Member was allowed, Shri Warior.
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Mr. Deputy-Speaker: Very well, I
will allow it as a special case, but it
will not be taken as a precedent for
the future.

Amendment No. 56 by Shri Vish-
ram Prasag will be taken as moved.
I beg to

Shri Vishram Prasad:

move:

“That the demand under the
head Ministry of information and
Broadcasting be reduced to Re. 1.7

[Faiiure to merge the Publica-
tions Division of the Ministry with
Pubilication Branch of Ministry of
Works and Housing or with the
Chief Controller of Printing and
Stationery. (56).

Dr. Ranen Sen: Sir, the Information
and Broadcasting Ministry holds an
important position in our country and
in our life. After Independence peo-
ple expected that this Ministry would
rise up to the occasion and prove
equal to the task. But th’s Ministry
has failed to rise to the occasion and
discharge the duties and responsibili-
ties which confronted it, and today
this Ministry is being ridiculed in
many respects by the people ‘n our
country.

1 will take up one by one, some of
the important departments under this
Ministry. First, the All India Radio.
The All India Radio is the monopoly
of the Government of India, and ins-
teaq of becoming the mouthpiece of
India, unfortunately it has become
the mouthpiece of the Congress, of
the ruling party.

Shri C. K. Bhattacharyya (Raiganj):
Of the opposition party.

Dr. Ranen Sen: Very seldom in the
All India Radio will you find impor-
tant leaders of the opposition party
making any speeches; not because of
the fact that the opposition parties are
reluctant to make their positions
clear through the All India Radio, but
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because of the fact that the All India
Radio has become the close preserve
of the ruling party. What I say is
this, that the All India Radio should
‘be the mouthpiece of India, not only
the mouthpiece of the ruling party.

Secondly, I wish to make it clear
‘that some of the propaganda material
-do.ed out by the Government of India
through the All India Radio is so
stale, so preposterous, so unintelli-
.gent—generally, I can speak on be-
half of the people of Bengal—that as
regards certain propaganda material
aoled out through' the Calcutta sta-
tion of the All India Radio, the peo-
ple laugh at it. Take, for example,
certain propaganda about the inner
conditions of China. India wants to
fight China ideologically, politically. ...
(Interruption) . ... and militarily also.
Therefore, the propaganda that should
be made through the All India Radio
should be very intelligent. The people
of India are not fools to believe cer-
tain stories which depict the Chinese
people. The quarrel is with the Chi-
nese Government, Here  Pandit
Jawaharlal Nehru had more than once
made it absolutely clear that the
fight is not against the Chinese peo-
against the Chinese Government. So
when we hear such kind of propa-
ganda through this radio, jt sometimes

becomes very sickening.
Thirdly, in regard to the propa-
ganda, how is it made? The speech

of the Home Minisier, Mr. Nanda, was
wmade through the radio, in English
and Hindi; and you know the result
of that radio propaganda, what hap-
wvened in Kerala in the election.

But what I want to know here is
this: js the All India Radio meant for
the Ministers and Deputy Ministers
enq Parliamentary Secretaries and
some big guns of the Congress Party?
1t is reported io us that in the course
of the radio programme, all of a sud-
den, the Parliamentary Affairs Mi-
vister or the Information and Broad-

- casting Minister send g list to ‘the
programme makers that “these are
the people who are going to speak
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coday.” and ag a result of that the
whole programme is upset. Is that

the way? That is why I was saying
that this All India Radio should not
bz made ‘the mouthpiece of the Gov-
srnment alone.

I do not say that the All India
Radio has no good point about it. I
acknowledge it. But this criticism
‘is meant to improve the functioning
of the All India Radio.

Here our House is connected with
the All India Radio in many other
ways also. One of the Members of this

House, the Maharajkumar of Vizia-
nagram, popularly known as Vizzy,
is a commentator on the All India

Radio. He is doing it very well. I
want to mention it here in order to
stress the importance of the All India
Radio to the Members of this House.

One of the charges against the All
India Radio is that it is a hot-bed of
politics, favouritism and bureaucra-
tism. I will illustrate this point by
stating the conditions and the treat-
ment meted out to the staff artistes.
Many hon. Members here have spoken
about the conditions of the staff
artistes. I will] mention a few. The
point is, there have been so many
committees up till now, and the la-
test committee is the Chanda Com-
mittee—let us see what hapens there.
But it is an admitted fact that if ta-
lents are to grow, to thrive, if some
new innovations have to be made, the
people who are working there should
get certain facilities, certain incen-
tives. But instead of ‘that, what
we find in the All India Radio is that
there is an attempt on the part of
the bureaucracy to stifle all incentive
and all initiative. That is why I do
not like Mr. Hem Barua's idea of
making it into a Carporation. What-
ever control we have today, the con-
trol that the Parliament has gver the
All India Radio—it can discuss it if
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1t goes over to a Corporation, then
this control, this power to check this
Al] India Radio or improve its func-
tioning will be minimised and lessen-
ed. Therefore I am opposed to that
idea.

Shri Thirumala Rao: Is
point that it will go to the
sector?

it your
private

Dr. Ranen Sen: Let me go to staff
artistes. Staff artiste in ‘the All India
Radio is a category which comprises
of all types of employees under the
All India Radio, starting from ‘the
news readers and covering typists,
steno-typists, librarian and so on. I
do not understand what is the scien-
tific meaning of this category, staff
artiste. The new Minister should try
to understand this; and I being a
member of the labour movement can
tell her thai there is a tendency to-
day to categorise employees accord-
ing to the functions that they per-
form in the course of their work.
That is the most scientific basis, and
this scientific basis should be applied
to the All India Radio as well.

Sir, here is a department where
the staff artistes have no permanancy
of service. Previously they were on
contract for one to three years. Only
the other day the hon. Deputy Minis-
ter, Shri C. R. Pattabhi Raman said
that it has been extended to five
years. 1 want to know how many
staff artistes have been included
under this five-year contract. The BBC
employees are permanent. I do not
know why here they should be kept
as temporary employeeg Or as con-
iract labour for years and years to-
gether.

Another interesting thing, which I
would not generally believe, is that
even the Deputy Minister that day
admitted that although the dearness
allowance, compensatory allowance
and city allowance have been given,
while these things are being given the
163¢Ai) LSD—8.
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ceiling limits of their salaries have
been reduced. That means, what you
are giving with one hand you are tak-
ing away with the other hand. This is
an absurd position. This cannot take
place. This is against the law of the
country. I can ‘tell the hon. Minister
that it is against the law of the coun-
try. You cannot reduce, minimise or
curtail any existing privilege of an
employee. If this is being done, then
the Ministry is going against the law
of the country.

Then there are programme siaff.
They have been working for 15 to
20 years. What will happen to them?
They remain temporary, They have
no permanent service. Shri Solanki
mentioned about pension scheme.
There is no pension scheme for them.
Are 'they not government servants?
Why should they not be treated as
government servants?

I want to say a word about casual
artistes. They are of two types. You
can easily understang why the All
India Radio cannot discharge its
functions properly. When people at
the top of the administration, let us
say, like me and I am taken there
for three days a week to do certain
things I will get Rs. 1000 a month
whereas people who are there all the
24 hours get much less than that
though they are better trained, they
have greater ability and they have
been tested. What is this treatment
that is meted out to your employees?
Another type of casual artistes, who
have got no big people behind them,
remain casual year after year till
they die or till they are thrown out
of All India Radio. This is a very
imporiant point because on these
radip artistes depend mainly the bet-
ter functioning of the All India
Radio. This is a very important point
point because on these radio artistes
depend mainly the better functioning
of the All India Radio.
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I have many points about these
radio artistes, but I do not want to
mention all of them. One of the Mi-
nisters has said that opportunities
for advancemeni should be made
available to the existing staff artistes
and recruitment of outsiders reduced
to ‘the minimum. This is not being
adhered to.

In regard to contracts, I am amaz-
ed to find that in the existing terms
of the contract, clause (2) of the
contract says that the said staff artiste
shall devote whole time to the ser-
vice required ang at all times obey
the rules including the conduct rules.
Nowhere it is written as to for what
service he is being recruited. Secon-
dly, clause 3 (f) says that the said
staff artiste may be required without
any extra fee to render such services
other than the service assigned to
him under the contract. That means,
if he is a news reader he may be
asked to do something else also. It is
a wonderful contract! I think it 18
high time that these contracts are
revised and made more modern.

Mr. Deputy-Speaker: The . hon.

Member hag two more minutes to
conclude.
Dr. Ranen Sen: Sir, I have 27

minutes in all. I am getting the time
allotted to the other group.

Shri Dienen Bhattacharya (Seram-
pore): Our time has been given to
him.

Dr. Ranen Sen: They have put it
in writing. Because I am speaking,
their representative is not speaking
on this. They have given their time
to me.

Mr. Deputy-Speaker: It will be
difficult to adjust the timings in that
way.

Dr. Ranen Sen: Then, about the
engineering staff of the All India
Radio, there is no arrangement for
rest room and there is no allowance
for that. All that I want to say ig that
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proper treatmen should be given to
the employees on whom depend the
well being, upkeep and improvement
of the All India Radio.

The last point that I want to make
‘n regard to staff artistes is about
their association. the recognition of
their association. It is a very serious
thing. They say that one cannot be-
come a member of any association
which is not recogniseq by the Gov-
ernment and when they seek recog-
nition ‘they are told that they will
not be given the necessary recogni-
tion. They are fulfilling all the condi-
tions, but they are not given the re-
cognition. This is an attack on the
fundamental right of the people
guaranteed under our Constitution.
It is a very serious matier. I am
bringing all these points to the notice
of the hon. Minister and also ‘the
Deputy Minister so that these things
may be seriously lookeq into and pro-
per methods evolved to remedy the
defects. -

Coming back to the propaganda
side of the All India adio, sometimes
it seems that the All India Radio has
a policy of iis own which is different
from the policy of the Government
of ‘India, which is different from the
policy of Inda. India is committed to
the policy of non-alignment, peace,
anti-imperialism and anti-colonialism.
This hag been stated over and over
again. Even in the last Cairo Confe-
rence it has been stated. The other day.
on the 4th April, there was a broad-
cast in English—it was on the night
of 4th April—where that gentlemen
or the lady, whoever it was, more or
lesg openly supported the gas warfare
in Vietnam. I want the hon. Minis-
ter to make an enquiry about it. Has
the All India Radio any policy which
contraveneg the policy of the Govern-
ment of India or, as a matter of fact,
the policy of the country? Even in
this House we have discussed it and
said that it is a bad thing. Nobody
in the All India Radio had any
business to support it. If he had any
sneaking sympathy for the American
imperialists, he had no businesg to do
that over the All India Radio.
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_ Sir, the transmitter business has
become a scandal. We have discus-

sed it so many times. It was openly
admitted that we are going to get the
transmitter from the Soviet Union be-
cause they are offering better terms
than anybody else. It was reported
in more than one newspaper, not only
in Delhi or Calcutta but in many
other places also, that there are some
people higher up in the department
who are trying to sabotage this pro-
posal of getting the transmitter from
the Soviet Union. Therefore, it is
high time that the Minister and the
Deputy Minister took upon themselves
all these things and not come before
the Parliament later on and say that

they did not know anything about
this.
About Press Information Depart-

ment I have one or two points to
make. It is reported—there is a Press
Information Officer of the Depart-
ment—that this Department makes
a discrimination between an English
newspaper correspondent and an
Indian language newspaver corres-
pondent. If that is so, then it is a
national shame.

I have no grudge against English
newspapers but all papers must be
treated on par.

I now come to the news agencies.
In other countries, news agencies are
supported and backed /by Govern-
ment. Here in this country we have
got two news agencies, PTI and UNL
PTI get Rs. 12 lakhs a year from the
AN India Radio. That is not enough
or adequate; they should get more.
But how much does UNT geti? One
lakh rupees. It is better not to give
anything rather than give one lakh
rupees. They cannot organise a
national  gervice, not to  speak
of international service, with a paliry
sum of Rs. 1 lakh. So, it will be in
our nationa] interest that this organi-
sation gets a little more.

Then, it is said both inside the House
and outside that it is the policy of
the Government to control and break
monaopolies. But PTI 1s a  sort of
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monpoly in the absence of any rival
organisation. Should it not be con~
trolled? The same applies to news-

papers. There is a recommendation
of the Press Commission to this
effect. Not only that, recently by a

resolution the Indian Federation of
Working Journalists has also reco-
mmended that the monopolist tenden-
cies in the newspaper industry should

be curbed. Government are silent
on this question and nobody seems
to know fthe reason.

Coming to advertising agencies,
there are small advertising agencies
in India. There is one small adver-
tis’ng organsation in India called

Clarion. It is going to be linked up
with M]|s. MecCann-Erickson Incor-
porated of America, which is one of
the biggest monopoly advertising
agencies in the world. We know what
will happen when a smaller fry comes
near a bigger one. The smaller fry is
completely gobbled up by the bigger
one. Similarly, the small Indian
advertising  agency will be gob-
bled by the big American monopoly
agency.

I would request the Ministry to
look into thig affair and control the
monopolies and protect the small ad-
vertising agencies.

Coming to grants in aid to social
welfare agencies, in the book that is
supplied to us there is a stateruent
that Bharat Sevak Samaj will get for
their Jan Jagaran Vibhag Rs. 4,80,000.
The reports of the Public Accounts
Committee have more than once
mentioned that Bharat Sevak Samaj}
is misusing money squandering moncy.
So, Government have no business (o
give aid to such organisations. I
would request the officers of this
Ministry to go through the reports of
the Public Accounts Committee once
again. Therefore, I am totally obpos-
ed to giving any such grants to Bharat
Sevak Samaj. If such grants are
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made to this organisation, the Minis-

iry will be open to the charge of

favouritism, as BSS does not enjoy

any prestige, either in this House or

outside.

Coming to the Filmg Censor Board,
we have in this House referred to
certain films which are pbscene or vul-
gar which have been certified or
okayed by the Censor Board. In our
State there is one film prepared by
some people, called Ghum Bhanga-
naer Gan. Our Minister knows Ben-
gali and I am sure she knows about
that film, The meaning of the title
of the film is “song to rouse the ozople
from slumber to awaken them”. For
the last two years thai film is being,
shall I say, shelved by the Films
Censor Board. When Mr. Sardoui, the
famous art and film critic and direc-
tor-producer of France came here
and saw the film he immediately re-
cognised that it was a very good film
and he wanted to take it for parti-
cipation in the Cannes Film Festival.
It is a scandal. When he came to
know that this film had n®t been cer-
tified by the Film Censor Board, he
was surprised. The Film Censor
Board appointed by the Government
do not seem to know the merits and
demerits of a film. What is this film
about? It portrays the liveg of ordi-
nary people; also, there is some mild
criticism of Government. If that is
the reason for not approving it, then
it should apply %o the criticism made
by Congress Members also. Why
should it “apply only to this film and
why should it be proscribed? There-
fore, I say that the Film Censor
Board has become a scandal.

Shri S. M. Banerjee
They should be censured.

(Kanpur):

Dr. Ranen Sen: Lastly, coming to
the Film Finance Corporation, all the
finance corporations finance only the
rich organisations. I want to know
how much money has been sanc-
tioned by this corporation and out
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of that how much has gone to the
smaller organisations or bodies. Are
the smaller fry getting something or
not? Now everybody knows Shri
Satyajit Ray. In Pakistan, 50,000
people waited in the queue to see
one of his films and tear gas had to
be used to disperse the crowd in
Dacca. But when he first wanted to
produce his film, Pather Panchali he
had no money with him and he had

"to go from door to door. Dr. B. C.

Roy, the then Chief Minister of West
Bengal, gave him Rs. 1 lakh and with
that he wag able to bring that picture
out, Dr. Roy was able to perceive the
latent talent in him ang assist him.
But 1 ‘think the Film Finance Cor-
poration is giving financial assistance
only to a few people in Bombay who
have enough of their own money.

Coming to the Publications Divi-
sion, I find from this report that dur-
ing the emergency 29 pamphlets were
published in all languages and their
total number was 34 lakhs. How many
of them were sold? 270,000 copies.
In-Bengali there is a saying Gauri
Sen’s money. Whatever money is re-

quired, take it from the legendary
figure. ...
Shri C. K. Bhattacharyya: Some of

it has gone to Dr. Ranen Sen also.

Dr. Ranen Sen: Ranen Sen did not

get Gauri sen’s money. I want to
know whether ‘this is Gauri Sen's
money. When you printed 34 lakh

copies, did you not take into account
the demand? Then, you did not even
distribute the rest of the copies free.
What is the idea? Your distribution
organisation has thoroughly failed.

These are some very objectionable
features of the working of this Minis-
rty. But, ag I have said, by and large,
I have no spirit of condemnation of
the Ministry of Information and
Broadcasting. No doubt, there are
some serious lapses in the adminis-
tration, in the functioning, in the
way things are being done and that
is why I am bringing them to the
notice of the Minister, so that both
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the Minister and the Deputy Minis-
ter will look into these cases and try
to rectify them as much as possible
and as early as possible, before grea-
ter damage is done.

Shri Ansar Harvani (Bisauli); Mr.
Deputy-Speaker, I have always con-
sidered the Ministry of Information
and Broadeasting as a very impor-
tant Ministry. After the dawn of
freedom, this Ministry was presided
over by Sardar Vallabhbhai Patel. But,
after the death of Sardar Vallabh-

bhai Patel, this Ministry  fell
on evil days and for a decade
the affairs of this Ministry were

in a complete mess. I take this op-
portunity of congratulating the hon.
Prime Minister for his choice of the
present Minister. The present Minis-
ter has learnt her lessons at the feet,
not only at the feet but in the lup of
one of the greatest exponents of our
nation. Therefore, India has great hope
in her and, I am sure, that she will
justify that hope.

Ever since she has come to this
Ministry, she hags done everything
that is ever possible within the limit-
ed time to streamline the affairs of
the Ministry. The affairs of the Minis-
try have considerably improved, But
I am not completely satisfied and I
would wait for next year so that I
may be able to give her more bou-
quets.

It was this country which was lib-
erated by Pandit Nehru; it was this
country where feudalism was sma-
shed by ‘Pandit Nehru. Jawahar-
lal Nehru was fighting against
capitalism also. Had he been alive for
a longer time, he would have smash-
ed the press monopoly. It has fallen
on ‘the shoulders of his daughter that
she should fight the monopoly of the
press. I am sure that in the times yet
to come she will be able %o Ssucceed
in that mission which was left un-
fulfille, szd unfinished by her great
father,
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15 hrs.

In this connection I would like to
read out an extract from the Report
of the Ministry of Information and
Broadcasting. It reads:—

“A study of the ownership of
papers by the Press Registrar
showed that the general pattern

continued to be the same as be-
fore.”

That means, nothing was achiev-
ed in this connection. It continues: —

“Papers belonging % chains,
groups and multiple units com-
manded 24:8 per cent of the
total circulation of papers. 143
dailieg controlled by these ‘three
categories of common ownership
claimed 68:55 per cent of the
total circulation of dailies in the
couniry. The nine big English
dailies controlleg by these three
categories claimed 75'8 per cent
of the tota] circulation of all
English dailies. Nine owners rep-
reseniing four chains, three
groups and two multiple units
published 43 dailies and between
them shared 41 per cent of the
total circulation of all dailies.”

Sir, Indian democracy, Indian par-
liamentary system is at ransom in
the hands of these gangsters who own
these newspapers. It has got to be
smashed if parliamentary democracy
is to survive. We have seen the role
of these newspapers at the time of
the Chinese aggression. They had
the audacity to publish cartoons and
ridicule even our great Prime Minis-
ter. It isg time that the entire coun-
try should rise up against this mono-
po'y of the press and I agsure Shri-
mati Indira Gandhi that she will have
the full support of the people and
Parliament of this country in smash-
ing these chains and ending the mono-
poly of the press. It is time that the
Monopoly Commission should Le en-
xusted with the task of making a
thorough investigation into the mono-
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poly of the press and doing something
about it.

‘While the press is completely con-
trolled by a gang of big capitalists,
the fate of the news agencies is not
better. There is the Press Trust of
india. They call it the PTI although,
if T have my way, I will call it “Per-
jury turned into information.” It s
controlled by the capitalists. It is
controlled by the big businessmen. The
Press Commission recommended that
the set-up of the PTI may continue
as it is but the directors should be
changed and the Chairman of the
Board of Direciors should be ap-
pointed by the Chief Justice of India.
‘Till today that recommendation is on
paper, 1 hope and trust that next
year, when the hon. Minister comes
to this House with her Demands, she
will make an announcement tha: at
least this recommendation of the
Press Commission has been imple-
mented.

Apart from that, we know it very
well that the Press Trust of India is
a monopoly agency. It is necessary
that the Government should en-
courage smaller agencies to develop
and the entire monopoly should be
taken away from the Press Trust of
India.

There is one point to which I
would like 'to draw the attention of
the hon. Minister. In the old days ex-
ternal publicity was controlled—it is
still being controlled—by the Exter-
na] Affairs Ministry. It might have
been good in those days, but now with
Shrimatji Indira Gandhi at the helm
of affairs of the Ministry of Informa-
tion and Broadcasting, I would urge
the Minister of External Affairs to
transfer the control of external pub-
licity to the Ministry of Information
and Broadcasting. It will have these
advantages; firstly, duplication will
not be there; secondly, expenses will
be reduced; and, thirdly. our boys of
the Indian Information Service will
have opprtunities to go abroad, work
in our foreign embassies, come back
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and have reorientation- by working in
India itself. Those information offi-
cers, who are posted in our embas-
sies, who have completely lost touch
with India and who sometimes come
for a brief period here, cannot func-
tion so ably and so justifiably as our
cadres of Indian Information Service
people can do. I hope that the Minis-
ter will take this point into considera-
tion. ’

Sir, I have not much to say about
All India Radio. A number of friends
have referred to the failing and to the
good work of All India Radio. But I
can say that in recent years the affairs
of All India Radio have considerably
improved. But it needs still more
improvement. The appointment of the
committee has been welcomed by
every section of the people and we
hope that with the recommendations
of this commi‘tee will improve the
affairs of All India Radio.

Mr. Deputy-Speaker:
Member’s time is up.

The hon.

Shri Ansar Harvani: Just one minute
more.

But in this connection I would like
to point out that Vividh Bharati and
Urdu Mailis have been the most popu-
lar programmes of All India Radio
and I hope that more time would be
allotted to them . . . (Interruption).

Since you have rung the bell, I
would not touch any other point. In
conclusion, I again congratulate the
hon, Minister. India has great hope
in her and I hope that she will justify
that hope by coming next year and
announcing the monopoly of the
press has been finished.

syt wgaen ¥y (IFT) 99
o WA, & A agw e g
am wTry e w1 e frar o ®
AT F T2 AT N F qeAARE I
Féi wet. TS g ¥ aga A
aug v AT &1 T agd qedar
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¥ 5 feamar | X oW dar & e
@ & # I 0w waE @ arfelrs
afid 2 F A wfas feaeedy &Y
21

AR e ¥ & gEAT OF 59T
HHTET FT T 1965-66 F A€
T T g, SR & awdT wd §
HFAT TS FHIQOT AFA@T T HH TF
I ATATW T § | TA AT F AR
frag & T & qgy EwETT F
[¥EeT W HIAT ARA E |

areaa # s sfsar e gEAr
T AT T OF & qar fawrr g e
FT FAT ¥ ZH 5T TATTAT F1 F97 3
§ 1 o oY fawrr § e s fE g
A § 6 areqe § 9 959 & agag
frmrga® ¥ 3 § Sa TEmad eI,
yfeadw-g fedigd, «arg Qe g
fedftad, o To o o | FA & TF
AT famr § oo afewfady |

formg rfafafudi & safar amerd
<@ Tt it fvea e @ fawgw
Feqr F gEAT T o M fwwit
A & # Y5 91 | A o oy aeEa:
over gfoean el & qwe @ o /@
SATYF S AT AT a6 &, FIF
FT fa Y faem WK s g
o7 gt @ 1 ey S gw s &, e
gear Wt wv fam ok s
fareqer weam & oY 3w & 9 W aber
2 | OF TF F7AT FATH q SO TF
AT @A AT F96 ¥ FEAT IF | I8
FAF AT T AT AT TG § A
Fa et & i sl sl Y aoi
T ATEA T2 |

ard ¥ ww sfesar AWsdr gIR
a7 O O e § o ¥ = amwa

CHAITRA 18, 1887 (SAKA) of I. & B. 8528

F qug JAT F WA 1 I w3
IR Y A qF AET €T ¥ TR
TG A AT T X g
7 "qaeq 1w frar @ 1 ag W R
|F aTarer O GF Q9T ATeAW @ S
gAY WX AEEE A ¥ #%
Ifgsar 7T afesw 51 gwmae F a9
¥ Huy AARSE TATH § G971
T | gAR 3T F 9% =afRa 71 Qo
Ao o J ARG & J T g § |
& ax wfgem F =7 § welt wifq s
g f& wmw gz et ¥ ol w1
TF O AR & FEa F ¥ @
TFaR

TR aue ¥ A%y @g g
faq qf@ o) au § qa9 nfos
foeer fawy & For @99 sanRr
#fsq qfoaw TTT g5ar & | 99 aaE
# fedt &1 ST OF A A AT,
fray ag waq ofoTmqu SEw @
A A} efar | gex fefaamt «
HEHT A FT 7 FT GHT AGH FAN
g

o &f STam A A s §F ar
g 1 TR # qaE A A w/A ¥
feafdl T qIHAT FETEW T TERY
e 9% &S §, A Y F 15,000
Fie 9T A @2 & TFA §; ;A 3fear
Usar Q¥ sl F WA W &
& war, fora fF 9 aga sy
§ afx 9% qfEr a= N aEw
Y IY GATET & | AT AH TR Y ATAT
¥ fr fre v i Sfear Wedt =
FAFT F G_W TIY TR F Aeaw §
T i ATl & T WK 3 qiar
TR HY AT G AT F I TFATATR |
TF F1 G a) ¥ T §HET
fadar @ar ¢ !
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[Fwf wgeaan )

T ag W Fw g fe Rl
FLHI<r Fataa w1 il w1 @
fafEsr s g s g 5
T qfeal ¥ fawa ¥ s, o AT
F g ¥ g To o Mo A whE
A 7T 1 AG A AT |

mit gut 75 far aww xav § fr
FE HIET Fgard § no ;o wvo
& o T &F X § e A g
ff fF aga a1 NI PR § FIIFRE
fiFar ST @ I AW FY A -
T FW A 1 § N FF W F aga
S AR T ddw W o el
ST g & a & | e 9 e
=fey fr ag &g wmwr &1 s 3w
arefioit ¥ g aga aweTw g § )
FY fr & Srgeor A § v e fam
Aagfag maes 1 g ew & fF
faq & wiw, wig W, gy fag 9=
& T qe s Eww § @k @ A
TS FT AEH Arewree fhar simar & |
agt & T F GRT 9§ TG F TR A
& 4T 39 g3 % 1% 2w A g9 wgegw
g fagr & wim aereEfag ¥ &
gy wwEy £ 1w F fraw aw
A Ty # ARF aga AW A
TR E NI A9 W Hqwr Aw-
fa¥wr ¥ & AT Al A wEETE W
mE F AR W E  F ot § e
TCF T § 70 a § 7w €9 §
i oY A SR 9§ wae A
qoe AT F AFTIA SATET AEA 27
3 78 sfam AR e 7 & 1+ Quew,
wwT, S fF T ¥ wfew ariREs
g & aaY & I9% NIFg B TR
frerart =nfgg 1

ug g F TS TET A1d W F FgAw
w1t § B Qo wo W ¥ garT A
aga TR 1 T g To s WMo
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& gura gafeat ¥ @ agq waww
gl{ﬁmaﬁﬁ;Q°ﬁ°m0%
To Tl XA e wErEd
F qear T} | 9N q@ W o
B & i vavitr aATER O I
Tafer A1 g T 7 qafeq A
FQR 1w T 5o A a9 WA §
AN wEE o"wam ¥ fag
femraredy 7 gt § g W A
¥ I qrdl H Tw @ e gwar )
T ag <rfed i Tt amelt & ark ¥ W
FE AW gERaEr § @ A ¥
wf wril wg 1 A A A A
T Fafet § 9w /5 |

¥ wlt wgem & ug o wgQu
FE fF g To WEo Mo ¥ wife-
aq 39 § SUTRT qTE¥ T TEHET o)
TS FIF AT T AT TR
Tga TR § AR a3 fRw A & &
gars AEY T & | Wl IqEw 2w A
gfcfeafa &7 2= gu fawi & gt
gt &1 waTx F A s 4
gafag ¥ o g fr g dw d o &
eq WRRIITST TEHET FRRT S |

T A K A w A § A
g afaemil F orarg H § 1 gAR AW A
ey, AU %1 aga @ W qfaw
frrerert & fe 0 g ¥ gt T,
W%mewﬁglm
AT GAR T T FAT § T8 qA
FIAE A FEgAfdt T oagd 3w
qear & H IAHT AT femre e
adr qfawen 07 g #® wfee
T fed |

HIAT e 9T W Sfaaew A
=fed | o Wl #, W\l H, Sy
g 9¢ AT faRmmed # 0¥ qreed
T oy § o R vt it & fag
oo %1 faeT & 1 g 39 A § sl
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TAT RN W TY qWY e e
wifs ox stfosea e o anfe g
Ferafaat 1 wrew 7 fag M Aw Ay
Tpfa T gad 1 aq &
AT Y F AT FATE

of aEHEY  (g9) ST
wvea, & wTaT g A wd § fe
¥ A gEAT AR AR AT
T WY TN FT w@T AT 67 |

I ¥ «iwdr e T ¥ o=
TRATAT FT FEUWIT GEATET &, aF &
g wferss § 7% st 1 wgwie
o & A g e e Al wdEn
TH HeATH T AT S HRATHT F FI0TETT
1 aTE § § 7€ SO [N gEfaw @
X W wfeF AvE T\ S Far
2 Q& g v § 1 99 § 98 W Ry
¥ o7 & 99 ¥ 5§ wAw qaw foawit
o fa=r wiftsat AR @ wafeat a0
FqT A g A § uF v iy g
@ weg F F & afg A Hic
I CF AT SE FT AW AT | 9
¥ I AT FHE FAY § 79 ¥ gH F©
T o {9 @ gifE we aw Ay
faia N E I D TRV HF O
wf| T FigHeR | ufag 99 q%
T TN O T G qaT A = §
57 S i 3w § ag AT @ owfas
wfcwTe TEHIET FE & WY Sy Ry
T W1 i ¢ 9% 3w A &) =
FT e four W a9 "HOTSEE
Iafy a8 @ T & ) HEwEa W
T #1 & 5 o wem 1 Aifa wix
T storrelt ¥ e afcad T gMT Aty
9T 9F @0 F 7% Wwurq =
' 2w ¥ oUW N wfgw TE fog
sauEs g fF [/ N WR &
JeTHET T U< Af § w g d av
N e fafww fawm § o samer
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wifmet 0% ¥ W 1 ¥ fog,
TR F gfte & w1 swgror 7 gt &
N wfaw wf|m v 7 fau ™
=T FY fafafa 1 A e F7
¥ fawrr, TR Ay sorae faw @),
Yo mr€o fYo fawrr 8Y a7 Wrer Ffozar
ear &), AW frg adw ¥ wifas afw
S wiver afq ars o awdt & @ o
T& grE ME FHeE Few fFar o
wifs s ard fafafat o fa=c
T AR & Al WA w1 e
ATESE FAT TG E |

oY 9 & wwrew fawer F ane o
e frasT T A g e
faqm il F F9 F WR 7 TH THAH
¥ &7 ¥ 3 Y va¥ forg g gd
i SRy Sa AW A g @
W 7T T, e, fraafe,
qfewst wR favy X dvwae ot 5
ByHl, qEstas T, gRel T
Y 9o & an wefue ey oW & e
gy & s G #Y gfe ¥ wwd &
gfee & o wrar A gfee ¥ oF qlF
%1 qf @R g9 S T § SEEE
a1 74T WY a1 & 1w dw e
drewam affeafy § ¥ w1 T
wEoER fe A maguaRw g
qffam & TR foeg &5 o @
foum ¥R w1 wm § @y ge, a9
qga WEwET § o § 5 ag aees
FyEtfadt F1 W [ 37 IwEaat #1
MifFfruigRE A
|1 ag Y W T & W & ufa g
@3 § % ufaw § N oF fa=re
waT  dfew gt T e el
F1 3GA T 9G¥ § § qg $g aFaT §
v 3o WX wfus a9 I Y wET-
FATR!
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[=r Y]

A faliw o frdy & e § R
X 77 wufe @ fr oaw fedr ant
T & A= A9 ¥ wfgF AN IW
It T T ¥ Afaw G S qTe
ST & 1 S o o, afewrd A yere
AR S TE YRR & WRa faQdr
fag w9 & fadg § warg sy
& o gu gre e § 99 W s
1 facrezar Y & | § g &1 waA
£ o 39 =1 W § e w7
aT o & B 1§ ag I FGA
wgar g 5 P et wer rsa &
W R @ g A T g e
eI, afgard vt F o
FT @ I § IR AT &F I
Ty A& S A § 1 ag ane oF
sy & foelt st S st ¥
T ¥ [rET AT S 4 AT X
A FEAT AT ST wiEkw ol
arfen wits T fAAfo &1 F AW
¥ @ @ g, daadia @FT 99w @
g, ¥ ¥ st &1 TORA AT &
T 99 @ &, T g gy fawrw
¥ 947 TF a9 & o7 § gAr |l
oy wifed | ag e odr W §
oy s, @ sawmr W faEr @
aifF ag ¥aw g9 AT sufwdl, wias
gfe ¥ # awfas gfe & @7
it & g ¥ & 7 | w7 afes 98
e wR fEm @ 3w & wnal
FAgt fra, wagd, @Egra adF
s &t &, gmTon featy & o W
¥ ga & g ¥ ot ag w3 fawmew
qferTal & & ¥ 9T 39 o gf arlr
¥ w7 ¥ i &7 Foaefal ¥ =1 &
wgw ol atfF § 9§ ¥ SIEEA I
FT G W7 IT & AT OF AGSAGT BT
dae g oF  F A g W QW
qHTEE o & e e e faar
SR . TF AT T ATHUl IaW
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!N I AfF W F AMERw qqq@T F
feamr ¥ ow wHEw A af| S
X & | 77 yawar g e ey i
#r WK =M far v g, AfEw o
wfr za § =iy wfge o ag «&F W
TR

ug g yaAar 1 A g f A
A wR g egAEs, Gfew FaE]
| AgE N, SN AT FAR A T G
g, f& 37 %1 frg anlr &, f7 a3
¥ o9 W AIon A @Y, F
AR mra-gfear Wedr & a & 1 qH
o § & 99 #¥ Y ami g¥ S
T W R, wW F uw IgEeA qar
FEr @ & faOw T FA-AmevIw
F1 wir AT adET 77T ST G,
ST 7 qUT HIT TG HIA, g I
Y TFI A T AT Y a9 | F
fao, 2w ¥ fasm-wl 1 woaE
FIT ¥ fau garR aE A /i )

g4 3z @ #iw g feogd <R
oY q, Y gq HarAg FY A4 F, widw
St WX dfeqd FaEA™ ATE T T
AAATIAT T AT @, S ST A
g frar ¥ fauam # s ‘i
W 99 & 99 92 @A F Fw fasr
2 A1 A AT F AE Y FAT FA
FfRgMism R afm [ F fag
sTaws g | & auaan g 6 e avr
o} wed @A B Jar &7 awi
F M qU s faar s W} o
Y FaE FAM, Iq F JIAAT F G
T@T S !

#  zar 3 fF weerET-Rw
g sA-smry F fag o o anni
TR oA wrE R, g Hiw SEe
@ & w38 wa-AmT &1 skl
@ w3 & Aol wEe ¥ wni
FCAT AFAT § 98wt aAar &
I WE 9 AT WTr ¥ €T ¥
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ST ¥ M ¥ ey Wiy, arfe
7% 99 ] @& W@ A= W wie
GgT FT 9G¥ |

‘& gg o fadiw ww 7 AT I
¢ & o daraw § S I wH R}
agfir &, 99 ¥ s AT A0fee 1 gt
qT €TF Aierew WX HOwd AR
FiNfFfm g AT
A1 g ZEedl TIAT E | A 9 AF
2 5 97 & w10 & ¢ wmw-2feay et
TR T GO F & A wlww @
At & 1 IT T afwr FEhm 99w
a7 wal # & F F fqw, 9T F
mWEd B I F ¥ fAg, IAF
F Y 9@l I T R FA X
faw =i 9 % wA ¥ favew 41 I
¥ fau ag wat@ W Fom, GEr
T ogron § AT 3@ AR § W
TERAT HT AT TTHET FAT =G
g1

et w eziefrRe Wk @day
freea ¥ Far qgfa w1 @ faw e
war 1 g9 AW | fawwad ) Fe
ey & Afwa Aafal ¥ Wi fwwad
§ | @ daadis TwaEl F oEm
o Zwr o faawad g1 A8 & W E
o= Avwfal § oS WEEfew w@R)
ara-HaraEr 8, 98 &1 g7 fewr
T e | R ST A -
=ifeal & 9 qEETEEIK w3 AT I
F w9 Y g F 3w w7 F fQ
e e o wifge | § oqg W
wrgen g B s o figdy & 9 os-
e AR RA-afie § 97 § el
wwx @ fradfdr af & wifge
HIT IT N A TJT I @I ATH
Tifge |
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W WA N7 g9 F fwwi #
frsyes Freq & Frer [ A fear
JET ) A FET T AT A0fE WK
ot gafade @ & 9§ fam o
I ®eMA F VAT AT A0

& 59 T €4 T AT A wIFEAT
Foar Rt § fowwr Sfar e
¥ gre A ¥ g9 FEW feafa § w1
dfeq  TERIEE ATE o W FA F
Tag S gqgw w9 fRar @, SEEr
# qUEAT F@T g 1 WY AR AR
§ fF o o gErd g @, 3 Ted W
§ \qErd I @ age ¢S @ WY
IRag aga@R @ g g1 &
7z Tg1 & fod §ax § 5 wwdfen
et & FA-GTETCT F TS B SAT
fom &, “gwafagaa ageAgaEry &t
sET w1 a7 fRaT g 0 ¥ F AR
TEHT quT WE ofear § S W
aifrery fawrer sadet 1 qFTEE
W ¥ g g v el § ww-fem
Wt F g o F fea mar @, &
I9 W gUEAT F@r g | § ag I
w1 =g g f wergfear Wea v
W Wy, W W WA WK w6
WTEAT F7 41 &, 98 9H-1a $1 A
#r gaf@ X | IEH qEE A6
FOS ThET WX GETOEE & g
aifge, Mg 3 <fm &, =i €
FGR &, A% N & | W IR F
FRw AT wT qen, A, 1
qar A, feamt W wegd #
w1 garg dar feam sm @ R
# 7z e A § fF o 8K A
I A gEEEA g )

gl % AT B A 3,
g ag foedi & @ A T oAl A
sETESE aaErd siiE § o A ),
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I F AT FC B ATAEEAT §
TH WHIC F Yo A famomi 1 gur
T F oaEwmdar ¢ | fadwwe Sy
91 BIF HEAX ATIAr ML AA-
T 9T [fFrm dewr F Y
N & 99 9T s frar s =l
# awwar § B @ aww A eae faan
Eiou il

e _J
Fogrw Far § R o &

M "awd ¥ gra fagw wafa e

#7 frdw faeraTa G gRn, W

M T TWEE FC G, it F
39 HATHT FT NO-ART FAv §, AT
2 AT IW-arfedt 1 39 & faea a1

T Wl & G & @ waew #

A T FHET FLAT §

Shri Sezhiyan (Perambalur): Mr.
Deputy-Speaker, before I begin my
speech. I congratulate and welcome the
new Minister, Shrimatj Indira Gandhi.
Her appointment is a sincere attempt
to bring in fresh wind in the stagnant
backwaters of thia Ministry of Infor-
mation and Broadcasting. She has
been noted for her catholicity of out-
look, sincerity of purpose, endeavour
to understand the difficulties and
views of others and eagerness solve
problems in a human way, however
unpalatable however difficult the
problems may be. With her presence
in the Ministry, I hope the criticisms
we have been voicing year after year
will be looked into and the drawbacks
ang deficiencies in the Ministry to
which we have been drawing attention
will be removed soon.

It i3 a welcome sign that she has
appointed a committee to go into the
working of All India Radio. We
have to await the report of the com-~
mittee. All the same, we have to say
cértain things because the All India
Radio and other media of publicity
have to be attuned to the necessities
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and requirements of our parliamen-
tary democracy. It hag been pointed
out time and again that the impact of
the publicity effort of the Government
has not had as desirable an effect as it
should have. This has always been
so. Publicity external as welf as in-
ternal, has been unimaginative, in-
effective slow and wooden. They
step in very late. Whenever there is a
crisis, whenever some international
problems arise wherein Indian jinterests
are involved, our publicity function-
aries should be the first persons to
enter the field anq present our case to
other countries. My point is that
whenever we want to present a case
at UNO, Security Council and so on,
we should prepare the ground not at
the UNO but at the various metropo-
litan centres of the world, at Accra
at Nairobj, at Cairo at Santiago, at
Manika and so on. Our information
centres at these places should be very
active and create an atmosphere so
that whenever problems or issues
arise, we are able to present them in
proper perspective and our stand is
appreciated. .

15.28 hrs.

[SERr KHADILRAR in the Chair]
There is no good saying Satyameva
Jayate, truth will win. Of course.
truth shou'd win then only it will
have a chance to win. But the truth
should be made known to the outside
world. In that respect, our publicity
has been very unimaginative and
amateurish. Thig is the case not only
with regard to external publicity but
also in respect of internal publicity.
The blame for this has been correctly
apportioned by Members who spoke
before me also. If you go through the
report of the study team headed by
Mr. Vidyalankar, there is a pertinent
observation there which i  worth
quoting:

“A comment freely and widely
made before us hag been that
radio programmes have shown an
undue concern for publicity to per-
sonalities in Government and to
departments of government ins-
tead of projecting achievemenvo
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as national efforts in which the
people have a large share”.

‘They aiso point out that ‘the All India
Radio hag a mora]l obligation to serve
as the voice of the people as much as
the mouthpiece of the Government’.

Therefore, we have to see how far
this has been effective not only as the
mouthpiece of the Government but
alzo as the mirror, reflection, of the
wishes and aspirations of the people.

In this connection, I would point out
to the Minister that more and more we
have to give a place to the national
ianguages, because people, who are in
remote parts of the country, under-
stand what is being spoken in their
mother tongue.

1 would al;o like to point out
ihat the treatment given by All India
Radio to all the languages has mnot
‘been equal, equitable or just. For ins-
tance, the Hindj Unit has been well
staffed and well served, while the
other language unils have not been
given the same treatment, They have
been given a step-montherly  treat-
ment. To illustrate my point, let me
give the composition of these units.
The Hindi Unit consists of one Grade I
officer drawing more than Rs, 1,000,
three Grade 1I officers drawing Rs. 600
to Rs. 700; then there are translators,
separate announcers drawing Rs. 500
or more, there are typists and steno-
sraphers to assist them. But if you
come to the other languages, the Tamil
Unit for instance, there are no Grade I
or Grade 11 officers, no separate an-
nounces; there are only translators,
and they have to translate and at the
same time announce. Why this dis-
parity? Do you not want the Tamil
news bulletins to be as effective as
the Hindj ones? Do you not think it
necessary that well prepared news-
bulleting should reach the people who
speak Tamil, Telugu or Canarese,
who are in millions? Therefore, this
kingd of gtepmotherly treatment should
be avoided. We should give them
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equal treatment, staff them and serve
them well,

Similarly, you find that the language
units are being housed in decrepit
parts, without any amenities or suffi-
cient accommodation. This is very
deplorable.

Hindi news bulletins are broadcast
four times a day, while in the other
languages, there are only three bulle-
ting a day. Further, in the non-Hindi
States one Hindi news bulletin is
being broadcast compulsorily, while in
the Hindi States no broadcast is made
in the other languages. For exam-
ple, in Madras there is a Hindi news
bulletin, but in the Allahabad station
of U.P. for instance there is no bulle-
tin in Tamil or Malayalam or any
other South Indian language. If you
want real integration you shiould give
equal treatment and status to €Il lan-
guages.

The Vividh Bharati programme is
broadcast for 2 to 13 hours a day,
but all the four South Indian langua-
ges are clubbed together and given
only 1-3/4 hours out of this; that is,
each of these four South Indian lan-
suages geis less than half an hour a

day out of the total of 123 or 13
hours. Not only that, Even though
the programmes are in Tam'i or

Telugu, the announcements are made
in Hindi. A person who hears thi:
programme in Tamil Nad would rather
switch on to Radio Ceylon than hear
this programme of Vivid Bharati which
is really Vividh Hindi. ‘Therefore, if
you want to serve the veople of the
different languages;, the annuoncement
should be made in their languagze, and
there should be equitable distribution
of time, so that there woula be an
effective projection of the policies of
the Government to those pecple.

I wag mentioning abuvut our news
being late. Late news is no news at
all. This defect of lateness seems to
be monumental and is not canfinec.
only to All India Radio; the other de-
partments under the Ministry of In-
formation and Broadcasting a.so seem
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[Shri Sezhiyan]

to be affected by this. For instance,
the Department of Audio-Visual Pub-
licity have brought out a Prectige
Diary priced at Rs. 5 for the year
1965. Do you know when it was prin-
ted and published? It was printed
somewhere in Bombay and brought
here and put in the market on the 27th
or 28th of January, whilein Madras it
was available only in the first week of
February. Those who want to buy a
diary want it in December, not in
January or February. Even  the
quality of printing has deteriorated
much compareq to last year and the
vear before last; nothing new has
come out, no improvement nas been
made. The only improvement is that
it has been late by more than c¢nc
month. T understanq that the re-
sult ig that more than 10,000 ccvics of
this diary, costing Rs. 40,000 tc 50,000
are lying idle in bundles. Probably,
after one or two years they would be
distributed to the staff, and tley will
take them home and use them for
writing household or dhobi n~ccounts.
I would like to know way 10,000
copies are lying idle, why there was so
much delay in printing and bringing
the diaries to the market resulling in
this colossal waste of Rs. 40,000 to
Rs. 50,000.

Much has been saig here abocut
newspapers. Freedom of the press is
one thing which we should preserve in
a democratic country, However un-
palatable the views expressed by a
newspaper may be, Government
should not try to suppress it. But
what hag happened in Madras recent-
ly? The Madras Government has in-
stituted cases under DIR against
many papers including Congress
papers. They are Swadesamitran,
Malai Murasu, Malai Mani, Ding Tunti,
Murasoli Tamilnad and some other
papers. 1 do not want to go into the

* merits of the cases because it is sub-
judice, but I want to remind the hon.
Minister that there is a categorical
commitment of Government in this
connection which has been violated.
There is a commitment that neither
the Central Government nor the State
Governments would start any projecu-
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tions without first obtaining the ad-
vice of the Central Emergency Press
Advisory Committee, but from press
reports I understanq that Government
has failed to take their advice in these
cases, before instituting the prosecu-
tions. Therefore it is not only a ques-
tion of gagging the pres: ang suppres-
sing news and views which are un-
palatable to Government, but it Is
going against the very agreements
made by the Government.

I have referred on previous occa-
sions to the many circulars that have
been issued by the different Ministries
of the Govermment of India 11 con-
nection with 26th January. One of
the mo-t atrocious circulars was issued
by the Information ang Broadcasting
Ministry. This was afterwards denied,
1 do not hold Shrimati Indira Gandhi
or Mr. Patabhj Raman responsible for
thig circular. The circular bears the
No. 12|34/64-Adm. 1. dated 19th
December, 1964, wherein many things
have been said. For example, in
item 11 it rays:

“The officers ang staff who can
speak in Hindi, should as far as
possible speak in Hindi in official
meetings and in mutual discus-
sions.”

I want to have a categorical siite-
ment as to what has actually nappen-
ed to this circular, whether it has been
withdrawn, cancelled or amended, be-
cause it is agitating the mind; of the
peopie and they should not be kent in
suspence. So, I request the hon.
Minister to give a clear answer.

Shrimati Yashoda Reddy: Let me at
the very outset join my other friends
who have congratulated the hon.
Minister. I must draw the attention
of the House and the hon. Minister 10
the great inpact she has crealed on
Members of Parliament and the pec-
ple of India in more than one field.

First of all, I would draw atiention
to the statement she made immediate-
ly after taking charge of the Ministry.
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Shia said that there were many things
that had to be toned up jn the Minis-
try, that our external publicity was
very poor and had to be improved.
Coming from the Minister herself im-
mediately after taking charge of the
Ministry, it must have given a sort of
fillip to all the members in her
Ministry, and made them understand
that whatever might have been the
lapses in the past, here was a Minist
who was going to have absolute con-
trol, assess the situation and do good
to the people and the Government
and not be a mere figure head,

Sccondly, in the last ten monthg I
Lhave seen, and most of the Members
must have noticed, how she has per-
formeqd Parliament; how she has faced
Parliament in the most difficuit situa-
tions though it is her first experience
of Parliament.

For instance, there wag the time
when the Pope came here. There was
much confusion in the country, and
there was a short notice question in
the House. I must congratuiate her
and the AIR on the way it handled
the commentary on the arrival of the
Pope. Importance was given to his
visit not because he was a religious
head. We are a secular Gowvernment,
but here was a great man coming for
the first time to India, to Asia. She
gave instructions to AIR with a cor-
rect perspective, with the result that
performance was highly creditable.

Another day, answering a question
in Rajya Sabha about language she
said that Hindi was the national lan-
guage no doubt but we must be
cautious.

Thirdly, I congratulate her on one
thing more. She was the only Cabinet
Minister of the Union Government to
g0 to Madras to face the trouble when
there was language agitation She
showed both qualities of inheritance
and her own inherent capacities when
she decided that to face this probiem,
she must be on the spot. I appreciate
her understanding and breadth of
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thinking that made her say that re-
thinking in the language policy was
necessary. Today the Government of
India is doing it. Apart fromm what
she does as a Minister, it is these
things that go to show the qualities of
popular ieadership in her. I am
proud of it because Minister is also a
lady. ¥ I have been extra proud, I
hope the House will understand it,
certainly T do not apologise.

The hon. Member Dr Sen of the
Communist Party said that this Minis~
try was solely utilised for the use of
the Government and they give all the
time to the Ministers’ statements; they
monopolise it for political purposes.
I strongly refute it. I have been
seeing the working of the AILR.
Many Members, like Mr. Masani, said
last year that AIR is working very
good ang it is no biassed. He says that
there was a speech on the 4th April
where the person concerned did not
speak on the same lines as the policy
of the Government. As far as Kerala
problem is concerned, if anybody said
so it is wrong. It only goes to show
that the Government of India, at least
the Ministry of Information and
Broadcasting, gives opportunity not
only to the Ministers but certainly to
every section of the Indian political
opinion.... (An Hon. Member: More
than their own due). Every body
agrees that this is a powerful machi-
nery of information media, both in-
ternal and external and I woulq a'k
the House if, ‘even if it becomes a
corporation, and even if it were solely
manned by Swatantra or communist
people, they would not do that?
Certainly more than fifty per cent of
the time would be for Government
and the Government’s policies. i®
you believe that this is the only
media of internal and external publi-
city, certainly a due proportion should
be given to the Government,

The hon. Minister must give direc-
tions a little more to things like
national emergency, planning, cultural
affairs and educational programmes.
Whatever might have been the criti-
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cisms of the functioning of the AIR, I
believe it can come up to the expecta-
tions of the people in case of emer-
gencies. We have seen at the time of
the Chinese aggression how they did
their job well. Recently, it was a sad
thing and I am reminded of our late
beloved Prime Minister, the greatest
leader of India, when he passed away
on that day the performance of the
AIR has been wonderful....

(Interruptions) ... (An Hon. Member:
Deplorable)

[Sera THIRUMALA RAO in the Chair]

Some Members say deplorable. Let
good men be our judge but let them
not forget in their absolute goodness
what human

frailties are, I  con-
‘sider it is one of the best piece
of commentaries. I also con-
gratulate the hon. Minister for
the news review national or  inter-

national which she has introduced and
which comes after every two or three
days. Reporting on our President’s
tour of Russia and Ireland was one
of the best performances I have heard.
Many Members have said about the
commentaries on sports. One word of
congratulation to my friend, Vizzy
who sits in my bench, we are proud
of him.

I do not have much time,
would like to go to the next
about the news
Madam. ...

Mr. Chairman: I would request the
hon. Member not to forget the pre-
sence of the Chair. She has not much
time now.

Shrimati Yashoda Reddy: When one
hears the news or commentaries one
is struck with one thing—the unmis-
takable amateur quality. There seems
to be lack of consciousness among
those who plan and produce pro-
grammes that there ought to be
strictly professional standards for
even the simple filler announcements.
We had Melville de Mellow who used
almost to dominate all the English
programmes; it used to be a pleasure
ang relaxation to listen to him. He

So, 1
point,
announcements
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had an earnest very competent, almost
solicitous manner which gave the most
banal news a news-worthy air. Of
course there are also other good
announcers like Surjit Sen or Roshen
Menon. But now, especially the lady
announcers—I do not wish to mention
their names because it is not good—
give more weight to the style of pro-
nonciation; they do not have an under-
standing of the background of the
news; they shoulq grasp the subtle
significance of national and inter-
nationa] affairs of importance.

Coming from Hyderabad and stay-
ing in Delhi, 1 heard the Urdu
announcers Sayeed Banu I believe she
1s one of the best ang I congratulate
her.

I must say one word about films. I
have lookeq through the Government
censor board rules and the sinemota-
graph rules. I am sorry to say that
in spite of Hindi being the official
language some of the worst pictures
come from that language. I am happy
to say one of the best films is a Ben-
gali production; next comes Telugu if
1 may excused in saying so ang then
Tamil. I am saying things objectively.
The censor rules say that the pictures
should not undermine the accepted
canons of decency or depict vice or
immorality as attractive or cast a halo
of success or glory round the vicious
or immoral. But I saw a picture “Bin
Badal Barsat” which depicts neither
the high values of religion or the high
values of sincere love; but only how
black magic and tantric and yantric
system js more powerful. I thought
in the 1last scene of the
picture at least, they woulg say that
the other things are more powerful
but to my surprise they did not give
preference to the other things, but
only to yantra and tantra. T do nct
know what they call it in Hindi.
Censor Board must give greater
thought to such things. There are
some good Dpictures like Dosti and
Kabuliwala, some of the best pictures.
1 recommend that such a picture
shoulg be shown to all our school-
children free of cost. There are some
good producers like Satyajit Ray and
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B. N. Reddi in the South. These peo-
ple have produced classic pictures of
high cultural standards. Perhaps they
could not be box office hits. Today
our producers have their feet in the
box office ang their heads in the
clouds and these are the people mak-
ing money. The Film Finance Cor-
poration should invite talented people
and give them every encouragement.

Last one word, Sir. Some hon.
Members said that the PTI should be
nationalised. I do not agree. I agree
there may be monopolistic tendencies.
But coming from a party which beli-
eves in democracy, I do not believe
in nationalising any Press organ
because it goes against the generaily
accepted principles of democracy.
There were three things which the
Press Trust of India had accepted at
the instance of the Government, first-
ly, to raise the strength of the board
from 12 to 14 directors; secondiy, that
the number of eminent persons from
the public on the PTI Board, not con-
nected with the newspaper industry,
will be increaseq from two to four;
and thirdly, at least two members of
the Boarq will be representatives of
medium-sized ang language news-
papers. The hon. Minister should see
that this is done. I am utterly against
the PTI nationalisation.

I may make one submission about
the Cuddappah station, which is my
own district. The hon. Minister, Dr.
Gopala Reddi promised on the floor
of the House that it will be an origi-
nating centre ang not just a relaying
centre. It woulg cost us Rs. 20 lakhs
and the time or the duration it being
workeq now only between 6 and 9
pm. I request the hon. Minisier to
look into this matter.

Ultimately, I would like to refer to
one point before I close. There was
an instance where both the husband
and wife were Central Goverrment
servants, and the wife requested for a
transfer to the place where her hus-
band was working. The hon. Minister
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hag saig that the wife should either
choose her husbang or the job. (In-
terruption).

An hon. Member: Who was that?

Shrimati Yashoda Reddy: I will tell
him later. I request the hon. Minis-
ter to look into such matters more
sympathetically Finally, I wish to
congratulate the hon. Minister and the
administration in her Ministry. I
wish her good luck and Godspeed.

Shri Khadilkar: Mr. Chairman, Sir,
many hon. Members have devoted
some time at their disposal to the
administrative failures of this Minis-
try, but I feel this House should take
note of another aspect of the Infor-
mation and Broadcasting Ministry,
and that is, what role this Ministry
is going to play after Independence;
when the whole society is being
transformed in a purposeful direction,
with a certain socialistic objective,
the only agency of information, ins-
truction, at the disposal of the Gov-
ernment is one agency that is being
controlled by the hon. Minister. I
am very happy,—and perhaps she is
emulating the great traditions of her
father, the great leader of this coun-
try—at what she has said—if 1 may
put it that way, a spirit of non-con-
formity, because for the first time—
if it has been correctly reported—and
she is the first Minister of Informa-
tion and Broadcasting to have
acknowledged that nothing has been
done to adjust the AIR to the vastly
changed and constantly changing
climate of independent India. This
is a very significant utterance. Why
I say it is because of this: in 1962,
when the survey of broadcasting in
the newly independent countries was
carried on, it has been discovered by
the UNESCO—and it is mentioned in
its Year Book—that UAR is much
aheaq of us; Indonesia and also Cey-
lon are ahead of us. We are lagging
behind, because the rhythm of chang-
ing life, as it should be reflected in
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this medium, is lacking. Perhaps

there are reasons for that, and cer-

tain corrective steps are called for.

I would like to quote one observa-
tion from the Year Book of UNESCO
1962, because it throws out many
ideas for our consideration. The
UNESCO has been considering what
has been done by China during the
short span after freedom; we can also
do much better, because it is not a
question of just shouting from the
Opposition in a hoarse manner about
China. We must take note of, in
what manner, what method, what
determination, in what way, China is
making an advance and taking note
of that we must meet that challenge.
The 1962 UNESCO Year Book has
said the following:

“Radio is gradually becoming a
part of the life of the working
people and group-listening is
videspread.”

And then, because it is the Peking
regime in China—

“Each people commune now
has its own reception service.
By mid-1959, 8,800 wired broad-
casting centres and some 25,000
community receiving centres had
been set up thorought the coun-
try.

In the basic plan of agricultu-
ral development, the general
establishment of broadcasting in
rural areas was planned.

Educational broadcasts are
numerous and cover the fields of
politics, science, history, geogra-
phy, literature and the arts. It
is transmitted for 15 minutes,
~eight times a week. The ‘Pages
from History’ series,—

The ideas are such that we should
copy them ang try to introduce them
here. Therefore, I am reading out
this longish extract from the Year
Book.
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...... also very popular, is
transmitted for 15 minutes four
times a week. ‘Sunday Radio
University,'—

This is a good idea. Last year, when
I spoke, I said that in the universities
and schools, the academic life should
be alive with some ferment which is
lacking, especially ‘because good
teachers are not there. Therefore,
the radio should be a university for
those who are eager and who have
an urge for knowledge, a thirst for
knowledge, ang the radio should try to
satisfy their hunger for learning. In
Maharashtra, at the Poona centre,
they have started giving instructions,
at the time of the examination, to the
schools; in passing, I would suggest
that, as in the rural areas where you
are giving sets, if you give sets to
the schools, where good teachers
are not available because the
teachers are under-paid and the tea-
chers have lost their status and the
respect in society that would be good.
After all, the student wants to learn
and understand. I suggest that the
question of radio university and ins-
truction to schools must be taken very
seriously. It has been practised in
Poona very successfully. And then:

“Sunday Radio University, the
longest of the educational broad-
casts, is transmitted every Sunday
and lasts one hour. It is devoted
to philosophy, political science,
natural sciences, literature and the
arts. Other educational broad-
casts are devoted to music and the
theatre.”

It also says that a “radio and television
university with 8,000 students was
recently established.” So, it necessary
to set up an effective Listener Research
Organisation for the AIR. I would
stop quoting from the extract at this
point,

On that basis, I would like to appeal
to the hon. Minister, to look intc the
question. During the time of Panditji,
we have found in this country cons-
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tantly a dialogue on different topics
going on; the people were differing,
but certain ideas were thrown about.
That dialogue must be revived and
that is the lifebreath of democracy and
of social advance and the new emerg-
ing society in this country. Panditji,
during the 17 years of his leadership,
has createq a certain consciousness in
the minds of the people, a conscious-
ness of betterment of life, a little
scientific outlook, throwing aside the
burden of past history and tradition.
These things today can be kept alive.
Today, universities have become more
or less dead; nowhere do you find the
intellectual ferment in the couniry. At
such an hour, I expect that this insti-
tution at their commanq shoulq serve
as a university, as a fermenting agent
for all social and political life in the

country.

After saying this, I will turn to cer-
tain other aspects, taking two minutes
for each.

Mr. Chairman: I must draw the at-
tention of thre hon. Member to the
fact that he has already consumed all
his time. Otherwise, I would not have
rung the bell. There are so many
others waiting.

Shri Khadilkar: I will finish my
speech within 15 minutes. Then
there was the question of the corpora-
tion. This idea every year has been
trotted out, but those who sponsor
this idea do not realise that even in the
west, countries like France or West
Germany or Canada or Australia in

the east or the UAR, the
Government are playing the lead-
ing part in directing their
radio and television policy. In

India, the Government has a dynamic
policy of social and political and eco-
nomic transformation, and at such an
hour, if you are going to hand over
this instrument to private enterprise,
there would be so many difficulties.
And then there is the question of con-
trol: who is going to control them,
private enterprise or public? Today.
the Government, with a certain deter-
mined policy, objective before it, can
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use this insirument and therefore, we
should not accept the idea of a cni-
poration. I would advance a further
argument but the time is very limited.

16 hrs.

There is another very important
factor. In UAR, they have got cheap
sets costing Rs. 60 for the common
man. In this country, the radio in-
dustry is dominateq by business inter-
ests. You must start your own Public
sector concern where a set for Rs. 40
or Rs. 50 is made available to the com-
mon people. That is the only thing
which can give the common
man some entertainment. It can
be his constant companion, giving him
a little enlightenment, instruction and
education. In this vast democracy,
for our illeterate masses, this is the
only medium which can serve them,
with modern techniques to the agricul-
turist modern scientific devlopment
to the half-educateq and others whose
minds are open with new ideas; this
will bring a certain fresh air to their
minds and enliven them:. . 4.

Then hon. Minister has x{ecently visit-
ed Aurangabad and ceen the urge ot
the people, there. They want a radio
station. It is what we all- = Adhya .
Maharashtra, the centre of old culture. .
That station was dismantled. I do-
not think it was quite a correct step.
To serve the needs of that region, they
want a radio station. Nowadays every
region has its own culture. - You must
bear in mind that we have got 14 lan-
guages and so many dialeets. Over-,
centralisation of services does not -
serve the people. Instead of centra-
lised direction, there must be a re--
gional director for every region.
They must have greater autonomy,
so that they will show greater initia-
tive. From the results of their per-
formance, you can say whether they
have done well and satisfied the needs
of the people.

In every region, a new renaissance is
taking place. Dont brush aside what
has happened in Madras. There might
have done well and satisfled the needs
there is a big new force emerging
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the renaissance of the region.
happening in every State. That must
be taken note of. Every regional
‘radio station must be attuned to the
people’s desires and the people should
feel satisfied with the programmes.

This is

Some criticism has been made that
- AIR has become the mouthpiece of a
party. For instance take the budget
or the plan. You invite some acade-
mician, who has never read much, In
a placid manner, he will give out cer-
tain things. Why not have a distus-
sion on the implications of the budget
and plan and invite people from both
sides? . Prof. Ranga ig there and there
are other people on this side also.
They can debate. That type of debate
will bring out the issues very clearly.

Big seminal books are being publish-
ed like What is History and Planning
for Freedom by Crossman. On such
books, why mnot pose a dis-

- cussion? You have got a reviewer,
whe gets a little money and gives a
small summary. He does not un-
derstand what is history or planning
for democracy. Such ideas must be
thrown into the minds of the people,
so that they will germinate and grow,
and strengthen the forces of demo-
cracy in this country.

Mr. Chairman: I do not want to be
rule, but he should conclude now.

Shri Khadilkar:
in a minute.

1 will just st up

Mr. Chairman: I would request him
to resume his seat.

Shri Khadilkar: Just a minute, Sir.

The supreme need of AIR is not
only .to reflect the many-sided main-
stream of Indian life and the myriad
development in the world, but also to
look and plan forward for tomorrow
and the day after. The responsibili-
tieg and obligations of AIR are great
and numerous. They cannot be equat-
edq with those of the press and other
academic institutions, AIR has 1o
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become the intimate loving companion
of every Indian citizen, in towns and
in villages.

Mr. Chairman:
any more time.

1 cannot allow him

Shri Khadilkar:
ing Sir.

I am just conclud-

It has to stimulate the minds of
people, entertain, inform, educate and
elevate. It has to train new talents
for new jobs and keep itself ready to
face every eventuality. If there is
any organisation in the country which
cannot afford to live by half, it is AIR.

So, build up a climate in which AIR
can plan and live for tomorrow and
the day after, facing with confidence
every eventuality that may arise and
bracing itself for the era of television.
So, you have got to prepare for the
era of television in this way.

Mr. Chairman: This is very unfair
to the Chair, I do not like to be
rude, but this is not the way to behave
towards the Chair.

Shri Kbhadilkar: I am very sorry,
Sir, that T have taken more time.

N Qo 7o g : (A : T
o, & sow aerd § R osm
T AT W T HAF FHTLA
# AR g Ay &1 oFaw feEr g

fareer € arell ¥ § oy dwA
T FT ST X FEAT HIT SFAA HATAH
¥ Il #1 AT 9T q@gE A AW
¥ @ E 1 BY o o ¥ dared
F s § g d@ a & fw &
qama o e EhfeT I N AW
faar war & s A & www fean o
g
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Ty % el g @ F
AR ¥ T a1 A KW G A
€ ot fF 26 S, 1965 F T
FI IET T T A F FAATEL
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I WX R AT T TG
Feg o7 fF ag @R A T uw
gy witfers Aify ¥ { 2w § fafaw
Arexal ¥ S ST F FwgT Afe
By 7 G | R AT AT TR
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qq FT § | a8 AgT A 59 X gT
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Ha “gfeaa masd T’ wiT avafes
A “Fifpsae Tearea A AR |
T fa7 gu g gl # i FAe 9w

“F oars T | ¥T ¥ faww § B e

F feT W 37 9o & favg 1 w0
TG IBMET | GETATT G&T FY EqTEAaw
e F 7@ wH AT g fqwy
A ATAS FTAAY TRIOTT FIA FT T
7 g F Wiy v g FET R

76 R J& gaar fawrr F AR
# & sgmm 1 A faame § T @i
F snforq dareRTaTs o wfew glaad
3 FY g I FH F @EE TN
I & AR ag 9@ F wfawrw 3%
FH FW ¥ IMC AT § |

WG WIOTH & G q@
& "arearamt & qf YT FT AR
fopar st & =T 9y FIRT THE W
e g ga ¥ fAadan & wew
# =igm fF g0 A0 T F wat
o wfes agrar oy fqy ag 78
=8 sHfwed @ % A fadel A
AT T T S, a4 § FT qF
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T W Y | wad feew g
I § sl 1965 ¥ gAT 91, 99
FT FH ¥ wfuwfEy a1 @ @
S 3W T BT o o A g ¥
TgT Y QoY fnew faard g oy sfadtom
# wifsw 7 9 1 g7 w7
aga ey gom ar 1 g *) Fa3 I A
T T ar | 39 wTOT qWAT F e
T 9T ZE o€l 1 xE¥ qwEl ¥
e feenl & wfa &f a1 @ o
et gar frem sem o= agq qU
NHIT 99T |

o & & weft 7w ¥ ag wAw
=T 5 T o WAy & F19 § wigw
97 /I ATQ AR AT d@kE §
& 1 g7 |y owar § 5 vl aw s
e saffa F1 F1E BT qO AqTT
F FHT 9T TG L & | I AW FY
Jaar wfes s @ T @

awTafy wEed, o= & § wngwr
gag 391 § 5 wmw q@ W
wwr famr

Mr. Chairman: Shri C. K. Bhatta-
charyya.

Shri Sinhasan Singh (Gorakhpur):
Sir, you are calling names of Members
who are not standing. Only today
morning the Speaker has given the
ruling that only the names of those
Members who caught the eye of the
Chair ‘wil] be called. But I now find
that you are calling names from a
paper even though those Members are
not standing.

Mr. Chairman: Thank “you very
much for drawjng my attention .to
that,
Bhattacharyya

Shri C. K. Bhattacharyya: I ﬂ‘&e
report that has been published by the

I have now called Shri.C. K- .this'Committe to find out or

. -now the Home Ministry can
-municate to the Madras Government

Press Advisory Committee. - The All
India Newspaper Editors’ Conference,
with which I was associated, was con-
necteq with this work and, as such, I
hag an opportunity to know for a
number of years how the CEPAC
work and how they managed to keep
the relationship between the Govern-
ment and the press as far cordial as
possible during the period of emer-.
gency. I must say that they did lhelr
work very well. The relanonslup
between the press and the Government -
was maintained at a level and in a way
so that the Governmen{ hag to use as
little as possible the emergency powers
that they had assumed and the press
had the opportunity to be cautioned
beforehand, or to be aware before-
hand, about the limit beyonq which
they should not go. That is how the
relationship was maintained and I
wag one of the instruments in main-
taining that relationship, ang that is
how I came to know how they did
work, and I should say that they did
that work very well.

My hon. frienq from Madraz Shri
Sezhiyan, referred to the prosecution
of some Madras papers. That must
have been due to some misunderstand-
ing and I believe it can be corrected
even now, because it is stated here
that newspaper; with a circulation of
above 10,000 have to be brought be-
fore the Centra] Emergency Press Ad-
visory Committee, Some of these
papers must be papers with a circula-
tion of above 10,000. So, the Madras
Government should have consulted
the Home Ministry here, and the
Home Ministry in its turn should have
consulted the Central Emergency Press
Advisory Committee about the cases
in which the Madras Government
wanted to proceed against the papers
so that they could be scrutinised by
decide

Even
com-

what steps should be taken.

that in future before launching prose-
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cutions against papers with a circula-
tion of above 10,000 they should con-
sult the Centra] Emergency Press Ad-
visory Committee in Delhi. In the
case of papers against which prosecu-
tion had been launched, they may still
be placed before the Committee and
the Committee be allowed to decide
whether the prosecutions should stand
or be withdrawn. That may be done
even now.

I was hearing my hon. friends from
the Opposition about the doings of the
AIR. I have been hearing this thing
every Budget session. It has almost
become a habit with my hon. friends
on that side to a accuse the AIR of
being an instrument of the Govern-
ment, the mouthpiece of the ruling
party and the Congress Members and
all sorts of things.

Shri Ranga (Chittoor): Why not
place it under and idependent board
like the BBC?

Shri C. K. Bhattacharyya: When
these complaints were made I myself
checkeq certain scripts of the AIR. I
had brought the scripts of the AIR
during the debate on the national
emergency, when these complaints
were made, through the Speaker and
checked them as to how the AIR had
worked, whether it had really worked
with undue favour to Congress Mem-
bers. 1 am convincedand I can
convince Professor Ranga and others
that the way they worked might be
stateq to be working with a decided
bias in. favour of the Opposition.

Shri Ranga: No, no.
Shri C. K. Bhattacharyya: I can
prove it from the script. I do mnot

speak like that. When I speak, I speak
with my facts testeq and my conclu-
sions verifieg very carefully. In fact, 1
found a script in which a  Congress
Member had been given three lines
and an Opposition Member was given
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ten lines. I compared Member by
Member and then I came to the con-
clusion that the AIR does not give
any preferential treatment to Congress
Members; rather, Congress Members
may complain that it gives preferen-
tial treatment to Opposition Members,

1 may say this even about the news
agencies, I was in Calcutta and one
news agency haq reported the debate
of Parliament. Shri Raghunath Singh
hag spoken from our side and one of
the Communist Members had spoken
from that side. I compared that mes-
sage sent out by the news agency and
I found that Shri Raghunath Singh
was given 50 lines and the Communist
Member was given 150 lines, I at once
telephoned that news agency asking
it as to since when it had turned it-
self into a Communist propaganda
agency. These are things that I have
checked ang therfore these complaints
do not stand when I hear them. These
are mere complaints standing in the
air ang should not be made.

=t O 3§ gIAI F O FY ATLA
g

Shri C. K. Bhattacharyya: I can
give one piece of advice to Shri Bagri.
Let him make a tape-recorq of his
own utterances and hear them some
times in a day. That will be the best
check for him where the Speaker’s
directions fail.

The department has done very good
work in defence publicity and in the
national emergency propaganda. Very
good work was done angd they deserve
praise and credit for that.

Speaking on this line the Gandhi
Unit comes to my mind. I had sug-
gested to Dr. Keskar also that when
collecting material about Gandhiji,
collection should be made of the spe-
eches that he. made extempore in his
tourg over India and which are there
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only in the newspapers ang are not
collected otherwise. Some of the
most fundamental things that he had
said were said in those speeches, He
had said some of the most striking
things. In fact, when the Jalianwala
Bagh episode had occurred—he had
gone to Calcutta—the first sentence
that he haq uttered in his speech that
we heard was:—

“If India had the sword, she
would have taken up the sword
today”.

With that sentence he began his spe-
ech. Having made that speech with
that sentence, he haq to render an
explanation to make it consistent with
his principle of non-violence.  That
he explained in Young India.

He was in Dacca and some school-
boys were brought to welcome him. As
wag the custom those days, in  wel-
coming him the boy sang the British
anthem, Long live the King. Then,
when Gandhiji began to speak, he
said: —

“Let George ag an English-man
live long; but I cannot pray for
the long life of the King Emperor:
that means bondage for India.”

These are the remarks that he made—
memorable remarks. These may be
found in the newspapers or from some
of the persons who heard those
speeches may remember them.
These shoulg be collected and put in-
to the collection of Gandhj Unit. That
suggestion I would make.

In regard to newspapers, I should
say that this question of newsprint
shortage is there. Care should be
particularly taken to see that news-
papers are not compelled to reduce
their circulation on account of the
newsprint difficulty. It is an obliga-
tion upon us and upon the Govern-
ment to ensure that the work of the
newspapers is unfettered, and they
shoulq not be in a position where
they have to check their activities or
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they should cripple their circulation
ete.

Some of my hon. friends were speak-
ing about the English and Hindi news-
papers, The figures given are very
remarkable. English daily papers
numbering about 1500 have a circula-
tion of 14 lakhs, while Hindi daily
papers numbering about 1600 have a
circulation of about 7 lakhs. That
gives an idez about the comparative
hold that the two languages have
over the intelligentsia or the literates
of India. This has been mentioned in
the report, ang thjs must be studied
and the necessary lesson drawn there-
from.

In regarg to the ownership of
papers, it has been stated at page 66
of the report of the Ministry that:

“A study of the ownership of
papers by the Press Registrar
showed that the general pattern
continued to be the same as be-
fore.”

This pattern should have Dbeen
changed, but unfortunately it has not
changed. Onme of the persons or I be-
lieve the only person who wanted this
pattern of ownership of press to
change was our late Prime Minister.
It was he who had brought the Press
Commission into existence, anq it was
he who had put this question before
the public ‘whose freedom is ventila-
ted in these newspapers’?

I have a news item with me to the
effect that even the British Monopolies
Commission is now taking note of the
problem of monopoly in newspapers,
and the president of the Board of
Trade there hag stated in Parliament
that the only startling fact about the
British Government’s move was that
it was not made some twenty or
thirty years ago when the rot first set
in. This is a position that should be
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particularly examined in our country,
because if this monopoly continues,
then the freedom of the press will ac-
tually mean nothing, and the working
journalists will remain  working
journalists only in name and they will
actually be rendered into literary
labourers. If freedom of the press is
to be maintained, then this monopoly
in newspapers should be checked, and
that is one of the reasons why the
Press Consultative Committee Was
constituted by the former Minister of
Information and Broadcasting, namely
Dr. B, Gopala Reddi, and that is one
of the objects of the Press Council
Bill too.

Regarding film censorship, 1 shall
make only one observation. When the
Cinematograph  (Amendment) Act
was passed in the other House, 1 had
suggested to the then Minister, namely
Dr. Keskar, that the age of majority
should be the same in ail the Acts of
the Government of India. In fact,
the other day, I hag been moving an
amendment to the Young Persons
(Harmful Publications) Act; in that
Act, the age up to which the young
persons have to be protected from
harmful publications is laid down as
20,

16.28 hrs.
[MR. SPEAKER in the Chair]

But in the Act relating to film censor-
ship, the age is reduced to 18. Since
even in the Young Persons (Harmful
Publication) Act, young persons have
to be protected from harmful publi-
cations up to the age of 20, 1 do not
know why in the Cinematograph Act,
the age should be reduced by two
years and the age of majority should
be brought down to 18. ~Young per-
sons need this protection up to the
age of 20 against the films and against
themselves. That is my plea.

I do not know whether our Govern-
ment keep information about the fllmg
that are produced in Pakistan and
shown there. I had occasion to see
some of the Pakistan films. I wish that
some of our Ministers nad seen them.
The filmg are pepared to deliberately
11 the minds of the young neople with
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hatred towards India; the films are
deliberately prepared with that end in
view, ang one could imagiie the de-
vastating effect that these films will
have on the minds of the young peo-
ple there. 1 would submit that some
information should be kepi by our
Government about the films that they
produce and what they actually do
there.

Now, I woulg say a word about
songs. As I have already mentioned
in regard to the collection of records,
the Ministry has done scuie work.
But 1 would ask them to do more. I
had once stated in the House that the
original Bande Mataram record, that is
the original record of the song which
Tagore sung at the Congress session
is stil] in Calcutta. It has become
old and it will be spoilt after a few
years. If only our Government
would move in the matter they can
collect that record. I suggested this
{o Prof. Humayun Kabir. He had
-aid he would do it, but with  the
change of his portfolic, He must have
forgotten it altogether. So I would
request the hon. Minister to contact
the persons who have that record and
at least have it reproduced in the AIR
studio. That is a very vaiuable re-
cord, Tagore's original song Bande
Mataram in his own voice.

There are quite a number of well-
known musicians whose names are
there whose resords have been collect-
ed. I would suggest some more. 1
would suggest Rai chand Baral of
Calcutta. ...

Mr. Speaker: He may have man¥
names to suggest. He might pass them
on to the Minister.

Shri C. K. Bhattacharyya: I should
also say that Maithili songs stould be
given the same recognitinn &8 other
sengs. These are beatiful cuttural pro-
ductions and they should have fome
recognition at the hands of the Minis-
try.

& 7o fao wenfwe : (e )
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weam wgiaw - wa F el d
w fae & wamer A 2 @ 1 e
v, qTEE IF 919 &1 @ | |

st o fo ety : AT AT
3 wrTeETo ¥ qarfedr® & AR W=
N L 5wy AEw A g e s
wgaqe aw ww st Wed & -
for & % 1 gATQ T FEEoN
F T T AEHY B AT 99 F 0
S FHE FATE & IW A M, G A A
&, wr gfe e 1 & o f g,
yrEroETn w1 & A g, T g
TRFCE

# oF qq FT aTh AGHT JASAT
famT STEAT § | TAHA & 6 e
srer 2fea Wed A g5 T T
3¢ 2, %o qEd T X W A6
T % | R g W wer A
Y SEEETE YgE 1 & I W@
mfed fel Fagam et gd A1 5
fr T 3W ¥ AT A X a<E ¥ 9ufa
gt &, aomrgd ¥ dfewawm ar
THEER W §, WA W T R,
7Tt A fegeaT & gHe Wegw FT
@i far ¥ a1 Y ¥ 1B w9 qrA
WA ge W fam g am oT
mERT ¢ ARgh R gfe
s sfeam et & FEfEl A @
Zam frd & s S et o faed
geoed §ar @ ¥ weg felt ® 0
wae Ff7 qee gn & aw § faadt
wart § o a7 ¥ ofg o €, e
FATQ F R T § I & A agr T A
shad e TR IwH
Sl FY WY o WTd T § I F
TXUF T FT S AT § FAH A
e foar wrar & 1 ¥ agE wgeq
TR EAR s AR W agEr fan
s ifey | afe g EnilE e
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W o A @few 0 & AR W WRqH
F0 o fF ot gaT 3w H AqH §
7 gATR dwAd @R § A 9A §F
# q@ET X T TFoET § weT
faer st € 1
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@ g ¢ A wg g @ f &
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2 | @ ¥ v e G A |, 9=
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=9 ¥ gH 959 WAT AT | T I
syt sFeay e+ avedy a1 WK
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79 AT T qE MUl @ A
e 3T It |
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T @ & Fe & 6 o= aw &
g ¥ T F1 I W qASE Al
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fore ot Frrw §, 3w &g &, I
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N AN TF ww S e A
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gid T E 3w few i w0 g
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¥ g A AY ey o FE E
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=it 78 & BF g wgw @
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2 foo w1y gt s e Sfean Wem
WEA g A REEmF AT N
gfaar AN IIW FT AT AU
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wgfeaa & fa w18 weafher SAasw
T Iy | ‘Aogl gwlew  FE

I

eI & qre St A fopar s g
IqF AR H [H @ A AT q@T§—

f5 9 & g7 ¥ @& & 1 oA
g |H

Shri Karni Singhji (Bikaner): Mr.
Speaker, Sir, as far as the Ministry
of Information and Broadcasting is
concerned, I do admit that there is no
glamour attached to it, but I am sure
the House appreciates that this is the
one Ministry which is vitally impor-
tant in a developing country like ours.
I have a feeling that this Ministry has
not been fully utilised to control and
mould the thinking apparatus of our
millions, and at best the Ministry at
the moment is functioning only in
half-gear,

Take the question of audio-visual
media which are controlled by this
Ministry. Everybody appreciates that
through the media of visual publicity
the people can absorb a great deal of
knowledge. But this is one depart-
ment which has been so vastly neglect-
ed. A Ministry as important as the
Ministry of Information and Broad-
casting should, in the long analysis, be
able to control the thinking of this
country to bring about national inte-
gration for which we have all been
working,

I shall be very brief today because
I know other hon. Members are keen
to speak. I shall come to the points
very directly. Before I go on, I would
like to say how very much I have
been delighted to see the excellent
work turned out by fthe Ministry of
Information and Broadcasting as far
as newsreels are concerned, and the
spontaneous applause that we get
from the people at the cinema houses
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shows the high standard of work that
we have been able to achieve in this

direction.

Coming to the main themes on
which I wish to dwell today—one is
the television and the other is the
high-power transmitter—I shall just
briefly make some observations about
television. On the 15th March, in
reply to a question by Shri Kamath
and other hon. Members, the hon.
Minister said that 250 transmitters for
television will be scattered all over
the country in a scheme to be imple-
mented over a period of 20 years. I
feel that thig period of 20 years for a
developing country like India is much
too slow, and we will have to speed up
the television programmes if we are
ever going to get anywhere; as far as
publicity is concerned, smaller coun-
tries than ours have gone a way ahead
in this direction. The United Arab
Republic, for instance, has three tele-
vision stations from Cairo alone.
Singapore has TV stations; so has
Cambodia, and Japan, of course, is a
leader in this line. 1 feel that if ever
India wants to get a march in trying
to control the thinking of the masses,
the television media have to be ex-
ploited to the full,

There is a great deal of prejudice in
our country, for various reasons, I do
not wish to enter the controversy—
whether our television and radio
broadcast should go commercial or not.
1 am far more obsessed at the moment
of trying to tackle the problem of
publicity, trying to tackle the thinking
epparatus of our youth, rather than
going into the question whether com-
mercialisation should be done or not.
1 think if the Minister could evolve
some sort of formula whereby a little
bit of commercialisation is permitted,
and yet Government keeps control over
the programmes, then I think we can
achieve both ends.

I would very much like the hon.
Minister today to place before the
House a definite policy statement that
within the next 10 years how exactly
xrelevision is proposed to be developed,
Before I go further, I would like to
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congratulate the students of Pilani
who have pioneered and turned out
television sets at very cheap rates.
That is indeed something we Indians
can well be proud of, that our college
students can turn out television sets
which are considered very intricate.
The television unit that is functioning
m Delhi, what we may call baby
television, is far from satisfactory,
and an assurance was given that this
would be turned into a two-hour a
day television programme, but some-
how or other, this~ assurance is mnot
being kept. I would like the hon.
Minister to tell us definitely where the
matter stands.

Bombay was promised as one of the
big centres for television; that was 1
think said in reply to questions in
Parliament. I hope that Madras,
Calcutta and some of our other larger
cities will be put on the hook-up for
television. I wag recently in Japan
and had the occasion to test out some
of the transistorised television sets
which were selling approximately at
one-third the price of an ordinary TV
sct, and I brought one along to India,
and have given it extensive tests and I
find it first-rate. I am wondering
whether the Government has any pro-
posals to have such sets progressively
manufactured and assembled in India,
particularly similar to those that are
manufactured in Japan, which are
selling at very low prices.

This is the sputnik age. No matter
what happens, we have to march with
the rest of the world, and if we are
going to be left behind in the race for
progress due to various inhibitions
that we have in our minds, the rest of
the world is not going to wait for us.
I, therefore, hope that the television
programme will be given higher pri-
ority in the fourth plan.

Regarding the high-power transmit-
ter, this matter hag been engaging the
minds of everybody in our country,
more so after the invasion by the
Chinese. The Voice of America deal
came and fell through for various
reasons—the controversy of non-
alignment, right versus left, Iron Cur-
tain countries versus the democratic
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world, etc. When this argument went
on, we lost that deal. I do not wish
to enter into the controversy as to
from which country we should have
bought it. But one thing did bother
me. If we lost that one opportunity,
it may be years before we can get
another transmitter.  Unfortunately
this controversy and obsession in our
mind whether to purchase it from the
western or the Iron Curtain countries
has resulted in a delay of a good 23
years and I have a feeling that another
2 to 3 years’ delay will stil] take place
before we can set up these transmitterg
that will give us a global coverage.
Having toured the Far East for the
last two years, I can say this that the
lakhs of Indians who live there are
dying to hear Indian programmes and
Indian propaganda. \All the Indians
whom I met there told me that our
propaganda machinery was not able
to meet them, In a situation like this.
every minute that the clock ticks, the
poisonous and pernicious propaganda
of Pakistan and China is covering this
part of the world. I think it is about
time we forget about the east and
west and start thinking more in terms
of getting a transmitter from any-
where, treating it more as a defence
problem rather than as an information
and broadcasting problem. After all.
propaganda is just as important as
your bombs. In the present situation
where we have the colg war, perhaps
it is even more important. Perhaps
the hon, minister might like to make
a statement today stating on what
date we expect the first high-powered
transmitter to go into gear.

I would like to say something about
sports coverage. As my hon. friend
mentioned a while ago, sports cover-
age has been excellent. In fact, the
newsreels have been covering sports
rather well. I sincerely hope that the
other branches of sports will be get-
ting the same publicity as cricket and
football. Mention was made about our
colleague Vizzy, as we know him—the
Maharajkumar of Vijayanagaram. I
feel he is certainly a first rate com-
mentator and I hope he will continue
to be utilised by us,

CHAITRA 18, 1887 (SAKA)

of . & B. 8570
I have on occasions had the honour
of corresponding with the hon. lady
minister about family planning. Since
she belongs to my generation which is
perhaps going to live when India’s lid
will blow off with the population ex-
plosion, we can perhaps strike a com-
mon chord, because we have to live
through the same period. I will only
say something very briefly about it.
Whatever the newsreels are covering
as far as family planning is concern-
ed, please link it up with the food
problem and with standards of living
and unemployment. Just putting
across newsreels to say that family
planning is good is not enough. I hope
the food problem will be definitely
connected with this programme.

Before I conclude, I wish to make
a brief request about my part of the
country. In Rajasthan, two new
transmitters—relaying stations—have
been opened at Udaipur and Bikaner.
Both of them are relaying stations. I
would request that at least an hour
or two be given to each of these sta-
tions for independent broadcasts,
because a great deal of talent is avail-
able there.

While concluding, I would like to
compliment the minister. She is the
great daughter of a very great father
and we expect a lot from her.

Shri Inder J. Malhotra (Jammu and
Kashmir): Sir, at the very outset, I
would like to congratulate the minis-
ter. Since the time she took charge
of this ministry, she has really applied
her mind to improve matters. Recent-
ly a committee known as the Chanda
Committee has been appointed. In its
terms of reference it is said that this
committee might take six months to a
year or so to submit their report {o
government. We have seen in the
past that whenever some committee 1s
appointed in any ministry, immediate-
ly all the other work comes to a
standstill. So I would like the
Minister to pay attention to this, that
while this Committee is looking into
the affairs of administrative and other
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aspects of the working of the Ministry
the steps now being taken to improve
the things should not come to a stand-
still,

The job of an information man,
whether he works in the radio orga-
nisation or publicity organisation,
whether he is in the advertising section
or in the Press Information Bureau, is
a very important one. Itis a technical
and scientific subject. It is no longer
that only hand-outs of news are to be
issued by the Press Information
Bureau or that the job of a man who
is working in the visual publicity
organisation is only to issue advertise-
ments. We have seen in other coun-
tries, especially in the United States
of America, for the past so many
years, what changes have come about
in the advertising techniques, what
changes and what scientific methods
they have introduced in reaching the
mass of the people, whether to sell a
certain idea  or to sell a certain
commodity,

I feel that in the past very little
has been done to see that our officers
or our men who work in the Ministry
of Information and Broadcasting are
given an opportunity for orientation
of their training. There is hardly a
centre where a graduate can go and
specialise himself to be suitable for
working in the information and broad-
casting organisation.

Side by side, we also lack in
research facilities. I do not see any
section or any department of this
Ministry which is entirely devoted to
the research side, research to see what
new techniques, which have already
been tested and introduced in other
countries, can with certain modifica-
tions be introduced in our country, to
see whether we can evolve certain
new techniques, to see how best we
can approach our people, how best we
can sell our ideas to the people
especially to the rural population.

Now, about a year back, the Minis-
try of-Food and Agriculture called a
conterence of the editors of agricul-
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tural newspapers and magazines in this
country. There are more than 250
weeklies and monthlies and fortnight-
lies on agriculture published in all the
languages of the country. At that
conference unanimous recommenda-
tions were made especially with re-
gard to the difficulties which are being
faced by these small newspapers in
getting newsprint quota and govern-
ment advertisements. At that time the
Ministry of Food and Agriculture
agreed to pass on those recommenda-
tions to the Ministry of Information
and Broadcasting because it directly
concerned them. I do not know whe-
ther during the past one year this
aspect of the recommendations made
at that conference has come to the
notice of the Minister. If it has come
to her notice, I would like the Minis-
ter to categorically give some assur-
ance to the small newspapers,
especially those that are in the agri-
cultural field, that in future they
would try to overcome their diffi-
culties.

1 would like to say a word about
the Central Information Service.
When this Service was to be created
much importance was being given to
it, that after itg creation the working
of the Ministry, not only administra-
tively but also qualitatively, will be
much better and that the quality of
the work done by this Ministry will
improve. I am sorry to say that after
the creation of this Information Ser-
vice nothing much has been done in
this respect. The matter does nut end
if you only create a cadre of Central
Information Officers. What is required
to be done is that their pay-scales
must be improved. They must be
given an orientation programme sc
that they are better fitted to give us
better service.

At the same time, as other hon.
Members have pointed out, our exter-
nal publicity must be linked up with
this Ministry of Information and
Broadcasting. What is the use of
having a person who is better suited
for diplomatic service and putting him
in charge of information service for
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‘which he is not suitable at all. I will
Just point out one instance. Today,
when Sheikh Abdullah is in Jeddah,
‘the Pakistan Embassy there has come
'out with a well-produced brochure
regarding the life history of Sheikh
Abdullah, regarding his activities, re-
garding the approach of Pakistan to
the Kashmir issue. But what is our
‘position? Was our External Publicitly
sleeping? I say that if external pub-
licity had been the responsibility of
the Ministry of Information and
Broadcasting, they would have select-
‘ed better men to counteract that pro-
Paganda and in foreign countries es-
pecially they would have certainly
done something to counteract the pro-
paganda of Pakistan,

17 hrs.

In the end, I would like to say s
word about documentaries. Recently
1 saw a wonderful piece of documen-
tary, produced by United States,
entitled Years of Lightning and Days
-of Drum. It is really a good documen-
tary and I would like to see a similar
kind of documentary produced in this
eountry on the life of Pandit Jawahar-
1al Nehru. I also saw another picture,
‘which I call a documentary, about the
life of the late Sir Winston Churchill.
T forget the title of that documentary.

An hon. Member: The Finest Hour.

$hri Inder J. Malhotra: I our Films
Division is at present not equipped to
produce that kind of documentaries,
we should not hesitate to get technical
assistance to see that some documen-
taries of this type and standard are
produced in our country.

Mr. Speaker: Sir Prakash Vir
Shastri. 1 had been looking at
Shri Bagri. But he did not rise in his
seat and unless he rises I would not
«all him.

Wt W : wew wdEm,
# @ a¥ Y N oF T, qeriEGy
e & -y g )
163(Ai) LSD—S.
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F 997 TE 7T G ToAX T § g2
LEE IR IR g o I
a1 T guwar fe o o gER
W AT B I & gAY awEdy
o At AT g dam @ @
aww  afafafaat § 5 o ¥ @y
¢ qH W AAw ¥ Fw fawwd
FE ORI INE  faww
@ A TR T AAWT ¥ 7R T8 FA
t v 99 a8 darvw =@ W W+
W%ﬁwﬁf*#ﬁm%w
W W T W9 qwaqT 8, @ A qw
W AAE R FE oo Af g6
Waga wF of g1 dfmm
¥ O 26 FAAQ, 1965 ¥ I
¥ fedr &= 3w A T v @ @
v o W el A w g
Jrew AT Y

A Ry W o W W
AT & WIRE T T W A g
e mfe g et Y agi ¥ AR
e awmel & o o7 @ frag A
ragr a9 IRfeE weed § e
ofed | T N R ¥ wrEE
Wt fear wan fF g T TR w1 vIe
w4 Afe woft o g T Y s
T Y{d Wk qw annl av ww
R d g
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A T AT T AP /Y
g o el amr A WAl Y
TeETfar § S AR, e, Te T,
M AT G0 W a9 F AW Aw
fe 2fier afm & 1 @ &t
sl #r ottt e afew
¥ @ g€ & 99 I A FHAE @ R
@ AT AEEET Ry S
# o 9?1 9w e § &
F oy it F ) st Rl o aRy
£ dtar & ol sy & oo & fag
Rar 2 1 wfET 38 THR F e T84
FAN L | A TF AT CEr g
dag qur Ry wnlt Tl Ay faw
sl ¥ G o Y qgw s
7 oo it & oA FX wE-
aTofy gTa want foan s § 1 a8 A
WL W ARG T AT A TF
HiferaT & g qHI & ST &

qae F e fawwr § R
SR & a1 6 aIg w7 9w § AR
= %1 fre g fowega fe s <@
2 199 97 F AR 7% @ g s
72 & gFar & 5 foow o agi ¥ A
ST U & I gy F wwew 329
&t #Odl F AEAA 358 X 1 T
T S & s 168 AR &
FHIEH § I« 2 | THY TG ATwIRATA
F5ad & <t qafed vl 7 & |
ar o7 § g e #7 6 @ § wrafw
T 4T 1 A | AT AT @I
sTawEar & & seraE & fgy |-
SR Al FY dEAT q9TE 9T |

Y ¥R F oY oy fa et qeand
g I s FW W e ab
qEEETT A ¥ 1 11 HEDX ¥ AFT
26 A qF AT R GHHEA &
@ qer gafen N § S WA A
fordr fadet weTg i o fore o
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T Sl W | MaFe A% 93
F 15 fame § staaw 5 fae ey
et g A wfa
W W qFES 29 THA B AT F
qeT e #  WEREEe, FT WEE
framawm & far g oo g
qryY aFen e SR a8 T 91
f ag ot wra o g g § 7€ 30
ANt 7 qifEfe sfeargt F s
£ & a1 i ¥ o e v §
Tg ST qEqSd W HAAT F AT qA-
feit & &Y famm o 1 A WA
F 99 T FY I FT QA | 3
TR T e A I AW AT
wfaa areaw fas ¥ o9 IO R F
gEH T At a7
oF FEaen faar fF Soe Ry g v
it Afy Fraife A & F=07 a=r 39y
qEHA &, AQ FTHTA § w0 F ForfeAi
F 38 i 7 faa W AR R wArwE
FY T TEeAY T FY IYET HY A
g1 T TR A oF gaw T I
NFTTE ag ag v 26 9 1965
FIE T TS AR TG F HY W@ A
sl =7 F Y 3@ 9@ 7 SEEra A
T wearey A fe Y & ww ¥ waw §
& g & famfia frarel | 39 e
T 97 {7 9% HT 3GT Ay I99 IS W
THR BT a1 g O &5 ag dfqum
At & faada &Y afes 0 e
& f 7w i Y sg s T AR T
w0 faar mar s e st a8 e
F IW T AE T AU AgEw
g foir § 9 fadEt & o s
o o gt faar ? ag & foafs s
vt gwTET afafmt €1 &)

wEay & & a¥Y ae uefaar § ¢
GF fodlomre WA JoTo HTEo
fd S gEAT SR SER SR
WU AT FQ@TE | 0 R T F

z
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o ¥ qo e § 6 o gaRmm
J 919 g% ag Tgr w1 fF e A
F Fr§ G avaen fean § faam 79d @y
Fg1 & 5 Ty aR § TermT Afa-
frw 1 que & & fea & fon
g a1 = gegra AFEHr F HET TG
gy § fF #Y 9gi O T TER T I
Fae wE) fea | fow e oEtaEt WX
AER @] T T FIEGT g ST
7g g faa gom 4t 1 Y eI A
WFIGHAH FT 98 JFed foad Rﬁ
g7 a7 FF TR HIA AT sataadl
¥ qifcafe sfearal AR W1 ¥ -
TN X ag  FeHEeTe &Y § Afe
I 9 gt e s w1 g9
g § AT GENER S99 /997
famrg 1

g ¢ F facnwe v e
for qg¥ g o THo Fo F H
forer ¥ gy oy i ey § feedy farelt
e & faafax & S T gQ
T TR GAAT FY OF  qETATC /fAfT
I TAT WEHT a7 WL IW FATER
w1 fear fs agi ox waED %7
e fear @ 1 g o qHe
¥o & & THFEYL T TG I T F
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o fod wfew wEwa @
oY Wit 1T FT OF T qifa fwar
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99 aF WY TET TG F TS a9 a6
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wF @ § W WAl F @l
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Ul

T STOHT ¥ q@l F Ay wIAS
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arfgd ) fasmaw 39 F W #
WET ¥ WA g @ W & Sy
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Fam g foas T qu ag v st
W E W WF afuwiw afa
g #r Aifqal w1 M aER B/
Wt wraEfgat § S AW e
¥l FAvegw A A § v |
a8 s fawmuw ¥\ F, qufe
[ § A wg § o S aeg A
TERAT qT S ¥ AT SET=ar
f& oY gaEl F gy T A )
g o gatye Y feafy st -
i & fag st Tog § Sfew
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o Wt oy @ W W @

R e & faw Y @t ¥
grlrerar & o s fear & e
quda & g FgW e §
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FIE WAL qIEE X
8 TTE A e A T4 o &
¥ Suw ofomw ag § oot o
7g AV GATEIE dad Sadr
seifrr @ @ fog we i Wik
w7 W W ol § o 3
FEAAT W ST @Y ¥ | AT
sk fare § e g &
g faew & & 1 Sq qoEE!
¥ fapem qrr @l o faelt a@
¢ wfrdg T & N fFT ofonmw
g w a® &
AT GATAI 9@ W 9 Y &
a9 a@ W@ § 1 Wy Fy 5w fawn
¥ mrEer ¥ g 3w friw aw
wif@d o mwelts @@ 9X wfaaw
iy * fau  orawE w59 ST

afed

wqeqw WEEW WA 9EEq
® oqug WA & @Y\

St gt ey - Wi ww
AEWETN ¥ FEEE & o
Nffedisguagngl @I

M ag ¥ e Wt & AN TR
I XAy W@ =™
awfeg fear ar fs o qudifa
N @ AgET A ¥ W
qX Aw A gept afafafaar oy
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warfer &R et & & gurATe
awifc wTaw Y & 1+ w o&
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gmfas  guea] Wt €, aiesfe
qre W § o dmfos aweag
W § WK SR WY I T -
feit % oo famer anfg@ @wTETX
T T BT g Y W fawme
1 I @R AT W AT
L e

IFTET A A FF A WAy
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t f5 wrETHETOR F WATETA F A
Tt A, qF qfer g =i A/,
1 I A ET G § I
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AT woar fa=Te T@ wH T 8 fw
FEFT I AR Q@ET IE QO
G ¥ 8w & W ITR AT
W ifgw \ qF g @ g fr g R
e WEEETT & LA ¥ FEEA
N T W T SEFR I G !
FAHT F oS FE T Sl §F Frgar
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42 wfiF @y wid fmy & g
JAETETr G A7 A w1 AR
I F g B T § | g
W F gETIR qAfe S TR
faar 9@ 1

TF HEAWSF 9q AN 59 Haed
# qrrdiere afafy ¥ #E AT
oY o fR 5@ g # Wt Iz g
g a5 26 Tl 1965
F a1 W wfaa F A WK
ot et wiafrm & s o= ey
o A FY I T AT S W A
fed & o 7o grfen § W@ A
Ay w2 ¥ & fx A & 9 )
Y T Aw F w@ W § R
W T B FgA W AT A T
& fr Wi wnt & gafer g &R
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TE ar wA F qafed ger fag AT
SR o A LR Lo
FHETT qafen § s wtEs Wi
w7 9T wEfiE w1 few |

T w T w1 & fadv w7 ¥ wg
FX qoT AT § g a8 & 6 A S
ot FEHT § 9 w@X F1 S99 fear
I | QT FEAA FART qT IR
fag & @ ], SRl 9 g AR 9T
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Heqe Hgied, § I WSkl & ;g
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oY T Tey wWgied, ey o
I ¥ fafi =W, SER wiR W)
I G A IT B AT T H B
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W W W fe faege W@ g g,
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T A A X F & G, av
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FrE W A § | L aETET W A
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F AN, WA mEETd ¥ oA
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ST WA gHY W dEv
Y &, e 3 fee Y @I BT
& <aFT AT TG LY | S AT
F uw wga ¥ s g A fewr
F IR ¥ 9g g B € 5 ag argaw
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LI R SR C L
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T™H 9 & W A 7w ww@r
g 1 78 e ;v § ? g EeA v
g ? g B[TQ fawew § 1 @ 3F
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I« @, WA T, F9 IF 9L a1
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f& forr & fog W & 7@ o=
I faama AT 99, AfFT 99 )
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2, ag wge &, AW A & g g
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WIS, FATea g & AR FAW
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go fre W amfy G W AW

AT fr ag 3w R 45 9@
waEl F1 3w Ad &, o fad s,
Qﬁmﬂzmqﬂmm
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%nuz%nr‘:smwﬁm%wg\
# e ey afradl WX AT T F IS
S &, A Tw e oW ;W
anit ¥ gEdw ¥ 45 FAT TEAI &
fedii F1 @ ¥ FT FWEN MY
R F T & TE TW F KA LT,
aat zae feafy felt qtaw v feET
g a1 wre @Y 4w, S AT
¥ T @ gw fea I
faary a8 HIT TS TN &N

Mr. Speaker: Shri Basappa. I will
_see if 1 cannot accommodate three
more Members.

Shri Alvares (Panjim): Have you
changed the system of calling Mem-
Yers to speak?

Mr. Speaker: I do not know what
he means by that.

Shri Karni Singhji: Catching the
eye, e

Mr. Speaker: That is exactly the
system.

Shri Manoharan (Madras South):
‘When will the Minister be replying?

Tomorrow.

‘Mr. Speaker:

Shri Basappa (Tiptur): I consider
this- Ministry as very important
because it is going to Tevolutionise
and introduce more dynamism in the
45 crores of population of this country
for better work. This country has

) many ideals, one of them being social-
. ism in this couritry. The other one is
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to have internationa] peace. These are
some of the ideals for which this
country stands, and it is this Ministry
more than any other Ministry that is
responsible for making known and
implementing them properly, and
hence the importance of this Ministry.
The Minister has come out with a
fresh look at the whole Ministry, and
therefore we expect a lot in this
direction.

The immediate need of All India
Radio is more dynamism. I see some
arm chair politiciang decrying it for
not doing the thing they want. But it
is more and more embracing the rural
population of this country, and there-
fore 1 regard it as very ‘important.
From that point of view, we have to
give it credit.

The programme side has many
loopholes, no doubt. It has to be
improved. On the news side, there is
need for greater efficiency, and there
must be some sense of proportion also.
Small events are given greater impor-
tance, whereas really importani events
are not depicted properly. So, the
Minister should look into these things.

There is no doubt that progress has
been made on many sides. For exam-
ple, folk songs have been introduced
more and more. Classical music is also
there. Gandhian teachings are
broadcast. Sanskrit programmes are
also there. So, from so many points
of view we see that there is progress,
but it is not sufficient, and 1 hope that
the hon. Minister with a new look
will see that all these things are revo-
lutionised.

“Today in Parliament” is given &
very short time, and real justice is not
done to Members of Parliament Who
take part in discussiens in this august
House. The hon. Minister may see to
it that more time is allotted.



8593 D. G—Min.

{Shri Basappa)

Again, the news bulletins are not
very satisfactory. After all, they
must give not only the news of the
urban areas; more correspondents
should be taken from the rural areas,
.since the rural areas also give a lot
of information which will be very
useful for the public.

It has beea said that All India Radio
is the mouthpiece of the Government.
It is so, but at the same time it reflects
the voice of the people also. It must
be made to reflect the voice of the
people.

A number of committees have been
appointed. Shri Vidyalankar has
headed one committee, and Shri
Samanta another. All those reports
are there. The Chanda Committee
has also been appointed. But let them
not wait to scrutinise these reports ang
take a long time. Let them call for

interim reports, even from the
Chanda Committee, and see that
something is done, because in our

border publicity and external publi-
city we are lacking very ' very
much. These will have to be im-
proved. The Minister may say
that it has been difficult to get
a thousand kilowatt transmitter,
but with the materials available some-
how they must see that our transmitter
reaches the other side. In Europe, in
Rome and other places, we heard that
they were not hearing the Indian
news at all, whereas Pakistan was able
to convince them by their broadcasts.

Coming to the Song and Drama
Division, there should be dramas not
only in Hindi but in all the 14 langu-
ages. So far as press information is
concerned, there is slackness in ex-
plaining our Government’s policies.
Increasing allotment of newsprint %o
language papers must be given more
attention. There must be more tran-
slation of various books from one
language into another.

_“Coming to the Films Division, the
“State Awards that are given must be
looked into carefully, because there is
a feeling that they are given not on
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the worth of the films but on some
other considerations. The censor board
should be strict and control the films-
properly; they should not do any
favouritism to any producer: they
should not certify any film unless it
has reached the proper mark.

There are complaints about adver-
tisements and the Minister should see:
that equal newsprint is distributed
among the English and Hindi and
other language papers and that the
import duty on newsprint is reduced:
so that more people can take it up.
Another point about the cinema is that
when we come out there is no decorume
at all; when the National Flag is
shown and National Anthem is sung,.
there is great disturbance. The Min-
ister should give instructions to the
cinema exhibitors and see that there-
is more decorum.

My friends spoke about television.
Yesterday, the WAmerican gentlemen-
who visited our Constitution Club
was telling how elections were carried
oa and the public watched through-
television when the two great leaders-
spoke to one another; they exchanged.
their ideas and then people go and
select the best men. There may be
difficulties but still we should try to-
introduce television in all our cities.

Shri Koya (Kozhikode): Sir, 1 shalk
be very brief; I will not take even
the time that you hag allotted for two-
or three matters that I wish to refer.

I reserve my congratulations to the
Hon'ble Minister to a future date
when the House would be told what
her Ministry has definitely achieved.
I hope she will not be carried away by
the chorus of congratulations that
were showered on her from this mor-
ning onwards.

I want to make a few observations
about the newsprint policy of the
Government of India. Newsprint



8595 D.G.—Min.

which is next only to food in impori-
ance is not given the proper place in
our import policy. I do not want to
take the time of the House by stress-
ing the importance of a free and fear-
less press in a democracy. But I am
pained to see that the Government of
India has not realised the importance
of newspapers in a democracy as is
evident from the shortsighted policy.
The country’s total imports amount to
Rs. 1400 crores. The newsprint im-
ported presently is about Rs. 6 crores
annually, that is, half per cent of the
total imports, Newspapers are forced
to take thirty per cent of their re-
quirements from the Nepa Mills.
Imported paper costs Rs. 670 and Nepa
paper, Rs. 1050 per tonne. Even white
print is imposed on them. This policy
of the Government of imposing and
compelling them to take the Nepa and
white print is sometimes the root cause
of all the manipulationg in the circu-
lation figures and the blackmarketing
that is going on. If the ‘Government
can spend some Rs. 2 crores of rupees
more I think the problem can be
solved to a certain extent. The quality
of the Nepa paper is hopelessly bad.
It is time that we think of improving
the quality of Nepa newsprint.

In the matter of distribution of
Government advertisements, there is
general complaint that newspapers
expressing opposition’s point of view
are not given as much advertisements
as are given to the newspapers sup-
porting the Government.

There is also a feeling that the
language press and the smaller news-
papers are also neglected. I do not
know how far these allegations are
true, but I would like the hon. Minis-
ter to declare categorically that she
will not make the government adver-
tisements the means of distributing
favours.

All India Radio’s Trivandrum- Koz-
hikode station, must be separated and
each must be made an independent
station. When this matter was raised
in the consultative committee, we were
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told that the programmes of one of the
stations can be relayed by the other
station. I do not know how this can
be a valid reason for not bifurcating
the two stations. Even now, Madras
and Tiruchi stations relay each other’s
programmes. There are other States,
for example, Andhra and also Uttar
Pradesh, where we have got more than
one independent station. Why a differ-
ent attitude is shown to Kerala, I fail
to understand.

1 know some time i given in the
radio programme to the special pro-
grammes of the minority communities,
like Christians, Muslims etc. 1 feel
that there should be more broadcasts
on subjects connected with culture and
religion of the minorities. Recitation
from the holy Quaran and the religi-
ous books of other minorities should
be encouraged. The radio authorities
should bear in mind that the corner-
stone of Indian culture of India’s
secularism, is unity in diversity.

1 would request the hon. Minister
not to use the radio and the publica-
tions of the Information and Broad-
casting Ministry for the purpose of
propaganda of the ruling party.
That will be a very bad precedent.

I know Congress Committees were
distributing booklets against the ‘left
Communists during KXerala general
elections. I do not support or oppose
what Shri Nanda has given in the so-
called White Paper, but it was mnot
fair on the part of the Government
to issue those pamphlets at Govern-
ment expense at the time of the elec-
tions.

Mr. Speaker, Sir, the Malayalees
are spread all over the world. They
are unable to listen to the programmes
connected with the culture and litera-
ture of Kerala. I would plead with
the hon. Minister for giving sufficient
time in the external affairs programm
of All India Radio for broadcasting
Malayalam programmes.
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Mr. Speaker: Shri Vishram Prasad.

Shri Warior: I think the Calling
Attention matter will be taken up
after this.

Mr. Speaker: Yes.

@t fawm s@w (ST
seqer wEYEw, § WA w1 g s
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W@m,ﬂrwaﬁﬁqﬁw
a< faq TedT 9T @Y ® | 25.49
TG ¥ TEFT 7 1964-65 0 23.5
A @ | W wEd T FE
T Aw AR fro@w wafwd e
%Fﬁfa:enima’rwﬁ%aaﬂweo-
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Shri J. B. S. Bist (Almora): Mr.
Speaker; Sir, I would not like to take
much time of the House and will con-
fine myself only to the advertisement
policy of the Government.

I have no hesitation in saying that
the present policy favours the big
papers ang stifles the growth of small
papers. The Press Commission in its
report has talked of curbing press
monopolies and diffusion of ownership
of newspapers. These are pious de-
clarations of the Governments desire
to promote the well-being of small
newspapers. But in actual fact, little
is being done to enable them to
become self-sufficient.

The bulk of revenue of news-
papers comes from advertisements.
With mounting cost of production,
circulation revenue accounts for only
a small part of revenue. Excepting
the quality papers and glossies which
can afford to findg buyers at a high
price, most papers sell at a price
which is far below the cost of produc-
tion. They make up the deficit from
advertisement revenue. While the
advertisement revenue of big papers
is substantial, they often devote 45 to
55 per cent of the total space to ad-
vertisements,—smaller papers do not
carry even 10 to 15 per cent of ad-
vertising space. Unless the Govern-
ment comes to their rescue by releas-
ing them a larger quota of advertis-
ing, most of them will either close
down or have only a precarious exist-
ence. .

Whenever this question is raised, the
answer is, we were taking so much of
space in small papers and language
papers. That is true. But, if an
account is taken of the rate at which
the advertisements are booked, it
would become obvious that in terms
of actual money the amount which a
small paper gets is nominal. Usually
the rate which the Government gives
to small weeklies iz Rs. 1:20 per
centimeter less 15 per cent. This 18
per cent, I understand, would be the
commission that Government takes
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It the Department were to give
statistics, I bet, the amount a small
paper gets from Government adver-
tisement for a whole year is less than
the income which even a moderately
circulated daily gets from one inser-
tion. If ] remember correctly, each
big paper gets more money from Gov-
ernment advertisements in one month
than all the we-klies combined in one
year. The statistics which the depart-
ment gives to show its solicitude for
small papers are therefore misleading.
What is needed is that the Govern-
ment should take a policy decision
that out of the total advertising outlay
for a year, 70 per cent would go to
small papers and only 30 per cent to
big papers, i.e. those with a circula-
tion of over 25000 copies.

Of the quota earmarkeq for smail
papers, 60 per cent should be ear-
marked for weeklies, preferably
language weeklies and 40 per cent for
dailies. Among weeklies also, there
should be priority categories. The
weeklies serving backward areas,
where means of communications are
poor, hill areas where owing to diffi-
culties of terrain circulations are
bound to be smaller and dailies have
hardly any chance of survival, should
receive preference in the matter of
advertisements.

The next point that I would like to
raise concerns release of classified ad-
vertisement to weeklies. The Depart-
ment talks about difficulties involved
in releasing these. advertisements. 1
fail to appreciate them. When the
State Governments can release this
category of advertisements to week-
lies, why not the Union Government?
What the Government can do is to
group the weeklies on a regional basis
and rclease them all classified adver-
tisements pertaining to their region.
What is the point of releasing an
advertisement about a construction job
in the South to a paper published
from Calcutta or Delhi? In some of
the Union Territories there are ne
dailies. Why should the weekies in
‘that region be denied classified ad-
“wertisements?
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The thirqd point that I would like to
take up relates to inclusion of adver-
tisement expenditure in the permissi-
ble limit of expenditure, for income-
tax purposes. While the Finance
Minister’s agnnouncement withdrawing
the Gazette Notification is welcome, I
would request the Information Minis-
ter to consider this question in detail
and take up the matter with the Fin-
ance Minister.

The expenditure jncurred by a firm
on advertising is not some kind of a
concealed income so that steps have
to be taken to get it out. It is part
of normal] commercial transaction,
essential for the economic life of the
community. The newspaper industry,
the advertising industry, the printing
industry are wholly or laigely
dependent on expenditure incurred by
the companies on advertising. Once
curbs are put on advertising, it would
in a way mean the end of newspaper
industry. I do pot think even the big
papers -will be able to stand the shock
and the blow. The small papers will
become extinct.

While the Government are giving a
thought to the problem, I would like
to place before them on particular
point for their .consideration. Even
today advertisers do not release much
advertisement to small papers on the
plea that prestige advertising is not
included in permissible expenditure.
It has hit this class of papers very
hard. While the Government are
giving a fresh look to the whole
problem, I hope they would at least
consider inclusion of prestige adver-
tisement released to small weeklies
within the permissible expenditure
limit. The amount involved would
not be much. It is hardly likely that
a firm would keep more than ®s. 5,000
to 10,000 under this head.

Lastly, I would wish to bring to the
notice of the hon. Minister that all
is not well with the DAVP. ' There is
a lot of wastage. Where is the ques-
tion of spending huge sums of money
on outside talent, when the organisa-
tion already has a big permeanent staff
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of its own? If the staff is incompe-
tent, it should be removed and outside
talent employed on whole-time basis.
The wastage in paper purchase is no
secret. Personally, I think a high
level probe on the working of Gov-
ernment advertising is urgently called
for.

Mr. Speaker: Now the hon. Minijs-
ter.

The Minister of Information and
Broadcasting (Shrimati Indira
‘Gandhi): May I know how long I
can take?

Mr. Speaker: About a minute or a
minute and a half today.

Shri Vasudevan Nair (Ambala-

puzha): She is not used to these
things.
Mr. Speaker: It is only in order to

close the debate that I am asking her
to simply begin.

Shri P. G. Sen (Purnea): Sir, may
I ask a question?

Mr. Speaker: Not now; after the
speech is over.
Shrimati Indira Gandhi: I have to

express my gratitude to the House for
the kindness which it has shown to
‘me today.

Mr. Speaker: She might continue
her speech tomorrow. Now we will
take up the Calling Attention Notice.

1748 hrs,

‘CALLING ATTENTION TO MATTER
‘OF URGENT PUBLIC IMPORTANCE

Re: STRIEE BY EMPLOYEES OF KERALA
Srate TRaNSPORT CORPORATION

st fewwr qraw  (waEEaR) ¢

# froafefan faws @ s g wa
N ww fomt § oA AT s

CHAITRA 18, 1887 (SAKA)

Kerala State
Transport Employees (C.A.)

gFag @ark ¥ @& awed S ¢
“RT TS IFET F FAAINCEY F1

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
Mr. Speaker,” Sir, I have to announce
that the strike has been called off on
the 6th April; the workers have re-
ported on dufy and normal conditions
have prevailed since the afternoon of
that day. I may, however, mention
the incidents leading to that.

According to information furnished
by State Government, on April 3,
1965, over ap instance of alleged
police high-handedness in the course
of checking three buses plying
between Trichur and Cranganore for
overloading, the drivers and conduec-
tors brought to a standstill the special
and ordinary services between these
two places. They are also reported to
thave caused obstruction to traffic by
putting buses across the road at
Karuppadanna, the place of checking.
The strike spread to other centres on
April, 4 and became Statewide the
next day, resulting in stoppage of
work without any notice by the entire
operational staff numbering about
3,200. There have been conflicting
versions and allegations In regard to
what exactly transpired during the
checking on April 3. In view of this,
the State Government have ordered
the Collector of Trichur to hold =&
detailed inquiry. The employees cal-
led off the strike on April 6 and re-
ported for duty. Norma] running of
services has been restored from the
afternoon of that day.

&t fomq qeamaw : Sar R SaEr
weET ¥ Fxaer ¥ W aifaw v @,
T TN FEAT HI A F IfA9 AHAL
# v forde s ¥ FTOU AT a9
FHU G FT AT AT FY AT
# o STEa § £ T g 5w e
AR F G 2 5 N5 faifag awae
® QA T 3 A Osgafa W
I FW & Tw ¥ gfaw wwee aur

8604
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[#Y fso qemas]
Tyl F aww fagr § 5 S W
TG T g WK T O & A
R ssmiwRE?

st gt : gfew arr Qar ) AN
gfRsiaTooa g @i ax
Tsgafd W ATE § 1 TR qg AN
ffefagmiswaaRaam &
T

=t T fag : 791 gL ag aqa
¥t & 5 o gfew s Y oy
VI T o g 99 ¥ fawms 7
Qawe fomn ¢ ?

N R AN AT W

Shri Warior (Trichur): Before this
Corporation was made it was Govern-
ment transport and at that time the
Government had allowed overloading
of Government buses. Now, after the
formation of the Corporation, was
there any change made so that the
Police interfered or in the normal way
they checked up and there was this
dispute between the conductors and
operators and the Police? Is that
matter taken into consideration?

Shri Hathi: If the Police checked
overloading, I do not think they have
eommitted anything wrong. If it was
allowed by somebody, that is a differ-
ent matter; but it is not allowed under
the law. I do pot think the Police
were wrong in checking it. The ques-
tion relates to other things that hap-
pened, not about checking alone.
There is nothing wrong in checking, I
think.

Shri Vasudevan Najr (Ambala-
puzha): An entirely new situation
has come into existence after the for-
mation of the State Transport Corpo-
ration. May I know what steps are
now being taken to see that there is
complete co-ordination between the
authorities of the State Transport
Corporation as well as of the State
Government so that such incidents are
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avoided in the future? May I also
know whether the Government here
and the Minister here will see to it
that the authorities are not proceed-
ing against the workers in the way of
victimisation and that a peaceful
atmosphere is there after all this?

Shri Hathi: So far as relations
betwen the employers, that is, the
State Transport Corporation, and the
employees are concerned, I do not
think there has been any dispute or
there has been any question of victi-
misation. Here the strike was as a
protest against manhandling by the
Police of certain workers and that is
being looked into.

st IeT : Aow WEIEY, SEd
¥ ArwCEEr el § ®R Jwfe ag i
& WIS qETanEy Y § &Y Aw<agy
T, I AR WT § ofew ¥
queaHy oW faFrrd o vE @ WX
g Wt @@t 93X Ife F  amsg
N g gl w @R gfew #
T AENTE FY wE & fAu A wew
I ?

qWR WERY ¢ WX ARG Y
ARG T I09 FH o7 W 7

st g : T aEE X A
AT T qIT qaTs - Afeer agt ar Faw
I B a g W F X Fen o
AU S

Shri S. M. Banerjee: I would like to
know whether it is a fact that one of
the demands of the employees was
that the Police Officer responsible for
this, according to them, should be
suspended or transferred from that
place before the inquiry starts and
what is the Governmenf’s reaction to
that. I would also like to know whe-
ther it is a fact that the workers will
not lose their wages because the strike
was not engineereq by them; it was
all spontaneous because of the mis-
behaviour of the Police?

Shri Hathi: As I said, on the ques-
tion of wages the Government does
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not come in because it is a question
between the State Transport Corpo-
ration and the employees. The Corpo-
ration is an autonomous body; there-
fore, for the payment of wages Gov-
ernment does not come into the pic-

ture. The Corporation is an indepen-
dent body.

CHAITRA 18,

Shri Vasudevan Nair: But Govern-
ment are very much in the picture.

Shri Hathi: But so far as the pay-
ment of wages is concerned, Govern-

1887 (SAKA) Kerala State

Transport Employees (C.A.)
ment are not in the picture, beacuse 1t
is a question of the relations between
the employer and the employees.

8608

So far as the other demand is con-
cerned, I think that they have with-
drawn the strike on this condition or
on their being assured that the matter
will be looked into. I do not think that
they have pressed that demand at all

17.56 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, April
9, 1965/Chaitra 19, 1887 (Saka).
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